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RAJYA SABHA

Friday, the 5" December, 2025/14 Agrahayana, 1947 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Now, Papers to be laid on the Table.

I Notifications of the Ministry of Commerce and Industry

Il. Reports and Accounts (2024-25) of the NICDCL New Delhi; NICDIT, New
Delhi; MMTC Limited, New Delhi; and Government e-Marketplace (GeM), New
Delhi and related papers.

. Reports and Accounts (2024-25) of CPPRI, Saharanpur, Uttar Pradesh; and
SEPC, New Delhi and related papers

V. Notifications of the Ministry of Electronics and Information Technology

V. Reports and Accounts (2024-25) of the BISAG-N, Gandhinagar, Gujarat; and
ERNET India, Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY ; AND
THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND INFORMATION
TECHNOLOGY (SHRI JITIN PRASADA): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following papers: -

I. (i) A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department for Promotion of Industry and Internal Trade) Notification No. S.O.
3850(E)., dated the 22" August, 2025, publishing the Cookware, Utensils and Cans
for Foods and Beverages (Quality Control) Order, 2025, issued under Section 16,
Section 17 and sub-section (3) of Section 25 of the Bureau of Indian Standards Act,
2016.

(i) A copy (in English and Hindi) of the Ministry of Commerce and Industry

(Department for Promotion of Industry and Internal Trade) Notification No. S.O.
3927(E)., dated the 27" August, 2025, publishing the Cross Recessed Screws
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(Quality Control) Order, 2025, issued under Section 16 of the Bureau of Indian
Standards Act, 2016.
[Placed in Library. For (i) to (i), SeeNo. L. T. 5319/18/25]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Commerce and Industry (Department for Promotion of Industry and
Internal Trade), under Section 41 of the Boilers Act, 2025:-

(1) G.S.R. 615(E)., dated the 10" September, 2025, publishing the Central
Boilers Board (Nomination of Members) Rules, 2025.

(2) G.S.R. 616(E)., dated the 10" September, 2025, publishing the Boiler
Accident Inquiry Rules, 2025.

(3) G.S.R. 617(E)., dated the 10" September, 2025, publishing the
Technical Adviser (qualification, experience, salary and allowances)
Rules, 2025.

(4) G.S.R. 618(E)., dated the 10" September, 2025, publishing the Chief
Inspectors, Deputy Chief Inspectors and Inspectors (qualification and
experience) Rules, 2025.

(5) G.S.R. 705(E)., dated the 23" September, 2025, publishing the Boiler
Operation Engineers’ Rules, 2025.

(6) G.S.R. 721(E)., dated the 29" September, 2025, publishing the Boiler
Attendants’ Rules, 2025.

(7) G.S.R. 767(E)., dated the 22" October, 2025, publishing the Boilers
(Adjudication and Appeal) Rules, 2025.

(8) G.S.R. 768(E)., dated the 22" October, 2025, publishing the Boilers
(Appeal and Revision) Rules, 2025.
[Placed in Library. For (1) to (8), SeeNo. L. T. 5067/18/25]

(iv) A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department for Promotion of Industry and Internal Trade) Notification No. G.S.R.
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812(E)., dated the 3™ November, 2025, publishing the Geographical Indications of
Goods (Registration and Protection) (Amendment) Rules, 2025, under sub-section
(3) of Section 87 of the Geographical Indications of Goods (Registration and

Protection) Act, 1999.
[Placed in Library. SeeNo. L. T. 5066/18/25]

Il. A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013: -

(i) (a) Annual Report and Accounts of the National Industrial Corridor
Development Corporation Limited (NICDCL) New Delhi, for the year
2024-25, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L. T. 5070/18/25]

(i) (a) Annual Report and Accounts of the National Industrial Corridor
Development and Implementation Trust (NICDIT), New Delhi, for the
year 2024-25, together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

[Placed in Library. SeeNo. L. T. 5069/18/25]

(i) (a) Sixty-second Annual Report and Accounts of the MMTC Limited, New
Delhi, for the year 2024-25, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L. T. 5325/18/25]

(iv) (a) Eighth Annual Report and Accounts of the Government e-Marketplace
(GeM), New Delhi, for the year 2024-25, together with  the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L. T. 5324/18/25]

lll. A copy each (in English and Hindi) of the following papers :-
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[ RAJYA SABHA ]

(i) (a) Annual Report and Accounts of the Central Pulp and Paper Research
Institute (CPPRI), Saharanpur, Uttar Pradesh, for the year 2024-25,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(i) (a) Annual Report and Accounts of the Services Export Promotion Council
(SEPC), New Delhi, for the year 2024-25, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. For (i) and (i), See No. L. T. 5068/18/25]

IV. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Electronics and Information Technology, under Section 55 of the Aadhaar
(Targeted Delivery of Financial and Other Subsidies, Benefits and Services) Act,
2016 -
(1) A-12013/13/RR/2016-UIDAI(E)., dated the 17" October, 2025,
publishing the Unique Identification Authority of India (Appointment of
Officers and Employees) Third Amendment Regulations, 2025.

(2) A-12013/13/RR/2016-UIDAI(E)., dated the 31 October, 2025,
publishing the Unique Identification Authority of India (Salary, Allowances
and other Terms and Conditions of Service of Employees) Amendment

Regulations, 2025.
[Placed in Library. For (1) and (2), SeeNo. L. T. 5170/18/25]

(i) A copy (in English and Hindi) of the Ministry of Electronics and Information
Technology Notification No. G.S.R. 775(E)., dated the 22" October, 2025,
publishing the Information Technology (Intermediary Guidelines and Digital Media
Ethics Code) Amendment Rules, 2025, under sub-section (3) of Section 87 of the

Information Technology Act, 2000.
[Placed in Library. SeeNo. L. T. 5171/18/25]

V. A copy each (in English and Hindi) of the following papers:-

(i) (a) Annual Report and Accounts of the Bhaskaracharya National Institute for
Space Applications and Geo-Informatics (BISAG-N), Gandhinagar,
Guijarat, for the year 2024-25, together with the Auditor's Report on the
Accounts.
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(b) Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L. T. 5172/18/25]

(i) (a) Annual Report and Accounts of the Education and Research Network of
India (ERNET India), Delhi, for the year 2024-25, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.
[Placed in Library. See No. L. T. 5169/18/25]

I Notifications of the Ministry of Agriculture and Farmers Welfare

Il Reports and Accounts (2019-20, 2020-21,2021-22 and 2024-25) of the
JKHPMC, Srinagar, U.T. of Jammu and Kashmir ; and NFWPIS, New Delhi
and related papers for various years

S vd fHAM Beamor HaTera # Iy w3t (sht T I S1g) : WEIe Y, H fFreefaRad
U3 HHI TS IR R § i

I. (i) Acopy (in English and Hindi) of the Ministry of Agriculture and Farmers Welfare
(Department of Agriculture and Farmers Welfare) Notification No. G.S.R. 567(E).,
dated the 21° August, 2025, appointing certain officers of the National Institute of
Plant Health Management at Hyderabad, as mentioned therein, as Insecticide
Analysts for chemical pesticides for whole of India, issued under sub-section (3) of

Section 19 of the Insecticides Act, 1968.
[Placed in Library. SeeNo. L. T. 5327/18/25]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Agriculture and Farmers Welfare (Department of Agriculture and Farmers Welfare),
under sub-section (6) of Section 3 of the Essential Commodities Act, 1955:-

(1)  S.0. 3741(E)., dated the 13" August, 2025, publishing the Fertiliser
(Inorganic, Organic or Mixed) (Control) Sixth Amendment Order, 2025.

(2)  S.0. 3742(E)., dated the 13" August, 2025, publishing the Fertiliser
(Inorganic, Organic or Mixed) (Control) Seventh Amendment Order,

2025.

(3)  S.0. 3743(E)., dated the 13" August, 2025, publishing the Fertiliser
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(Inorganic, Organic or Mixed) (Control) Eighth Amendment Order, 2025.

(4)  S.0. 4361(E)., dated the 25" September, 2025, publishing the Fertiliser
(Inorganic, Organic or Mixed) (Control) Ninth Amendment Order, 2025.

(5)  S.0. 4441(E)., dated the 30" September, 2025, publishing the Fertiliser
(Inorganic, Organic or Mixed) (Control) Tenth Amendment Order, 2025.

(6)  S.0. 4533(E)., dated the 6™ October, 2025, publishing the Fertiliser
(Inorganic, Organic or Mixed) (Control) Eleventh Amendment Order,

2025.
[Placed in Library. For (1) to (6), SeeNo. L. T. 5330/18/25]

Il. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(i) (a) Forty-second Annual Report and Accounts of the Jammu and Kashmir
Horticultural Produce Marketing and Processing Corporation Limited
(JKHPMC), Srinagar, U.T. of Jammu and Kashmir, for the year 2019-
20, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(i) (a) Forty-third Annual Report and Accounts of the Jammu and Kashmir
Horticultural Produce Marketing and Processing Corporation Limited
(JKHPMC), Srinagar, U.T. of Jammu and Kashmir, for the year 2020-
21, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(i) (a) Forty-fourth Annual Report and Accounts of the Jammu and Kashmir
Horticultural Produce Marketing and Processing Corporation Limited
(JKHPMC), Srinagar, U.T. of Jammu and Kashmir, for the year 2021-
22, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the
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[ 05 December, 2025 ] 7

papers mentioned at (1) above.
[Placed in Library. For (i) to (iii), See No. L. T. 5071/18/25]

(iv) A copy (in English and Hindi) of the Annual Report and Accounts of the
National Farmers Welfare Program Implementation Society (NFWPIS), New Delhi, for

the year 2024-25, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L. T. 5694/18/25]

Report and Accounts (2024-25) of NRIDA, New Delhi and related papers

Irfior fIhTT 3T H WS "3t (3f U UIa) : 98Iey, § fAeferRad u=i &t
Qe -Ueh Tfcl (JSH T2 =<l ) |91 Ue el IR @l g =

(A) (a) Annual Report and Audited Accounts of the National Rural Infrastructure
Development Agency (NRIDA), New Delhi, for the year 2024-25.

(b) Review by Government on the working of the above Agency.
[Placed in Library. See No. L. T. 5130/18/25]

. Notifications of the Ministry of Railways
I. Reports and Accounts (2024-25) of various Companies, Corportations and
Board and related papers

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAVNEET
SINGH): Sir, | lay on the Table-

I. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Railways, under Section 199 of the Railways Act, 1989:-

(1) G.S.R.100(E)., dated the 15" February, 2023, publishing the Kolkata Metro
Railway General (Amendment) Rules, 2023.

(2) G.S.R. 719(E)., dated the 26" September, 2025, publishing the Railways
Red Tariff (Amendment) Rules, 2025.

(3)  G.S.R.769(E)., dated the 22" October, 2025, publishing the Railways Red
Tariff (Second Amendment) Rules, 2025.
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(4)  No.2025/CRB&CEO-CC/04/11., dated the 7" November, 2025, publishing
the Indian Railway (Selection to Senior Posts) Rules, 2025.

(5) No. 2025/CRB&CEO-CC/04/11Pt., dated the 19" November, 2025,
publishing a Corrigendum to the English Version of the Notification No.
2025/CRB&CEQ-CC/04/11, dated the 7" November, 2025 (in English

only)".
[Placed in Library. For (1) to (5), SeeNo. L. T. 5192/18/25]

(i) A copy (in English and Hindi) of the Ministry of Railways Notification No.
G.S.R. 735(E)., dated the 6" October, 2025, publishing the Railway Services
(Implementation of National Pension System) Rules, 2025, framed under Article 309
of the Constitution of India.

(i) A copy (in English and Hindi) of the Ministry of Railways Notification No.
G.S.R. 766(E)., dated the 21° October, 2025, publishing the Railway Protection
Force Amendment Rules, 2025, under sub-section (3) of Section 21 of Railway

Protection Force Act, 1957.
[Placed in Library. For (i) to (iii), See No. L. T. 5193/18/25]

Il. A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:-

(i) (a) Annual Report and Accounts of the Rail Vikas Nigam Limited (RVNL),
New Delhi, for the year 2024-25, together with the Auditor’s Report on
the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

(b) Performance Review of the above Company, for the year 2024-25.
[Placed in Library. SeeNo. L. T. 5179/18/25]

"The Minister of State in the Ministry of Railways and in theMinistry of Food Processing Industries, vide
his letter dated the 27" November, 2025, has given thereasons for issuing the Notification No.
2025/CRB& CEO-CC/04/11Pt., dated 19.11.2025 for corrigendum of English version of the Indian
Railway (Selection to Senior Posts) Rules, 2025, originally published vide Notification No.
2025/CRB& CEOQ-CC/04/11 dated 07.11.2025, bymentioning that as there was no change in the Hindi
version of the Rules and thus only English versionof the corrigendum was issued.

Contents Page t



(i)

(iii)

(v)

W)

()

(vii)

(2)

(b)

(b)

(2)

(b)

[ 05 December, 2025 ]

Twenty-fifth Annual Report and Accounts of the RailTel Corporation of
India Limited (RCIL), New Delhi, for the year 2024-25, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Performance Review of the above Corporation, for the year 2024-25.
[Placed in Library. See No. L. T. 5180/18/25]

Annual Report and Accounts of the RITES Limited, Gurugram, Haryana,
for the year 2024-25, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India
thereon.

Performance Review of the above Company, for the year 2024-25.
[Placed in Library. SeeNo. L. T. 5182/18/25]

Annual Report and Accounts of the Braithwaite & Co. Ltd. (BCL),
Kolkata, West Bengal, for the year 2024-25, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

Performance Review of the above Company, for the year 2024-25.
[Placed in Library. SeeNo. L. T. 5181/18/25]

Twenty-sixth Annual Report and Accounts of the Indian Railway Catering
and Tourism Corporation Limited (IRCTC), New Delhi, for the year
2024-25, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by the Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 5183/18/25]

Annual Report and Accounts of the IRCON International Limited, New
Delhi, for the year 2024-25, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

Performance Review of the above Company, for the year 2024-25.
[Placed in Library. See No. L. T. 5190/18/25]

Annual Report and Accounts of the Konkan Railway Corporation Limited
(KRCL), Navi Mumbai, Maharashtra, for the year 2024-25, together with
the Auditor’s Report on the Accounts and comments of the Comptroller

Contents Page t



10

(viii)

(ix)

)

(i)

(xii)

(b)

(b)

(2)

(b)

(b)

[ RAJYA SABHA ]

and Auditor General of India thereon.

Review by the Government on the working of the above Corporation.
[Placed in Library. SeeNo. L. T. 5189/18/25]

Annual Report and Accounts of the Mumbai Railway Vikas Corporation
Limited (MRVC), Mumbai, Maharashtra, for the year 2024-25, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Performance Review of the above Corporation, for the year 2024-25.
[Placed in Library. SeeNo. L. T. 5188/18/25]

Thirty-eighth Annual Report and Accounts of the Indian Railway Finance
Corporation Limited (IRFC), New Delhi, for the year 2024-25, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Performance Review of the above Corporation, for the year 2024-25.
[Placed in Library. SeeNo. L. T. 5187/18/25]

Annual Report and Accounts of the Wabtec Locomotive Private Limited
(WLPL) (erstwhile GE Diesel Locomotive Private Limited), New Delhi,
for the year 2024-25, together with the Auditor's Report on the
Accounts.

Review by the Government on the working of the above Company.
[Placed in Library. See No. L. T. 5186/18/25]

Annual Report and Accounts of Madhepura Electric Locomotive Private
Limited (I\/IELPL), New Delhi, for the year 2024-25, together with the
Auditor's Report on the Accounts.

Review by the Government on the working of the above Company.
[Placed in Library. See No. L. T. 5185/18/25]

Twenty-second Annual Report and Accounts of the Hassan Mangalore
Rail Development Company Limited (HMRDC), Bengaluru, Karnataka,
for the year 2024-25, together with the Auditor’s Report on the Accounts
and the comments of the Comptroller and Auditor General of India
thereon.

Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L. T. 5184/18/25]
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(xii) (a) Ninth Annual Report and Accounts of the National High Speed Rail
Corporation Limited (NHSRCL), New Delhi, for the year 2024-25,
together with Auditors’ Report on the Accounts and comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 5191/18/25]

(xiv) (a) Annual Report and Accounts of the Railway Sports Promotion Board
(RSPB), New Delhi, for the year 2024-25 together with the Auditor’s
Report on the Accounts.

(b) Performance Review of the above Board, for the year 2024-25.
[Placed in Library. SeeNo. L. T. 5194/18/25]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARYSTANDING
COMMITTEE ON COAL, MINES AND STEEL

SHRI PRADIP KUMAR VARMA (Jharkhand): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Coal, Mines and Steel:-

O] Twelfth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its
Fourth Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2025-
2026)” pertaining to the Ministry of Coal;

(i) | Thirteenth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Fifth
Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2025-2026)
pertaining to the Ministry of Mines; and

(iii) Fourteenth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Sixth
Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2025-2026)
pertaining to the Ministry of Steel.
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MOTION FOR ELECTION TO THE RUBBER BOARD

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JITIN PRASADA): Sir, | move:

“That in pursuance of clause (e) of sub-section (3) of Section (4) of the
Rubber Act, 1947 read with sub-rule (1) of Rule 4 of the Rubber Rules, 1955, this
House do proceed to elect, in such manner as directed by the Chairman, one
Member from among the members of the House to be a member of the Rubber
Board for the period not exceeding three years or till he/she ceases to be a
Member of the House, whichever is earlier.”

The question was put and the motion was adopted.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR. L.
I\/IURUGAN): Sir, | rise to announce that the Government Business for the week
commencing Monday, the 8" of December, 2025, will consist of:

Discussion on the 150™ Anniversary of National Song ‘Vande Mataram’;

Consideration and return of the Health Security se National Security Cess Bill,
2025, after it is passed by Lok Sabha; and

Consideration and return of the Appropriation (No.4) Bill, 2025, after it is
introduced, considered and passed by Lok Sabha.

REGARDING PONIT OF ORDER RAISED UNDER RULE 258 AND OTHER ISSUES
SHRI DEREK O'BRIEN (West Bengal): Sir, | have a point of order.
it gTg foramlt (JTSTRRAT) 2 A7, AT U point of order & ...(TILM)...

MR. CHAIRMAN: We can take one point of order at one time.

1 wHiE f@aRY: W), U general I8 UNEI 2, FoT9 UR 319 A %) 910 & W& Hd 81|
SIS QIRESH B 500 W SATET flights el cancel §5, URWI cancel §, RAI cancel
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TS| #H Iy &1 U= IST BT T I I ST 5ol S &1 U &1 31 Friday ¥,
Igd | AR ST AT, $AfTY I8 §9 e W O[Sl g3l €1 Ig W P Iy
ST B3T1 W% &1 I8 blg U] HaTel a1 &1 A% U Wiefl Al a1d 8 1 Friday &1 agd 9
schedule AT 7 &1 X 81 IR A=Y G’F\Q’ﬁ, q Monday Pl Fﬁéﬁ, Sunday BT AT
9 AT U TIRAATSH Bl X A1 H monopoly B a1 Bl goTg | I8 FHHT 30! B
ﬁmwwmm%concemed Minister, %Iv_&'ﬁ%[rulem'f%\r, SRSE]
IoTE U I8 IS B X8 &, FGH Bl I BRI < fh AHT BT AHIETT 6 db &
ST T ARBR DS T R IE 52 H Big VA1 U2 718 S0 8T §, oy fopedt
DI Dl GG BTl T8 AT F& &b G| A ST 83N 7, AP AT 1 2

MR. CHAIRMAN: Would the Minister like to respond?

WG B H3I1; TA1 IeqsieEm®d wid #3t (s v RiSie)): R, 9% uab Agcaqu
qET 8, FITeh <2 R H AID! Yo SIS I GARI S8 ST 811 81 HT I8l 3 4 Ugal
Civil Aviation 3T Sl & €1 B! &1 § G¥BR B! d¥B I ¥l T8 X 38 & P private
airlines H ST technical problem &, 3! detail STHGTRITRI H Civil Aviation 31 STt
Pl paT & fb 3y W—Cﬁ JITY EI%%R’, Fifh Members JT&T concerns B‘cﬂﬁﬁ, SERE
A AT BT 3R <RI} Bl ff 9B STHBRT I A1(RT

SHRI DEREK O’BRIEN: Sir, | have a point of order. ... (Interruptions)...

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, if | can say something! It is
important.

MR. CHAIRMAN: What is your point of order?

SHRI DEREK O’BRIEN: Sir, my point of order is under Rule 258 and also on the
observation of the hon. Minister of State in the Ministry of Parliamentary Affairs. You
were in the BAC. Sir, two items were listed for Short Duration Discussion. You were
there, Sir. It was decided under your guidance. The hon. Parliamentary Affairs
Minister was there and we were also there. There were two items listed. He has read
out one of the two items. The time was allocated for two discussions next week.
Hon. Minister read out one. This is what | heard. But, he has not read out the second
one which is ‘Discussion on the Electoral Reforms’. So, when we were there at the
BAC, under your Chairmanship...

MR. CHAIRMAN: Okay. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, one minute. Let me complete and then you can speak.
That was one issue. Since you were at the BAC, Electoral Reform or SIR or whatever
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it is, we wanted to discuss it next week. Second is: | just want to make the point
under Rule 258. Sir, Rule 258 is a right of every Member of this House. When a
Member stands up and says, ‘point of order’, it has to be given. But, yesterday, for
forty-five minutes, we were trying to raise the point of order. ...(/nterrupt/ons)... Let
me finish. First, we stood up at our seats. We did not get to raise the point of order.
...(Interruptions )... In desperation, as the floor leader, | had to go down to the Well.
Sir, please, this is our right. For every Member, a point of order means a point of
order. ...(Interruptions )... Nobody can take this away. Protect us from this. That is
all. Thank you.

MR. CHAIRMAN: Okay. You know that only one Member can raise a point of order. If
everybody is shouting, what point of order can be taken up? ...(Interruptions)...

MS. DOLA SEN (West Bengal): Sir, ...
MR. CHAIRMAN: Now, hon. Minister. ... (Interruptions)... T, 31T §fsu|

SHRI KIREN RIJIJU: Sir, | agree with what hon. Member, Shri Derek O’Brien said.
The first point is on the decision taken in the Business Advisory Committee. Yes; we
have taken a decision and had also informed in the BAC chaired by you that the
Discussion on the 150" Anniversary of Vande Mataram will be taken up on Tuesday.
That is finalized. And, on Electoral Reforms or subject related to that, that will be
taken up right after it is over in the Lok Sabha. So, | am just informing it to the House.
The second is about the matter raised when the hon. Finance Minister was replying to
the debate yesterday. The hon. Member arrived a little late. | was sitting here. When
the hon. Member from All India Trinamool Congress Party raised certain questions
about West Bengal, the hon. Finance Minister was responding to that. In the
meantime, the hon. Finance Minister also gave an assurance that after all the
speeches are over, Members can raise queries and she is ready to respond. The hon.
Floor Leader of the Trinamool Congress came a little late ...(Interruptions)... | was
there...

it wurafa: éiém You have raised your point. ...(/nterrupt/ons)...
MS. DOLA SEN: Sir, | have a point to make. ...(/nz‘erru,oz‘/ons)...

MR. CHAIRMAN: You have raised your point. ...(/nz‘errupﬁons)... But, you tend to
do that. No running commentary, please.

Contents Page t



[ 05 December, 2025 ] 15

SHRI KIREN RIJIJU: Sir, there are rules, procedures, directions and rulings given by
the hon. Chairman. But, | agree that when there is point of order, hon. Chairman,
normally, gives the floor. This is the right of Members. ...(Interruptions)... It is a
Member’s right. Hon. Chairman rightly mentioned, when everybody stands up and
makes noise, where is the possibility of giving an opportunity to raise a point of order?

MS. DOLA SEN: Sir, the point is... ... (Interruptions)...

MR. CHAIRMAN: No, no. Hon. Member, you should not shout like this.
...(/nterrupt/ons)... | am pointing out to you. Every time you are making running
commentary. That is not good. Please take your seat. ...(/nterrupt/ons)...

DR. JOHN BRITTAS (Kerala): Sir, give me 30 seconds only. ..(Interruptions)...

MR. CHAIRMAN: No, no. Please take your seat. ..(Interruptions).. Both of you
should take your seats. Despite clear and categorical ruling on Rule 267, some
notices have still been submitted by the Members. ..(Interruptions).. It was
abundantly clarified that the notices not meeting the requirements of Rule 267 will not
be taken into consideration. ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Mr. Chairman, Sir, ...(Interruptions)...
SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, ...(Interruptions)...

MR. CHAIRMAN: Now, let us take up ‘Matters Raised with Permission of the Chair’.
..(Interruptions)..  wfisl df3YI ...(@@agM)... No discussion about Rule 267
anymore. ...(Interruptions)... Shri Shaktisinh Gohil. ...(Interruptions)...

SHRI TIRUCHI SIVA: Mr. Chairman, Sir, it is a matter of... ...(Interruptions)...
DR. V. SIVADASAN (Kerala): Sir, | have a point of order. ...(Interruptions)..

MR. CHAIRMAN: No more discussion. Shri Shaktisinh Gohil, please start.
..(Interruptions)...

211 wifehRig Mizer (Yo : Guralcr Heied, § 39 d1egq 4 ... (AGEH). ..

MR. CHAIRMAN: Mr. Gohil, are you going to speak or not? Please tell me.
...(/nz‘errupz‘/ons)... Are you going to speak or not? | am going to call the next speaker.
..(Interruptions)... No, no. Are you going to speak ?

SHRI SHAKTISINH GOHIL: Yes, Sir, | am speaking. ...(/nz‘errupz‘/ons)...
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MR. CHAIRMAN: You please address the Chair. ..(Interruptions)..
it wifeRre Miger: IHMRT 9815, H 3ud A9 4 ... (FaEH). ..

MR. CHAIRMAN: Mr. Siva, please take your seat. ..(Interruptions)... It is not good.
...(/nz‘errupz‘/ons)... You please go back to your seats. Hon. Members, please go back
to your seats. ...(Interruptions)..

it wifepfie MiEe: AU F8Iey, # NS A1e09 | Udh 984 8l 9K 539G IR WRER
BT €T 3D N HAT AT gl (TGET). ..

MR. CHAIRMAN: A ruling regarding Rule 267 has already been given. It cannot be
entertained anymore. ...(/nterrupt/ons)... Mr. Gohil, are you going to speak? You
please tell me. ...(/m‘errupz‘/ons)... | am going to call the next speaker.
..(Interruptions)..

SHRI SHAKTISINH GOHIL: | am speaking, Sir. ..(Interruptions)... | am speaking.
HEIGd, § 39S ATEgH ¥ .. (FFEH). ..

MR. CHAIRMAN: Next is Shri Subhasish Khuntia. ...(Interruptions)... Shri Subhasish
Khuntia.

MATTERS RAISED WITH PERMISSION
Demand for dedicated darshan access for permanent residents of Puri

SHRI SUBHASISH KHUNTIA (Odisha): Jai Jagannath! Sir, first of all, | would like to
convey my best wishes to you. ..(Interruptions).. | thank you for giving me the
opportunity to draw the attention of the House towards an important demand to
provide facility of special darshan access for local people of Puri. ..(Interruptions)...
Sir, Puri is not just a city. It is our international tourist and pilgrimate hub under ‘living
presence’ of Mahaprabhu Shri Jagannath. ..(Interruptions)... The Jagannath Temple
Heritage Corridor was built only because the local residents of Puri made immense
sacrifices losing land, homes, standing firmly behind the project with devotion...
..(Interruptions)..

MR. CHAIRMAN: Nothing will go on record except the hon. Member making the Zero
Hour submission. ...(Interruptions)...
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SHRI TIRUCHI SIVA (Tamil Nadu): Sir, please listen to us. ...(Interruptions)..
(At this stage, some hon. Members left the Chamber.)

SHRI SUBHASISH KHUNTIA: From Rath yatra to Chandan Yatra, from daily rituals to
emergency arrangements, it is the people of Puri, who shoulder the responsibility so
that the world can have darshan. But, ironically, the same people, who protected,
preserved and served the temple for generations, can no longer access their own lord
without struggling through overwhelming congestion because of heavy rush of
tourists. Repeated appeals have been made, delegations have spoken and
community groups have written, but the Government of Odisha has not bothered to
create a special darshan system for permanent residents, a very basic facility that
respects traditional rights and daily worship.

Sir, it is important to recall that the previous Government, under the leadership
of my leader, Shri Naveen Patnaik, ensured dedicated entry arrangement for local
residents through the Western Gate upon showing the identity proof, a thoughtful
step that recognized the traditional and daily connection with the temple. Sir, tourists
come and go but the people of Puri live with Jagannath, serve Jagannath and breathe
Jagannath every day. Their demand is neither political nor preferential. It is cultural,
traditional and emotional and it is long overdue. Therefore, | urge the Central
Government to intervene and ensure a hassle free darshana mechanism exclusively
for permanent residents of Puri. Jai Jagannath! Bande Utkala Janani!

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raisedby hon. Member, Shri Subhasish Khuntia: Shrimati Priyanka Chaturvedi
(Maharashtra), Dr. Sasmit Patra (Odisha), Shri Ravi Chandra Vaddiraju
(Telangana), Shri Niranjan Bishi (Odisha), Shri Muzibulla Khan (Odisha),
Shri Prakash Chik Baraik (West Bengal), Shri Golla Baburao (Andhra Pradesh),
Shrimati Sulata Deo (Odisha) and Shri Meda Raghunadha Reddy (Andhra Pradesh).

Demand for discontinuation of the use of the titles 'Lord' for British Viceroys and
Governor Generals in NCERT books, other Textbooks and official documents

SHRI SUJEET KUMAR (Odisha): Sir, through my Zero Hour submission, | request the
Government to discontinue the use of the title ‘Lord” for British Viceroys and
Governors-General in our school textbooks, NCERT books, Government documents
and official websites. | did a random check of all these websites, documents and
school textbooks, and this is what | found. The NCERT history textbook of class VI
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and Xll, in numerous chapters, has dozens of references as ‘Lord Curzon’, ‘Lord
Lytton’, ‘Lord Mountbatten’, ‘Lord Dalhousie’, to name a few. Similar is the case with
the official websites of several Government Departments and Ministries, such as
Ministry of Culture, Press Information Bureau, Archaeological Survey of India to name
a few. Also, the Raj Bhawan, which is now the Lok Bhawan of Bihar, has blatantly
used the word ‘Lord’ to describe British Governor-Generals and Viceroys.

Sir, we all know that historically, British Viceroys and Governors-General were
referred to as ‘Lord’. During the British rule, the British colonial rulers used and
abused the power to give titles for their imperialistic designs and to promote this false
narrative of racial superiority. This was a title given by the British, to the British, for the
British needs. But, Sir, why should we continue to place them on a demigod-like
pedestal by calling them ‘Lord’, particularly, when many of them committed such
horrendous and barbaric crimes against us. It is rather sad and unfortunate that after
75 years of independence, we continue to do so, when our own freedom fighters are
not referred to with such reverence. Sir, a vibrant democracy like ours, which is also
the largest and the oldest democracy on earth, should not continue this practice as
this perpetuates a colonial mindset. It goes against the spirit of social equality and
also goes against the letter and spirit of our own Constitution. When our Prime
Minister renamed Rajpath, the ceremonial boulevard in New Delhi, as Kartavya Path,
it was not just a symbolic move. This change reflects a shift from the colonial attitude
to a more duty-oriented name. It reflects a shift away from the colonial symbols
towards civic responsibility. It was our national pride. In fact, on the 76™ anniversary
of our Independence, from the ramparts of the Red Fort, our dear Prime Minister
emphasised the ‘Panch Pran’ for the next 25 years, which we call the ‘Amrit Kaal.
The vision of the second Pran shaktiis to liberate ourselves from the ghulami attitude
and eliminate all remnants of slavery. | quote him, Sir: “In no part of our existence,
not even in the deepest corners of our minds or habits, should there be any ounce of
slavery. It should be nipped there itself. We have to liberate ourselves from the slavery
mindset which is visible in innumerable things within and around us.” ....

MR. CHAIRMAN: Time is over.

The following hon. Members associated themselves with the matter raisedby
hon. Member, ShriSujestKumar: Ms. Kavita Patidar (Madhya Pradesh), Dr. Fauzia
Khan (Maharashtra), Shri Muzibulla Khan (Odisha),Shri Dhananjay Bhimrao Mahadik
(Maharashtra), Shri Sat Paul Sharma (Jammu & Kashmir), Shri Pradip Kumar
Varma (Jharkhand), Shrimati Sudha Murty (Nominated), Shri Madan Rathore
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(Rajasthan), Dr. Medha Vishram Kulkarni (Maharashtra), Shri Deepak Prakash
(Jharkhand) and Shri Brij Lal (Uttar Pradesh).

Shri Prakash Chik Baraik.

Concern over the delays in the Beerpada Rail Overbridge Project

it gBTel RIP IRES (UFPEHT §17al) : TIRAT W), AT § U UIe], 3ifa $fean
U BN @ 3R 10 &5 MR Rfet & Tas faRiy 92 &1 Io™ & forg I8f @t

g gl

AR, H 2024 BIACR AR H WY SIRT 3f1aR | Y Y 9 aehed H 39 fawg 1)
qIlT 7| I9 HT (Y Thed H AHIRGR el & ASRIBIC 98 4T & dRUTSI-
GeIg Yold T Ud JelRgR Rl & FHRIM e 991 & SHRanS! Yod
M UR YAd JATaRISTST 9 B UfhdT Y HRA &b IR ¥ dIell AT| 59 Hag H q
vod feurcie 9 Rearg A fier, Afess ot 9 981 iR &1 Yo a1 5ol §l IaRHA
TR, IE B 984 & 1A &, i YoTd BN & 918 J81 IR IRYT, Pl
Wpol Ud AT § 20 g8l ararard & e A ffeaa gt 71 98t i) Ot aga-d
g 81 gb1 & 1 YoAd BITH I 7 B UM & BRI B IRicd B 9 Al &1 )
gl SAUGHARIHAY GHI & BRGNS H BHARIT[S! I, HHRAT[S! <, dIeh]
I, dled] ¢,EICHH g, WITHH ¢, WSSl H JAhRURIGe] dd & 3Fel HHIad
BId &1 39D A1 dRUTSI-1, FIRUTSI-2, HIal, ADBIUTST Td ECTITS], I el FHIfad
BId & [|HTAlT HEIGy, AIF-1g I3 g5l 791 alal & 3mefiaie | Srerr gema
&RTXerd b1 U3l A1 <1 778 2, <ifdhT I8 S 19 811 & HRT [ JbR Bl
FHRTAT BT AT HIAT IS &1 B

§ 3MYP ATETH W HATT ¥ 3UT HRAT § b 39 T8 DI agel1 7 Bl 14|
5T ARBR gRT ST 9 J9STdd g IRBR BT WSl Sl &, fa9yax ufges §9mal &
1T IS ST1dT 8, S8 AR 12 Ad U b deR fhar ST &1 Uh d-% U i
gfegs ST & A1 101 52 B9IR dRIs $UV Sl Urd=T U4r 8, 98 U7 orl d& &9
AT B &l e 2l

§ M A1eTH H 39 fSATS BT GRT B & ol el HATeT ¥ I8 el § fh

STeq ¥ STeg IE BT Y DRI S|

S -fEg | ST-giver|

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raisedby hon. Member, Shri Prakash Chik Baraik: Ms. Dola Sen (West Bengal),
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Shri Mohammed Nadimul Haque (West Bengal), Dr. Sasmit Patra (Odisha),
Dr. John Brittas (Kerala), Shri Muzibulla Khan (Odisha), Shrimati Sagarika Ghose
(West Bengal), Shri Saket Gokhale (West Bengal), Shri Niranjan Bishi (Odisha),
Dr. V. Sivadasan (Kerala) and Shri Subhasish Khuntia (Odisha).

Demand for enhancement of MSP for sugar and support for sugarcane farmers

SHRI IRANNA KADADI (Karnataka): ¢ Mr. Chairman, Sir, | wish to apprise this House
of the serious challenges faced by the millions of people who cultivate sugarcane and
who are engaged in the sugar production industry. | thank you for giving me this
opportunity to speak.

Sugarcane production is one of the major agro-based sectors in our country. It
directly and indirectly provides employment to millions of farmers, workers, traders,
and entrepreneurs. Karnataka has 81 operational sugar factories, and due to the hard
work of its farmers, the State has become the third largest sugar-producing state in
India. Karnataka contributes 16 per cent of the total sugar production in our country.
Around 7.5 lakh hectares of land in the State is under sugarcane cultivation, yielding
45 lakh metric tons of sugar and 270 crore litres of ethanol. A large quantity of jaggery
is also produced.

The Central Government, under the leadership of Shri Narendra Modi, is
committed to the welfare of farmers. The Government has announced support of
about 23 crops to ensure appropriate income for our hardworking farmers. The
announcement of an FRP (Fair and Remunerative Price) of %3,350 per tonne is a
welcome step. However, on behalf of the sugarcane-growing farmers of Karnataka, |
would like to place three important requests before the Central Government.

First, the recovery rate for sugarcane has been revised from 9.5% to 10.25%.
Since the average recovery rate in Karnataka is 9.5%, there is a need to reconsider
this and fix the recovery rate appropriately. Second, it is unscientific and incorrect to
include harvesting and transportation charges while determining the Fair and
Remunerative Price (FRP). There is an urgent need to fix an FRP that separately
accounts for these costs, ensuring that farmers are not burdened. Third, since 2019,
the MSP for sugar has remained at %31 per kg, which is inadequate. However, many
sugar factories do not pass the benefits to sugarcane farmers. With sugar retailing at

&English translation of the original speech delivered in Kannada.
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around %40 per kg, the Government must increase the MSP to ensure better support
for sugarcane farmers and all those involved in sugar production. Karnataka produces
270 crore litres of ethanol, and therefore, the state should be given greater
opportunity and a larger share in the ethanol market. These measures will benefit
millions of sugarcane growers, workers, entrepreneurs, and traders. Hence, through
this august House, | urge the Government to take up this matter on priority, in the
interest of the millions who depend on this sector for their livelihood. Thank you, Sir.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Iranna Kadadi: Dr. Fauzia Khan (Maharashtra),
Dr. John Brittas (Kerala), Shri Niranjan Bishi (Odisha), Dr. Sasmit Patra (Odisha),
Shri Sadanand Mhalu Shet Tanavade (Goa) and Shrimati Sudha Murty (Nominated).

Need to address the issues of quality in higher education in the country

SHRI RYAGA KRISHNAIH (Andhra Pradesh): Respected Chairman, Sir, education is
the key to progress, especially, higher education which provides skilled manpower
and cutting-edge technologies. But the quality of higher education is declining and is
a matter of concern for all the stakeholders and the whole nation. The students who
complete the UG and PG courses have very low job opportunities. Another serious
issue is the gap between demand and supply, implying that the youths are not eligible
for job market.This leads to widespread unemployment among the higher educated
graduates. To improve the quality of higher education in India, we must maintain
parameters of quality education. The parameters of quality higher education are:
sufficient number of quality faculty members, profile of the students entering into the
higher education, infrastructure of the educational institutions, curriculum,
appropriate teaching method, examination pattern, learning resources, national
agencies, Government policies and institutional leadership.

Sir, India has one of the largest education systems of the world. Therefore,
different stakeholders must work on these parameters at their respective levels to
maintain and improve the quality of higher education in India. The Indian higher
education has expanded in quantity but lacking behind in terms of quality. India
cannot progress until its higher education system is qualitatively strong enough
because this poor quality is resulting in low employability, low performance of
specialized individuals, lack of innovative and creative ideas, which are key elements
of success and progress in present time. In all, there is a need to enlarge the adaptive
capacity and quality of the higher education system so that it is more responsive to
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the changing world of work and meets the diversified needs of economy, both
domestic and global. For that purpose, diversification of the Indian higher education
and training system has to be pursued as a goal. This can be achieved by having a
proper mix of public and private, formal and non-formal institutions. In view of this, it
needs urgent attention and review of the main aspects related to quality concern in
higher education. Thank you.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Ryaga Krishnaiah (Andhra Pradesh): Dr. Sasmit Patra
(Odisha), Dr. Fauzia Khan (Maharashtra) and Shri Ravi Chandra Vaddiraju
(Telangana).

Concern over the conditions of gig workers in India

it 199 T (YS9 : FHTURT HEIG, 3N S 89 U+ A8 d BiF &I Y9 TR b
ge+ SO & 3R Your order is on its way or order delivered or your ride has arrived
AfefPHer 3ar 81 39 Mfefhded & 0 IR e SHM 81T 8, frad! &4
acknowledge T8l Bl H Zomato 3R Swiggy & fSeiaxt grast & 910 B & Yg",
Ola, Uber & §Tsd¥ @I, Blinkit, Zepto & TseY dI 3R - HUAT P aR AR
R S Il P11 WRBRY WINT 72 {7 G BT i1 8, olfd H 35 invisible
wheels of the Indian economy %HTH@W?;{I

TR, 3T § 39 BT g 59 I ¥ IGH] I1edl gl Quick commerce 3R insta
commerceﬁ%‘?ﬂaaﬁ%ﬁjﬂwfﬁ%, rfp ERESEN %I%ﬁ%?ﬂﬂ'\ﬁ%%@
ATIeIE 9hHhIN &, ST 8% HIH § &9 Bl 8, 391 [N1e §7d IR oThR 39 &6l
3ITSY 31T & BR b Uil 81 39 AIeic b bl BTN UR G HR 31T I THH
TSI 3-hHY AR ] fSeliay T 3R HY=Isl f9feld STolk Bl evaluation BRI
PR Gl B, YD I gl T, cfb g7 RRT abd Bl slela 3fel 41 U fQBTs!
AoIgR A Al 98K 81 59 DI T Ao, PO qa MY S GHeT IGAT I AR I8 A
I 6 WRBR T Ugd| Usdll, Wi AR fSelia’t SgH BT SJed — 31T Bl 10
e ! fSea’) &1 WaRATd ¢ I Y8l 8l fSeiad! T8 YR & el olel a<it U
G U (Seliad] 919 JE! el I8d1 8 b 3R oI gall, 1 S R St g=ifed
e SIUAT, U ST 3MMSE B <91 3R 38 Sf &dld B S| $AfoIY 10 fAFe &)
feefiat & fory a8 offaR ST HaT B, Tl 9l 519 BT © 3R Ut S Bl
SIRgH H STl 81 GORT &6 $HICHY Bl [T &l PICHY Bl harassment Bl S
TRYE 39 6 79 1 BIdT 81 91 81 3iTex Ui & 91 e ofe 81§, <% ol & fb
PCHR BT B b U8l Siedl 7, fhe 919 3ifex fSefiar &=+ :17ar &, a1 S gHGIT
g b § TR dheic R M 3R IH & 915 U R DI AT § R I9 & R A
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BT IRBIHY 3R golc ﬁ"TIE <1 81 The third problem that they have is the dangerous
working conditions. SESE] Eb_Fl'I?g; B AR THRT ST 8l 12 | 14 € B Sail Broe
I AT 311 fht miefaed ARk o, fa=1T el 91979 &, 99T hazard allowance &1
B Y& 21 39 o AT T Thae St § & R 32 Th HAR! A W 97R 8, Rifd 9
ar 3% permanent employment IEEEI] %, - humane working conditions Bt %, T8l
health accident insurance THefc! %\r, v ft I 3T 58 YUl X, 391 job insecurity
3R hopelessness BUT PR STd 31T Bl NI B TSR fEellar B 8, Al JIHRT DR
HE © [ TR AP Y 3R 31 5 R I 3 0|

R, § g ATl g f 3 o Adie 7€ E, 3 o fedt & e €, ufy &, ad
g, 9 &, A1 39 & IR ¥ Aa &I QM- A1y iR 10 e o feelias) &1 Ser wH e
BHRAT AT IR BH IS T Febd! © fob & TAFTe H SHIRT WHT 89 U Ugd, Al
Y A IHIT S Ahd & b G H 9S SR 7 b IR ¥ Ald 3R 39 &b R H B
EEIY

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Raghav Chadha: Shrimati Jaya Amitabh Bachchan
(Uttar Pradesh), Shrimati Priyanka Chaturvedi (Maharashtra), Shrimati Jebi Mather
Hisham (Kerala), Dr. Sasmit Patra (Odisha), Dr. Fauzia Khan (Maharashtra),
Dr. John Brittas (Kerala), Shri Niranjan Bishi (Odisha), Prof. Manoj Kumar Jha
(Bihar), Ms. Dola Sen (West Bengal), Shri Prakash Chik Baraik (West Bengal),
Shrimati Phulo Devi Netam (Chhattisgarh), Shri Anil Kumar Yadav Mandadi
(Telangana), Dr. V. Sivadasan (Kerala) and Shrimati Ranjeet Ranjan (Chhattisgarh).

Now, Shrimati Sudha Murty.
Need to regulate the commercial use of children on social media

SHRIMATI SUDHA MURTY (Nominated): Sir, children are our future and we should
develop our children with good value systems, good education, sports and many
other activities. ATHIRITT gford ard g T=ofa XIRH| Every drop of water, may be
through cloud, through riverlet or through river, goes to an ocean. So are the
children, how we bring up, everything goes to their future. But | am really worried
about today’s scenario. In modern days, social media has become very popular and
there are many, many advantages of social media about which | do not want to talk
here. But | want to talk about the other side of the social media. Many parents use
their innocent children because they are not even aware of what they are doing. They
are exposed to different types of costumes, dresses, commercialization and they put
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them on social media so that they can have ten thousand, one million or half-a-million
followers. This will help parents financially a lot, | am aware of it; but what happens to
the child? The child will lose its innocence. The child does not give permission
because the child is not aware of it. It will affect the child in long run. It will affect the
children’s psychology. They will not learn how to do any social activity or sports and
even have a good education. Children become a source of income to parents and
they take the advantage of social media. Now, in a country like France, a kind of
regulation is there on children who are on social media. You cannot expose them in
different costumes. When they are taking bath, you cannot take that picture because
you do not know sometimes people with bad mindset may use those photos for
something else. Again, you should not bring up children only because they give
money or they are a source of income. We are causing blockage in their future. |
consider that social media is like a knife. You can cut a fruit or you can kill a person.
Use social media for betterment but not by using your children. There are children
influencers, mother influencers and there are so many influencers on social media
without any regulation. | request the Government of India, particularly in social media,
to keep a regulation on this. For example, our Government has done a fantastic work
regulating the children advertisements, children working or acting in films. They have
taken care of all those things and strict laws are implemented. Whereas when it
comes to social media, it is not done and this is going to cause a great problem in
future for our children. It should be told to their parents also. There should be a
restriction, there should be a way to use it. Certain methodologies should not be
used. Children cannot use certain kinds of dresses and dance or certain kind of dress
for advertisement because this is not the way how we can bring up the next
generation of our children. Thank you very much, Sir, for giving me an opportunity to
talk on this subject.

MR. CHAIRMAN: The following hon. Members associated themselves with the
matter raised by hon. Member, Shrimati Sudha Murty: Shri Sujeet Kumar (Odisha),
Shri Niranjan Bishi (Odisha), Dr. Sasmit Patra (Odisha), Shrimati Geeta alias
Chandraprabha (Uttar Pradesh), Shri Dhananjay Bhimrao Mahadik (Maharashtra),
Shri Madan Rathore (Rajasthan), Shri Sadanand Mhalu Shet Tanavade (Goa),
Dr. Sumer Singh Solanki (Madhya Pradesh), Dr. Kavita Patidar (Madhya Pradesh),
Shri Deepak Prakash (Jharkhand), Dr. Fauzia Khan (Maharashtra), Prof. Manoj
Kumar Jha (Bihar), Shri Muzibulla Khan (Odisha), Shri Mayankkumar Nayak
(Gujarat), Ms. Sushmita Dev (West Bengal), Shri Ravi Chandra Vaddiraju
(Telangana), Shrimati Seema Dwivedi, (Uttar Pradesh) and Shri Maharaja Sanajaoba
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Leishemba (Manipur).
Now, Shri Samik Bhattacharya.

Need for protection, archaeological clarification and restoration measures at
the Adinath Temple Site in Malda, West Bengal

3t AIf® HEmEr (UREE ) W), AlR-ARSE B By sy T8l §, B -
R BT Blg [AUTST 81 8, TifchT g1l T AT? ATAGT [STel P UigaT H Siig HATe
7 fafeer Mol & AW 31U Sitas &) Gt § & ST deg I o f S
3T R &b AogR & o7 HATe! Tl b 1Y TSTg el AT AR, JATST F7 81 BT
g7 W, U ARGl SIFHCS 5l oSl TR, Sl U ARIER RUSTawe &, J.H.
Ravenshaw, the Collector of Malda from 1865 to 1867 have documented the different

evidences T ST fa=g HIAR BIF &1 <11 A1) ...(TAYH)...

MR. CHAIRMAN: No, no. ..(Interruptions).. Nothing will go on record..
..(Interruptions )... You please sit down. ...(Interruptions)...

M e WSER: S AR SfhAdNdd  Ufde~dsT & e <
BT 8l ...(FAIH)...

MR. CHAIRMAN: Nothing would go on record except the Member’s speech.
..(Interruptions )...

it Wi e : T9-U-aR1d & oo St Sqrfasirer S¥el & ArH= 0reT Sff bl Jfd
R YR b Y| ... (RALH)... G B A B T 8 2 & ...(FGIH)... BBl Sl
<2l 2 5 98 dam @ 97 7, vl St1a frerfl ..(caaem)... I8 fhae a7 9
AHAT 27 ...(FAL™)... 89 e &l fHer 78] I&d 1 ...(FALM)... 9 70! eRIEN
TEl BIS Fhd &l ...(FM)... B9 3IU ARGIID [GRMET Bl HeT T8 Fohd T
...(IT).... TS IfTaH STt § It 38T &1 31t a8t q1ax) 7fsTe 3 =i ST+ a1l B
.(FAY)... I8 ARRIE F81 7, I8 NS &1 #fex B s9a1 e iReb vfaey B
I8 YOS T SIRJAC Bl ...(FFEH)...

MR. CHAIRMAN: Hon. Member, please conclude. ...(Interruptions)...

st | q-IE'ITvth‘Zf: I B AT ﬂT%QI ..(FIYT)... That should be declared as a
ticketed monument. ...(Interruptions)... 34 & W TSl 8 AMTYI I TR Hindu
edifices, @cd, ...(agM)... R@ fomr, e A &1 g, I |99 @I fAer = £
(FFIF)... I8 I PHRAT AT BH ARBR A I OIRY B & (b I e
HRAT AT ...(TAYT).... BT ARD Wl T8 2 ... (FGLT).... 1T SHel Wl I8! &,
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ST aTdY Y 9 1 Y R RS BT &1 Wedhl I Bl 37T S AT HIewe & 78 &
..(TILT)... 381 P U] & fAumad 7 ufFas 91t § qra-) 7R5Tg g9 B G0N B
21 EH AN Rge™ 3 U1 181 81 <311 I8 916 3R W & SIS T8 21 ... (TIeTH)...
I8 AR B GRIE DI, WA D, I8 FodlTo RIHax T8 BT Sl JATIR AT IR ATART
fTel 3R UIgaT & HUR ...(GEM)... Si HLRATH & IfeIgTT Bl 3177 a1 T Favd Bl
...(TAI)... IR ARSI 991 D) o7 Wl Bls 81 R Fhdl Bl ... (e ). .

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Samik Bhattacharya: Shri Maharaja Sanajaoba
Leishemba (Manipur), Dr. Sasmit Patra (Odisha), Shri Shambhu Sharan Patel
(Bihar), Shrimati Ramilaben Becharbhai Bara (Gujarat), Ms. Indu Bala Goswami
(Himachal Pradesh), Shri Madan Rathore (Rajasthan), Shri Mayankkumar Nayak
(Guijarat), Shri Rajib Bhattacharjee (Tripura), Shri Deepak Prakash (Jharkhand),
Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Kesridevsinh Jhala (Gujarat),
Shrimati Geeta alias Chandraprabha (Uttar Pradesh), Shri Subhash Barala
(Haryana), Dr. Kavita Patidar (Madhya Pradesh), Dr. Kalpana Saini (Uttarakhand),
Dr. Parmar Jashvantsinh Salamsinh (Gujarat), Dr. Medha Vishram Kulkarni
(Maharashtra) and Shri Pradip Kumar Varma (Jharkhand).

Now, Dr. Anil Sukhdeorao Bonde.

Need for establishing the Quality Stroke Care Centres across the country

S e Y@ed WG §is (AERT): QWA HEIGd, The Indian Medical
Parliamentary Forum Gl Udh faoell H Udh Stroke Conference @1 i SHH a4t
Neurophysicians 1 eITIT T 27| I78I- B oI (AU &, Il § J&T TR @]
ITEd | WIR H stroke B IoI8 | 9gd FRI morbidity, BT 3R mortality ¥
BT 1 B1C AR Hed 98d SI1aT ©, olfdh o [Sfgae # 3 o] & stroke
care centres & FHT0T SR T TILTDHT Bl

AT 9T HAT TR AlG] Sit b gIRT ARG AR AR TGS AT H
|l gg RN DI W g Jiaem Ferdl 2, Al Tid & oy, 39T Pderd Non-
Communicable Health Diseases (NCDs) $ HIH A BT 8| &8 UIR R Held,
SIS R dgld 3R $8 5I9CH, Si¥ Wb, tobacco consumption T Bglel H
fopar ST, @ e NdeE 81 Aadr ©, ofhd Igid, ST il & BRI Bl &
thrombotic stroke, IADT immediately IV ?j'f%[%ﬂ ﬁ-l?[, U9 BT Eﬂ?ﬂﬁrﬂ_ﬁ within 6
hours ﬁ, 3l clot dissolve X &1 Thrombolysis 3R Thrombectomy Yl S8 R
31 W B Adhdl &1 SFD! aoig | [TH T A ST Fhell B
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W, 39 LI P! gug |, [Aeoiar & o F a8 Bl socially 3R
economically fe¥ed & SRl 21 S9! Joig I (g;lcb-?@[ Bl T IR
fSfEgae ogd IR SSIbcs EIdh M q9MT 9gd SOl &l 394 YfeTdh-rgde
UIERRY, CMiSRIT &1 sMRgiea i of Jad 21 el STeal | Sfeal URIE 6l
a1 T IS AT ST eh, SHA IHD! 3! A8 | Jfae et Fepcll 81 D IR H S
STRRYT AT T 98 A8dqYl g1 I Neurophysicians &, Neurologist 2, a8 fSRgde
31IR ATIDT oIl UR 3fdelddd el B &, ol CAHISRIT & ATEgH A ITD] FATS
<P AXE W 1 S Fhall 2] 9Rd H Sl W BT 3T 8, SUD! aoig A f[Jdotivar i)
gedl ® 3R old-age # U~ ft ga<t 1 39 Heldd HR- & 77 IV Wb HAR
HeX §1Y SIY| &1 a1 H I8f uR v« gl

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Dr. Anil Sukhdeorao Bonde: Shri Sujeet Kumar (Odisha),
Dr. Sasmit Patra (Odisha), Dr. Sumer Singh Solanki (Madhya Pradesh), Dr. Kavita
Patidar (Madhya Pradesh), Dr. Fauzia Khan (Maharashtra), Shri Sadanand Mhalu
Shet Tanavade (Goa), Shri Madan Rathore (Rajasthan), Shri Dhananjay Bhimrao
Mahadik (Maharashtra), Dr. Bhim Singh (Bihar), Dr. Ajeet Madhavrao Gopchade
(Maharashtra) and Shrimati S. Phangnon Konyak (Nagaland).

Now, Shri Ravi Chandra Vaddiraju.

Concern over Metro Rail delays, urban traffic congestion and IT sector slowdown
in Telangana

SHRI RAVI CHANDRA VADDIRAJU (Telangana): Sir, | want to bring to the notice of
this House two urgent issues that are affecting the daily lives of the people in
Hyderabad and Telangana. My BRS Party leader, KCRji has done tremendous work in
turning Hyderabad into a truly global city.

Sir, the first issue is regarding Metro rail and urban transport delays. The
Hyderabad Metro phase-ll project is still not approved by the Central Government.
Without this project, the airport corridor, IT corridor and fast-growing suburbs cannot
be connected properly. Also, MMTS Phase-Il has been pending for many years and is
still incomplete. Because of these delays, traffic congestion in Hyderabad is getting
worse every day. People are spending hours in traffic, losing time, money and
productivity.

The second issue is regarding the slowdown in IT sector in Hyderabad. Many
IT companies have reduced hiring and some are laying off employees. New
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investments in the city are also slower compared to previous years. This is creating
serious job insecurity among young engineers and fresh graduates who are waiting for
opportunities. Hyderabad is one of India’s most important IT and innovation centres.
For the city to grow, both good transport and a strong IT sector are necessary.
Therefore, Sir, | request the Union Government to approve Hyderabad Metro phase-l
immediately, fast-track and complete MMTS phase-Il, and announce support for the
IT sector and encourage new investments and job creation. Sir, these issues affect
lakhs of people and need urgent attention. The Hyderabad city was developed by
KTR who was also the IT Minister, and was very much developed in his tenure. It is
truly a global city. This affects lakhs of people and needs urgent attention. Thank
you, Sir.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Ravi Chandra Vaddiraju: Shri Muzibulla Khan (Odisha),
Dr. V. Sivadasan (Kerala), Shri Niranjan Bishi (Odisha), Dr. Sasmit Patra (Odisha),
Shri R. Girirajan (Tamil Nadu), Dr. John Brittas (Kerala), Dr. Fauzia Khan
(Maharashtra), Shri Subhasish Khuntia (Odisha) and Shri Meda Raghunadha Reddy
(Andhra Pradesh).

Shri Mahendra Bhatt.

Concern over rising human wildlife conflict in Uttarakhand and the need for effective
mitigation measures

Y 7y Hg (STRIES): A IHIRY 7RIGd, H et vt § 3 o= 791 v
HEIqUl fAva UR 97 @ BT JTAR ST (a1l STRIES H a7 Siiai kT AAeD
e & b ¥ H ART A B

AT GUTUfT AEISY, § 3MTdh A9 § URGR 6 &F STRIES H a3
Sital, feIy R AR, aTe qAT I & AAMD BHell A 8l Xa! HG &l Bl 3R
3BT HIAT AT | §9 I STRIES H I Sidl & &l AR 96 oIl I8 &l
3l T U 3iThel &b ATAR 39 aY 97 Sirdl, [ R (SR, 979 qAT A1l b
Bl W 24 ART 1 HId 81 Gl 81 el 81 Urs! P ARSd I 6 ToTes T1d H SR J
Teh Ffth 1 AR 11 TIE<T &l & sible g H 12 FHdaR 31 4 1l &1 A1gA R
I IER 7 R A IoT BR AR UIST P &l UIGS] &lich H 13 TdaR Bl 62 I T
G DI TR 7 ARTI Ray &Aleh 3 20 TdaR DI DICHIE Bl {F=i 31 BT TolaR o
ART ITRBTEN & AR 3G H 27 FFCIR DI A P 8H AT 01T BT FY g
eaTs! &l & &1 711g 3 {1 <dl 1 7 TdaR B A1 b §RT ART AT THICA! B
F&T TR BT 60 IUIT AT T4 DI A1 7 8Hel ¥ AR gl HBIGd, 150 I SITGT AN
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7% B 9 TR B9 W 910 §Y 1 SRS 75T & i ) et 9 g4
BHAl DI TT 1,264 A 3feD 8 bl 8, NH g g & AT 6,519 4 3Afdeb A
e gU 21 39 UBR B g1l ¥ WY STRIES & &5 § IS I BT A&l
I 3N B

HEIGY, W1 ARBR ¥ a8 8 fb 9= Sfidl | ANl &l e g a2y S
1Y~ eI G DT YL BIAT AMBYAAT A b AU ITAR o [olY e
WRDHR gRT M:geh ITAR DI it 918 ST 13T I8 U 98 &1 A8caqul vy
g, [T Y7 3770 R 39T &, gaTs|

MR. CHAIRMAN: The following hon. Members associated themselves with the
matter raised by hon. Member, Shri Mahendra Bhatt: Dr. Fauzia Khan
(Maharashtra), Dr. Sasmit Patra (Odisha), Shrimati Maya Naroliya (Madhya
Pradesh), Shri Mayankkumar Nayak (Guijarat), Shri Naresh Bansal (Uttarakhand),
Shri Kesridevsinh Jhala (Gujarat) and Shri Madan Rathore (Rajasthan).

Shrimati Maya Naroliya.

Need for introduction of stoppage for Superfast Train 12171/12172 at Narmadapuram
and demand for introduction of direct Narmadapuram—Kolkata train

STt AT AR (Feg UGeN): A1 QU Sil, § SfudhT 9gd-dgd g-adls
BT g b AT HEY Y2 I b THGTYRHA o7t 3R TRIFBYR ffel & wecayul favy
UR I qlef BT 37aR IS (6|

A FHYRT ST, § ST &1 THETYRHA Ud TRIG8YR STel Bl Sl 9
S 3T AUl 3R JURERS Vol Hadll fawai bl 3R e iNa H1 =l gl I8
fowa 29 I=A1 12171/12172 $ SexId 9 G g1 A8Ied, A3 Uil I o A=l
12171/12172, UACIE-BRER YURBRT YdAUH BT SEIId THEIYRH Veld T TR
GFAeaa B & foY 21 89RI IR whifidot, 8RR B 3R IRAT B &l I8
¢ grIs 9 gRER P I Teldl 81 I8 ¢ IR WK ST dTel A1 &b forg d8a
HEcaqul &1 THIYRA AR AU & &3 I TSI =T H HGIq, BIF, TIRT 3R
HRBR] FHART IS I B &1 AEIG, AT H 39 JURBRT o Pl 38v1d
B W &3 &b BRI ATAT DT AR G 81 8T 21 IS Yerd Y8l UR Had 2 e b1
IISY® S8RTd § <, I I & DI ST & (ol U 9gd Fo! T8d 8RN ARG I
) St I8t R &1 AR Y WA Sft 9gd g 1 A F1 R @ 2 &R EER oM
IRITa] Dl Il WIbR W BT 51 H I §9d (ol A1 IR 1Y Bl gl
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AT HBIGY, )T SORT A9y I8 & fob THEIYRA A BIdIdbidl o dis Al
o TEl 31 HRIed, § 31ach HIeH | el WAl Sff DY 3R W Bl ST BT TR §
e I fava THSTYRHA I DIcThTcl & foT7 Teb Al 75 <1 el Yo DR I e 2|
oM, TR S 3R B Id et F He@qul 6 THIIYRA TRI H DIABT b oy
Dls Wl It HaT YA el 8l &b HRUT I&1 DI ST Bl AR STRAT AT 37
SR WM A AT BT Sl 21 I8 bael GAgr &l et F 781, dich Taedahd]
DT UL &, 3 H 3TUh ATEIH A A N AT STl BT AT G2 DB BRAT ATeell
% b THRTYRA 3R TRIFSYR DI ST D1 59 I 3R ST AT DI, STH-GIAGT B!
ST 4 Y g, STCIRiTe ST (BT S| A HE G Y &1 9gd-9gd g=udig|

MR. CHAIRMAN: The following hon. Members associated themselves with the
matter raised by hon. Member, Shrimati Maya Naroliya: Dr. Sasmit Patra (Odisha),
Dr. Kavita Patidar (Madhya Pradesh), Dr. Sumer Singh Solanki (Madhya Pradesh),
Shri Niranjan Bishi (Odisha), Shri Sat Paul Sharma (Jammu & Kashmir) and
Shri Mayankkumar Nayak (Guijarat).

Now, Shri Mohammed Nadimul Hagque.
Need to enhance the skill the development of India’s Blue-Collar workforce

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, blue collar workers are
people who work in manufacturing, construction, maintenance sectors and more.
India's economic ambitions rest on a labour force of more than 50 crore people, most
of whom work in blue collar and low wage occupations. For all the Government’s big
talk about skill development among youth, only 4 per cent of youth have received
formal vocational or technical training. Another 17 per cent have received informal
training. This means, four out of five young entrants are not skilled to work in industry.
Sir, let me expose the Pradhan Mantri Kaushal Vikas Yojana. It was started in 2015.
This Flagship scheme has trained just 1.6 crore people, barely 3 per cent in the last 10

years of India's workforce. W%, 39 & q<i15Y fb I8 ThIH el §g AT U 83 |

Let me expose one more scheme today, Sir. The National Apprenticeship
Promotion Scheme was launched nine years ago with a target of 46 lakhs. It has failed
well below the target. This Modi Government only talks about skilling but when it
comes to target met, the achievements are poor. | have given you two examples.
While on the subject of blue collar workers, | must point out that the hon. Finance
Minister completely *the House yesterday on figures in companies where blue and

*Expunged as ordered by the Chair.
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white collar workers are employed. She said, ‘7,000 companies shifted out of Bengal
in 14 years’. Sir, what she didn't say here is that between 2011 and 2025, over one
lakh companies were registered in Bengal, an increase of 83 per cent. Yes, Sir, 7,500
companies were added every year in Bengal. In the last five years, 40,000 companies
were incorporated and only 1,700 were shifted out. A country of this size cannot grow
when the Government is dishonest about its figures. A country of this size cannot rely
on the strength of an unskilled workforce. dX, 3P Tq1egH | § I8 foeeft war § b
skill the youth of a nation. 5T ivelT| 519 &g | ¢ A=A |

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Mohammed Nadimul Haque: Dr. Sasmit Patra
(Odisha), Shri R. Girirajan (Tamil Nadu), Dr. John Brittas (Kerala), Dr. Fauzia Khan
(Maharashtra), Shri Prakash Chik Baraik (West Bengal), Shrimati Jebi Mather
Hisham (Kerala), Dr. V. Sivadasan (Kerala), Shri Niranjan Bishi (Odisha),
Shrimati Sagarika Ghose (West Bengal), Ms. Dola Sen (West Bengal), Shri Saket
Gokhale (West Bengal) and Shri Muzibulla Khan (Odisha).

Now, Shri A. D. Singh.
Concern over the increasing cases of suicides among youths in the country

SHRI A. D. SINGH (Bihar): Sir, India, despite being the youngest nation in terms of
population, is facing serious crisis with an increasing number of suicides among its
youth aged 15 to 29 years which constitutes about 40 per cent of the population.
According to the National Crime Records Bureau 2022 data, over 1.70 lakh suicides
were recorded in the country, of which more than 56,000 were in the 15-29 age
group, accounting for nearly one-third of all such deaths. Alarmingly, the suicide rate
among Indian youth is reportedly around ten times higher than that of China. This
trend undermines the demographic dividend that India hopes to benefit from and
raises grave concerns about the mental and social well-being of its younger
population.

There are multiple reasons contributing to this phenomenon. Academic
pressure continues to be one of the leading causes, particularly among students
preparing for competitive exams like NEET and JEE. Cities like Kota have become
notorious for student suicides due to high expectations and performance-related
stress. ...(/nterrupt/on)... Unemployment and financial insecurity are also major
stressors, with youth unemployment hovering around 16 per cent leading to
frustration and a sense of hopelessness. Mental health disorders such as depression
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and anxiety are increasingly prevalent, yet the country lacks adequate infrastructure
and professionals to address these problems. Social stigma further deters many from
seeking help. Relationship issues, family disputes, pressure from social media and
social isolation contribute significantly to the rising suicide rates. This situation has
deep implications for India’s future. The loss of productive young lives directly
impacts national growth and weakens the very foundation of the demographic
advantage. The various Governmental initiatives to create employment opportunities
and reduce economic and mental stress among youth have not been able to make
any impact on the conditions of youth.

Going forward, the country needs a coordinated national suicide prevention
strategy that includes increased mental health funding, widespread school and
college-based counseling services, sensitization campaigns to reduce stigma, and
proactive family and peer support systems. The well-being of its youth must become
a national priority to ensure that India’s demographic dividend does not turn into a
demographic burden. The Government should take concrete steps and an immediate
action in this regard. Thank you, Sir.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri A. D Singh: Shri Niranjan Bishi (Odisha), Dr. Sasmit
Patra (Odisha), Dr. Fauzia Khan (Maharashtra), Shri Muzibulla Khan (Odisha), Dr.
John Brittas (Kerala), Dr. V. Sivadasan (Kerala), Shrimati Jebi Mather Hisham
(Kerala) and Shri Sanjay Yadav (Bihar).

SHRI SHAKTISINH GOHIL: Sir,...

MR. CHAIRMAN: One minute. You have to utilize the opportunity when the time has
been allocated to you. If you are not utilizing it, hereafter, it will be very difficult for the
Chair to give you another chance. ...(Interruptions ). No, no; you have to utilise it. |
asked you to address me but you were not addressing. What can | do? Yes, you
speak.

Concern over the crop destruction in Gujarat due to unseasonal heavy rains

£t wIftpRie MiFA ([ORTA): AFFIT U FE1G, H YD g=Id1E Bl g 1D
3MU J1 b THIR Al UR el dl AT g1l § aadh SIRY WRBR A I8 i
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TSATRE B e a8 59 59 Bl UlfelChel EfCDIV A T of, ISTHIY efeHhIv 4 7
of, Ifcth ST SIRT ST 31N ATFddT & 9N IR S|

FHMRT FBIed, ORI H SUTael A -37d ARI AFYA HIY ISl Bl Bl
STl BT GRT & ORI 61 ' 3R BIT1 € 3R 'Y $IR' & R 918 & Y
ST I Bl ¥ TfreTcll | 39 IR IR 19 IR off 3iR Suraeht & g1 e are 9
SR JTRET BIAT K& fHAmE1 & G TR B gR1 ave A T 8] T51 S IR
ORT UFT ST 71T AT, YRT &t o7 17 27

FHYRT Heled, QX <21 4 fhaml & forg ' dH91 I 2, Sfd JoiRTd |
TE 21 ...(FIHF)... ORI H "HAe 91 I §E 88 2 ... (TIIH)....

it pHTafer: HUAT MY ST ... (FELT)... YT AT 43T .. (FaEH). ..

it wifelRre Mige: Fumfy Aeicd, § S &1 dax Bl 9l g ... (FagH). ..
ORI H S aRIRATT UeT 88 2, 99 uRFRITT H fohar sarscdn ox R8T 2l fdhdl i
d1gd fohgar & oy fRTeeft & STt 727 $© T2l 2Idl 21 31 SHH! IoHId efte
d 7 SHIYI ... (FAL).... 3FR 3MYHT J3MIST SIh 8, ol fhAr Fal Mzl
BHUN? TR-IR (S HATT DR BT 81 ... (FAYH)... AYD] I§ T8 YT dTBY
o fpam uifefe s Uret ... (agm ). ..

MR. CHAIRMAN: No, no; you address the Chair. You speak on the subject and
address the Chair.

it wifteRre Mg : @l A8iqy, sHfay # o8 a1 § &% SR & gR&T & U4
fPATT STHET BT & AR forgd & fb H 3ru+ 8+ R ¥ o) U9 &g 2,
1 el B &, H MHST BR 8] §IGART [HTT A0 IR TR TR I[EDhR HU H
REHR R A1 & S1 H Mg $HRdT § 3R 98 forgdr € f6 78 %l %t &
TN ...(FALT)... $HBT SHANIA I AT, DI Gfeiicdhall 7 Afogl d roid
TR &, ST Uil IR fHAMI & foIv Bet 19T JTSTHT Y| 3R fhaT1 Bl i 4l
H T fierar o, A1 Sid roiig e St ger 4301 o, T9 I S Y6 [T AT I
ORI 4 g9 4 [T 81 ST SATIAT B X1 U of | 4] ORI H ST GafTael e
ST Y81 8, 98 [ AHaA &, Y1 U491 781 7l 71 2

JUTIfY g8ied, IX) I8 A1 & {6 YRT IRAR Bl S99 sexdl= Bl a1y
3R WIRA WRBR DI QX X1 A fharl &l U1 3771 =12y, g=ara|

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by hon. Member, Shri Shaktisinh Gohil: Shrimati Phulo Devi Netam
(Chhattisgarh), Dr. Sasmit Patra (Odisha), Shri Muzibulla Khan (Odisha),
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Shri Niranjan Bishi (Odisha), Dr. Fauzia Khan (Maharashtra), Dr. John Brittas
(Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri Prakash Chik Baraik (West
Bengal), Shri Pramod Tiwari (Rajasthan), Dr. V. Sivadasan (Kerala), Shrimati Sonia
Gandhi (Rajasthan) and Shri Anil Kumar Yadav Mandadi (Telangana).

Shri Meda Raghunadha Reddy Garu. ...(Interruptions)...
ft IS SATST: 9R, AR Ud Wisce 31 3ifeX &l
MR. CHAIRMAN: What is the point of order?

st IMTEE SIS OR, I8 I 261 & AT B ...(GHM)... IR, It 59 "
TR & Sl At I8 2, q9 I81 I8 Pal [ B4 e 7 8139 Bl ¢ {61 2|
I B ¢ v AT T 81 HAY ST 7 Wed & ATHA 79T IR 91 UUR UR
3ffeifehe HRP Bl &l A TG 8P Sfl Il B I &old DR 2 &, I 4l 37T
g1 I UUR & ATeuH ¥ Sffeifedhe d| IR, L reg Bl Rbls A Harern S|

MR. CHAIRMAN: We will examine it. ...(Interruptions)... We will examine it. If anything
is wrong, that will get corrected. Shri Meda Raghunadha Reddy Garu; not present
..(Interruptions )... Shri Naresh Bansal. The subject is, “Demand for Preservation and
Modernization of India’s Classical Knowledge and Sanskrit Language.’

Demand for preservation and modernization of India's Classical Knowledge and
Sanskrit language

it TR A (STRIES): ABIGY, W¥Gd WRATT S URURT &1 NIRRT Tl AP
¥ YR W & A IRIRI &1 fIHT F9a g7 81 89 91 &I 91 ¢ % foea ot
3rferraR wTRlt @t SIS fonell 7 fohdt wu # Awpd A ST g3 21 TG BT &
SIIERT 3R AfSed BT1d DI S, AT T 98, RV T IUYGT B 91 Hhd H &
DI T3 8, FTTH TBIS HT ST BIfC BT FAK S FHIR &l HRpd HINRMATS 3
g1 AT, ATHIOT, it 0T, GITaRoT e &1 o Avpa # fzd g1 st
R H fofRg T RIS 1 UR AT fa=r 2y 81 %8 &, g WR 370 39 goiv
T S A §X 81 72 &1 Sl o] 9999 | $ow B A1ey off, 98 ool g faeer 9
e 321 8 A1 I A BT A IoTaR IR Y T Wy e 98 1 a9 a9 |
e, ATIRTE, s 3R menfie I # R 99 URURT G R &
HEIYUl AN §| S99 afUTd Sita Hod Td ARGIIS [ORTA SRR Yahel] Bl
G Bl 2| IR TR IR el HIWT 3R AR 919 IRORT IR SR e -Herd
I 3BT 81 1T 71 Al W Bl T A1 R HRICY AJHel HIHT b =9 H ATIAT &

£ Exupnged as ordered by the Chair.
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gl I8l db b ASACTST, HRIR, MdIe SHAT iR SEr deR o faqel
fraR®! 1 9 A=pd B UF IS 99 & B H WHR fFa1 81 e w1d iR
IMHEET® Bl T STHT-UeT I & T MR TIGT T, <ifhd WRA B Hpiel
HEpd W R 21 SMeRUg UgN Wad s Al Sff & AR A SuafE
HFRTST A 18R bl & fo1g g qRITT A¥PBil R T4 DR gU 59 e H #gcayquf
$HTH 33T B

MR. CHAIRMAN: Hon. Member, Dr. Sasmit Patra (Odisha), associated himself with
the matter raised by hon. Member, Shri Naresh Bansal.

12.00 Noon
ORAL ANSWERS TO QUESTIONS
Trains connecting Ballia and Buxar with other cities

*61. SHRI NEERAJ SHEKHAR: Wil the Minister of RAILWAYS be pleased
to state:

(a) the details of trains connecting Ballia station in Uttar Pradesh and Buxar
station in Bihar to major cities of the country during the last three years, year-
wise; and

(b) the details of premium/high speed trains like Rajdhani, Vande Bharat etc
connecting Ballia and Buxar to major cities of the country started during last
three year, year-wise?

THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) and (b) A
Statement is laid on the Table of the House.

Statement

(a) and (b) Ballia is served by 82 train services including 4 Rajdhani services
viz. 20503/04 Dibrugargh-New Delhi Rajdhani Express and 20505/20506 Dibrugargh-
New Delhi Rajdhani Express. These services connect Ballia inter alia to major stations
like Delhi (by 10 pairs of trains), Kolkata (by 04 pairs), Mumbai (by 03 pairs) and
Pune (by 01 pair).
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Similarly, Buxar is served by 144 train services including 02 Vande Bharat viz.
22345/22346 Patna-Gomti Nagar Vande Bharat Express services and 08 Amrit Bharat
Express viz. 11015/11016 Lokmanya Tilak (T)-Saharsa Amrit Bharat Express,
22361/22362 Rajendra Nagar (T)-New Delhi Amrit Bharat Express, 16601/16602
Erode-Jogbani Amrit Bharat Express and 15293/15294 Muzaffarpur-Charlapalli Amrit
Bharat Express.These services connect Buxar inter alia to major stations like Delhi
(by 19 pairs), Mumbai (by 09 pairs), Kolkata (by 07 pairs), Bengaluru (by 03 pairs),
Pune (by 03 pairs).

Train services serving Ballia Station

S. No. | Train Train Name

1 11033/11034 Pune-Darbhanga Express

2 11061/11062 Lokmanaya Tilak(T)-Jaynagar Express

3 11071/11072 Lokmanaya Tilak (T)-Ballia Kamayani Express
4 12561/12562 Jaynagar-New Delhi Swantrata Senani Express
5 12669/12670 Chennai-Chhapra Express

6 13105/13106 Sealdah- Ballia Express

7 13121/13122 Kolkata-Ghazipur City Express

8 13137/13138 Kolkata-Azamgarh Express

9 13509/13510 Asansol-Gonda Express

10 14007/14008 Raxaul-Anand Vihar (T) Sadbhawana Express
11 14015/14016 Raxaul-Anand Vihar (T) Sadbhawana Express
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12 14017/14018 Raxaul-Anand Vihar (T) Sadbhawana Express
13 14523/14524 | Barauni-Ambala Express

14 14649/14650 Jaynagar-Amritsar Saryu Yamuna Express

15 15049/15050 Kolkata-Gorakhpur Express

16 15053/15054 Chhapra-Lucknow Express

17 15083/15084 Chhapra-Faridabad Express

18 15111/15112 Chhapra-Varanasi City Express

19 15115/15116 Chhapra-Delhi Loknayak Express

20 15159/15160 Chhapra- Durg Express

21 15231/15232 Barauni - Gondia Express

22 15267/15268 Raxaul-Lokmanaya Tilak(T) Antyodaya Express
23 15551/15552 Darbhanga-Varanasi City Antyodaya Express
24 15559/15560 Darbhanga-Ahmedabad Antyodaya Express
25 15715/15516 Kishanganj-Ajmer Garib Nawaz Express

26 15933/15934 New Tinsukia-Amritsar Express

27 19045/19046 Surat-Thawe Tapti Ganga Express
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28 19051/19052 Valsad - Muzaffarpur Express

29 19053/19054 | Surat - Muzaffarpur Express

30 19165/19166 Ahmedabad - Darbhanga Sabarmati Express

31 19305/19306 Dr. Ambedkar Nagar (Mhow)-Kamakhya
Express

32 20503/20504 Dibrugarh-New Delhi Rajdhani Express

33 20505/20506 Dibrugarh-New Delhi Rajdhani Express

34 22427/22428 Ballia-Anand Vihar Express

35 22581/22582 Ballia-New Delhi Express

36 55131/55132 Ballia -Prayagraj Rambag Passenger

37 55133/55134 Ballia-Shahganj Passenger

38 55135/55136 Ballia-Shahganj Passenger

39 55139/55140 Chhapra-Varanasi City Passenger

40 63333/63334 Patliputra-Ballia MEMU

41 75101/75102 Chhapra-Aurihar DEMU

Train services serving Buxar Station
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S. No. | Train No Train Name

1 11015/11016 Lokmanya Tilak (T)-Saharsa Amrit Bharat
Express

2 12141/12142 Lokmanya Tilak (T)-Patliputra Express

3 12149/12150 Pune-Supaul Express

4 12235/12236 Madhupur-Anand Vihar (T) Humsafar Express

5 12295/12296 SMVT Bengaluru-Danapur Sanghamitra Express

6 12303/12304 Howrah-New Delhi Poorva Express

7 12327/12328 Howrah- Dehradun Upaashana Express

8 12331/12332 Howrah - Jammu Tawi Himgiri Express

9 12333/12334 Howrah -Prayagraj Rambag Bibhuti Express

10 12335/12336 Bhagalpur -Lokmanya Tilak (T) Express

1 12355/12356 Patna-Jammu Tawi Archana Express

12 12361/12362 Asansol- CSMT Express

13 12367/12368 Bhagalpur - Anand Vihar (T) Vikramshila
Express

14 12369/12370 Howrah-Dehradun Kumbha Express
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15 12391/12392 Rajgir-New Delhi Shramjeevi Express

16 12395/12396 Rajendra Nagar Ajmer Ziyarat Express

17 12435/12436 | Jaynagar -Anand Vihar (T) Garibrath Express
18 12505/12506 Kamakhya-Anand Vihar (T) North East Express
19 12577/12578 Darbhanga-Mysuru Bagmati Express

20 12741/12742 Vasco-Da-Gama-Patna Express

21 12791/12792 Secunderabad-Danapur Express

22 12947/12948 Ahmedabad-Rajgir Azimabad Express

23 13005/13006 | Howrah -Amritsar Mail

24 13201/13202 Rajgir-Lokmanya Tilak (T) Express

25 13209/13210 Patna-Pt. Deen Dayal Upadhyaya Express

26 13237/13238 | Patna- Kota Express

27 13239/13240 Patna-Kota Express

28 13257/13258 Danapur-Anand Vihar (T) Jansadharan Express
29 14003/14004 Malda Town-New Delhi Express

30 15125/15126 Varanasi-Patna Janshatabdi Express
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31 15293/15294 Muzaffarpur-Charlapalli Amrit Bharat Express
32 15483/15484 Alipurduar-Delhi Sikkim Mahananda Express
33 15623/15624 Bhagat Ki Kothi-Kamakhya Express

34 15635/15636 Okha-Guwahati Dwarka Express

35 15647/15648 | Lokmanya Tilak (T)-Guwahati Express

36 15657/15658 Delhi- Kamakhya Brahmaputra Mail

37 15667/15668 Gandhidham -Kamakhya Express

38 15733/15734 Balurghat-Bathinda Farakka Express

39 15743/15744 Balurghat-Bathinda Farakka Express

40 15945/15946 Lokmanya Tilak (T)-Dibrugarh Express

41 16601/16602 Erode -Jogbani Amrit Bharat Express

42 17609/17610 Patna-Purna Express

43 18183/18184 Tatanagar-Buxar Express

44 19313/19314 Indore - Patna Express

45 19421/19422 Ahmedabad - Patna Express

46 19435/19436 | Ahmedabad - Asansol Express
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47 19483/19484 Ahmedabad - Saharsa Express

48 19669/19670 Udaipur-Patliputra Humsafar Express

49 20801/20802 Islampur- New Delhi Magadh Express

50 20933/20934 | Udhna - Danapur Express

51 22197/22198 Kolkata-Virangana Laxmibai Jhansi Pratham
Swatantrata Senani Express

52 22311/22312 Godda -Lokmanya Tilak (T) Express

53 22345/22346 Patna-Gomti Nagar Vande Bharat Express

54 22353/22354 Patna-SMVT Bengaluru Humsafar Express

55 22355/22356 Patliputra - Chandigarh Express

56 22361/22362 Rajendra Nagar- New Delhi Amrit Bharat Express

57 22405/22406 | Bhagalpur -Anand Vihar (T) Garib Rath Express

58 22459/22460 | Madhupur-Anand Vihar (T) Humsafar Express

59 22465/22466 | Madhupur-Anand Vihar (T) Express

60 22563/22564 Jaynagar-Udhna Antyodaya Express

61 22669/22670 Ernakulam- Patna Express

62 22843/22844 Bilaspur- Buxar Express
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63 22947/22948 | Surat-Bhagalpur Express

64 53201/53202 Patna-Buxar Passenger

65 53261/53262 Fatuha-Buxar Passenger

66 63219/63220 Danapur-Buxar MEMU

67 63225/63226 Patna-Pt. Deen Dayal Upadhyaya MEMU

68 63229/63230 Ara-Varanasi MEMU

69 63231/63232 Patna-Pt. Deen Dayal Upadhyaya MEMU

70 63233/63234 Patna-Varanasi MEMU

71 63235/63240 Buxar-Pt. Deen Dayal Upadhyaya MEMU

72 63263/63264 Patna-Buxar MEMU

Besides, introduction of new trains including Vande Bharat train services,
Rajdhani Express on any route/section depends on various factors which include:
* Capacity of that section
* Availability of path
* Availability of required rolling stock
* Availability of matching infrastructure for rolling stock
* Maintenance requirement of railway tracks and other assets

#it RS @R GUTURT Sfl, ggel § MU guTs ST AR ATYDhT HRET0T T 2Tg |
gferar &1 Sie™ 9gd TIRYUT Y81 &1 1857 H SId UBdll of$ls 3MSial Bl sl s,
SAP AH T Uis S I el St 7 57 YR Ble! i 1942 & fhay o1, ar
gferar o] uiS St & wiged H 12—13 &9 T 3MTSIe R8T ATl 1975 H g Al s bl
M B TSTs ISl T8, I8 AR IH JTERUTY STIYHTIT St | R fUdrf 39
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<9 & YIFHAT Y7, SHvaR A8y off, ORI v fgaa) S - § emfiMd AW o
SETIE

§ Ay A Sft 9 99 ) e AR Aredl € % 35 T ugel 98 wRd @
SIS I B3N AT Iier1 & forg | =1 &6 /=117 w31 Sil 981 Ueb IRATC a7 AR
29, BN 3AMSIe! & Ugel D HIA Uis Sif & 1 TR Bl SOl 5 Aq1-1,
SIYBTE SH b 4 UR - H IR-IR I8 91 Dol § 1R U8 Bl § - Y e Bl
B9 AN 984 A1 9 T R 3 8 IR IGH 3 W1 8 a1d g 2t {5 Srawepren sit
%"II“IW\‘S‘{'ICJ?I“IIHWT\THM

MR. CHAIRMAN: You may put your question. Let the Minister respond.

1t RS ¥R : T 59 (7Y AT H3] Sf da WIRA 3R Igell T BT A1 gael
DR STIYDBTRI Sl &b ATH IR BT ?

SHRI ASHWINI VAISHNAW: Hon. Chairman, Sir, Ballia is, indeed, one of the most
important historical places. ST AR A1eft A | Sft 7 31T gferd & aﬁﬁw
Rt feraRor fa, S99 I8 Q1 Aa 9edd 2| o1 ave 9 aiefdr &1 IR 9IRd &
ST H RET &, 99 [ &1 QX1 9% TH47 BT &1 H AR S Sl bl 91 g=ydre
T TGN I AT &b fl IR-IR IR Bicil-379 T, fRTd BRI 3Tl
gferar & 82 a_*f it I Y81 8 IR ?RTCF% complete list $ answer & A1 ] B
SqG JAATEl Fferar I & W qui FafEir fhar <7 @1 7, R aforn @t
ARG AR URTBTRIS eRIER Bl Wl (SST189 | enfie fham 1 g1 A1 oI
AEIGY, AT AS Heled & Y [Owgd o=l & &, Al I & BT By 4l
LI 2 O d BN 1Y 96 B I9 W & [THN Bl 919 7dIT BV, STH ITdh| ST
HGG DI ST

MR. CHAIRMAN: Second supplementary, Shri Neeraj Shekhar.

St RS IER: YT S, HIfds & 915 Bs <A1 BT IS Sl Ugdl B I IR
2] U1, I8 WA B g7 17| s WM S Ul WM 9, 319 Bloc I 8 U]
ST R Il dIoTYR, Yadl ¥, ARRYTH!, RIaasiTia — 98 & | Igfold & o
I8 Ugel T T, <ifh 319 Bloe I &l AT 81 B AT IR HIfds & I8l o
St off, <ifr T org TET Shdli| FIT AT HA ST T8 AT BT HEE BRI fob T M
Tl PR Bloc TCIHI Bl fhY F X BT ol T ST ?

2t IfEFN JomE: geicy, AT A ° W IH BT W ¥ 8loc H conversion &l
ST A9 foram 2, 98 39 Ale a1 81 S SUR STHGRT JhY q41g Je Bl

U] BRI G|
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MR. CHAIRMAN: Third supplementary, Dr. Bhim Singh.

<1, W F¥72: 9815y, IR SR aferan ST A MAel-Sell 924 51 /1T e o A
URec BT 98 1 1eaT GeiTd a1 51 H Al AT 7301 S | qoRiR b G H S
AR AR, FHIR Y UlreTiie 3R ORI Wit 81 WEr &t JH dl R
fereanfo= Si 9 1eri & Racrh Si AT FeArar AT, 98 IR A &1 YR gail |
JRIR H &1 ATS DT DT 99 T 27| H AR H3] ST ST 18l § 16 31 I Ird
TE BRT o gaaR e o1 W) 9 gRafTd &) & w8 fearfia & 9@ ) e
S| RIT TRBR b U1 VT Bl [TaR 57

st Irfaeit Jeorg: FUTOfT ARISY, AT AiEE St 5 §RIR & GRS 98 & IR H
Tg 31 X1 3 F7h fobarm| H i Sfl & qHel Uep (4w @1 =g fob WiRd 7iIkd
¢ & dihe § S G Ygell ¢ dTe] g5 o1, I8 MR Aidhe oYl IqH gaaR I
rae Y Il YR MR 7 A MR Gibe /7Y, 91 99 9 7 gRR ST O 3R
IR UEd B Saiv S SIS BT SIl AHT (11, I8 Yo ARV 9T 7 3R
ST BRI TR I BT T ST ofH IR fovar <17 W8T 8, ST fo giRifores efee
d 9gd gHICC Bl 39b 1Y &1, H Udh AR Ay 37uds AH =T A fob SR
Ul H Yord & faard & forg 19 dReg | 991 gar=e=t $ft = A1) it 9 9ol
ISIIT &, I8 dlds e¥cIRd T gl 31T 3R ST %, dl 2014 I Ugdl SR IS &
T AT 1,100 BRIS U BT goTC BIT AT, AfehT 31T T8 18 Y1 d¢ B 19,800 BRIS
SUY Bl AT 81 9P DRI IR U2l H g AR Hotacd 311 98 V2 &, [8R 4§ 91
qIolaed ggd ool A 37 9¢ 8 & JATaRaiel YR <20 H =18 W= 8l, 77 ¢ a1
D1 DT Bl, B & H AHIG JeTHAT 8 5 Al Sif & =cd § 98 Joil I b
M 93 BT &

st qumafd: 4" geiHesy, #ft ot

it TSt AUTafT wEIGd, | AT HE S W JINIE AT 91Edl § IR #Y & IR
e A forar 2 f adimqR 9K, St U dRIfOTes worre ot 2 3R I8 &S |R e
Il A1 81 981 U1 TR Ro1d urdh Wl 2 3R Sl 94Tl ¥ diex ovdl 8, a8 1 2
ID! ADR A B IR A 3] ST A B8N & AR A FeTTH Sff Bl ey Al
o o1 & SR YR A 91 o184 Bl ¢ feel A1 Jas & (o Az, Fife agi
DI 40 AT W HUR P 3METE] § AR TUT F I8 I AN AN 51 I81 4 ool a1 Jas
3 & foTT pis Aeh 29 7281 8, NiT! aoig F S8 9 STHT HY & 37T gsdl &l 34
B IR A FAT S I 50 IR 4 3198 WY a1 &1 7 w43l Sff 9 S =nen g o
FIT FEHYR WRY 9 feel 91 495 & oy BIs el 37 < Favd 57

Contents Page t



46

[ RAJYA SABHA ]

ot et dorg: gudfe TEicy, I O U TR 3R 9T & IR H o7 3iR
AR WY & 97 § A1 A+ 311 S {9 X1 &, S9! H e B for
g, A1 SH®B IR H STGHR] YT $HR & AiGS Sff bl ST BT 7|

oY FUTAf: 5th TeiHesT 2 R, 0. T4, [¥=|

1 YT JaTd ARRIA 48 : Gl q8iey, JAYH] 9gd-95d g=udTs {3 g1
Vold & v R 9l & 99g {3311 uget a1 § vol #31 Sit Bl 9eTs o 9redn § 6
I2i NoId H S BrIThey fhar 8, I I9d {0 9918 & e & 3R U431 Sff &
e IR SR Ue e # O d)E 9 U9 21U 8, $9d folt U IR U ¥ g=aTe | R
HEE RS TR S+ giordT & aR H a1 b1l H Al qaiad SR Ja¥l & PR,
SIS W ST g, Sl §g AT D1 ASTYRIHI WIell 51 H Vel HT Sil A 3{TUE Headll
o ITP! e W I W B, W PR, SYS, S8l BT AT TSI &, T8]
$6 -1 91 Y8l § I8 g D WIell 7, 91 H A8 dl § b S 981 9 93 TERI & oy
TSRIAT I AR BT 2 A SIS BT B By, 79 Ted) iR I8 & IR B
BIIST BRI 31 YUl faear< § o 39 WR &1 f3ar Q| A= 99 deled,
AT &R | HRITR B G D1 &1 59h 1Y A ygel W1 941 g5 ol 39D (oY
JATAHT T fomaT ST 3@ 81 HTR 980 sHice e WId 81 39 SEd gY J&f
R 3R S AT BT YA THAT SI1 8T 81 9% 3TefTdl, A= 9 & [daR oIé,
ST URKITE TR, BH B9 IR JATHHT TATH Byl

MR. CHAIRMAN: Now, Question No.62.
Operational lapses, maintenance delays, and transparency in Railways

*62. SHRIMATI JEBI MATHER HISHAM: Will the Minister of RAILWAYS be pleased
to state:

(a) the current status of region-wise punctuality loss data for the last three
years arising from diesel locomotive and Over Head Electrification (OHE)
failures and reason for not sharing/disclosing this information fully;

(b)  the reasons for deep screening—an essential track maintenance
process—was allowed to remain overdue for up to 20 years and the steps
taken to clear this backlog;

(C) updated data on delays caused by signal failures track damage,
congestion and rolling-stock issues zone-wise and division-wise; and

(d) the details of accountability measures in place to address these persistent
lapses ?
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THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) 1o (d) A Statement
is laid on the Table of the House.

Statement

(a) to (d) Indian Railways have taken several measures during the last eleven
years to improve asset reliability, safety and punctuality of trains.

As a consequence of various asset reliability and safety measures taken over
the years, there has been a steep decline in the number of accidents. Consequential
Train Accidents have reduced from 135 in 2014-15 to 31 in 2024-25 as shown in the
graph below.

It may be noted that the Consequential Train Accidents during the period
2004-14 was 1711 (average 171 per annum), which has declined to 31in 2024-25 and
further to 11in 2025-26 (upto November 2025).

Another important index showing improved safety in train operations is
Accidents Per Million Train Kilometer (APMTKM) which has reduced from 0.11 in
2014-15 to 0.03 in 2024-25, indicating an improvement of approx. 73% during the
said period.

The number of consequential train accidents during the last ten years is
depicted in the graph below:-

No. of Consequential Train Accidents

o S \e] ] o < el ' s Y
o o 2 i & & 0 o > SH
,@ N > N > 5 v SV NG o
P ® 45 & 8 & & s &
&L P o
,1:{\ ,1-}\ (’S‘L
o o s
® ®

47

Contents Page t



[ RAJYA SABHA ]

The various measures taken to improve safety and asset reliability of track,
signalling , Rolling stock and hence enhance safety in train operations are as under:-

1. On Indian Railways, the expenditure on Safety related activities has increased
over the years as under:-

Expenditure on Safety related activities (Rs. in Cr.)

2024-25 2025-26
(Act.) (Act.) (Act.)
39,463 87,327 1,01,651 1,14,022 1,16,470

2.  Electrical/Electronic Interlocking Systems with centralized operation of points
and signals in place of old mechanical signalling have been provided at 6,656
stations up to 31.10.2025 to reduce accident due to human failure.

3. Interlocking of Level Crossing (LC) Gates has been provided at 10,098 Level
Crossing Gates up to 31.10.2025 for enhancing safety at LC Gates.

4. Complete Track Circuiting of stations to enhance safety by verification of track
occupancy by electrical means has been provided at 6,661 stations up to
31.10.2025.

5. Axle counters for automatic clearance of Block Section, BPAC (Block Proving
Axle Counter) are provided to ensure complete arrival of train without manual
intervention before granting line clear to receive next train and to reduce human
element. These systems have been provided on 6142 Block Sections up to
31.10.2025.

6. Detailed instructions on issues related with safety of Signalling, e.g. mandatory
correspondence check, alteration work protocol, preparation of completion
drawing, etc. have been issued.

7.  System of disconnection and reconnection for S&T equipment as per protocol
has been re-emphasized.

8. Kavach was adopted as a National ATP system in July 2020. Kavach is a highly
technology intensive system, which requires safety certification of highest
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order. Kavach is provided progressively in phased manner. Initially, Kavach
Version 3.2 was deployed on 1465 RKm of South Central Railway and 80 RKm
of North Central Railway. Kavach specification Version 4.0 was approved by
RDSO on 16.07.2024.

After extensive and elaborate trials, Kavach Version 4.0has been successfully
commissioned on Palwal-Mathura-Kota- Nagda section (633 Rkm) on Delhi-
Mumbai route and on Howrah-Bardhaman section (105 RKm)on Delhi-
Howrah route. Kavach implementation has been taken up in balance sections
of Delhi-Mumbai and Delhi-Howrah route.

Further, Kavach implementation has been taken up on 15,512 RKm covering all
GQ, GD, HDN and identified sections of Indian Railways.

All locomotives are equipped with Vigilance Control Devices (VCD) to improve
alertness of Loco Pilots.

Retro-reflective sigma boards are provided on the mast which is located two
OHE masts prior to the signals in electrified territories to alert the crew about
the signal ahead when visibility is low due to foggy weather.

A GPS based Fog Safety Device (FSD) is provided to loco pilots in fog affected
areas which enables loco pilots to know the distance of the approaching
landmarks like signals, level crossing gates, etc.

Modern track structure consisting of 60kg, 90 Ultimate Tensile Strength (UTS)
rails, Prestressed Concrete Sleeper (PSC) Normal/Wide base sleepers with
elastic fastening, fan shaped layout turnout on PSC sleepers, Steel
Channel/H-beam Sleepers on girder bridges is used while carrying out primary
track renewals.

Mechanisation of track laying activity through use of track machines like PQRS,
TRT, T-28 etc. to reduce human errors.

Maximizing supply of 130m/260m long rail panels for increasing progress of rail
renewal and avoiding welding of joints, thereby improving safety.

Ultrasonic Flaw Detection (USFD) testing of rails to detect flaws and timely
removal of defective rails.
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Laying of longer rails, minimizing the use of Alumino Thermic Welding and
adoption of better welding technology for rails i.e., Flash Butt Welding.

Monitoring of track geometry by OMS (Oscillation Monitoring System) and
TRC (Track Recording Cars).

Patrolling of railway tracks to look out for weld/rail fractures.

The use of Thick Web Switches and Weldable CMS Crossing in turnout
renewal works.

Inspections at regular intervals are carried out to monitor and educate staff for
observance of safe practices.

Web based online monitoring system of track assets viz. Track database and
decision support system has been adopted to decide rationalized maintenance
requirement and optimize inputs.

Detailed instructions on issues related with safety of Track, e.g. integrated
block, corridor block, worksite safety, monsoon precautions, etc. have been
issued.

Preventive maintenance of railway assets (Coaches & Wagons) is undertaken
to ensure safe train operations.

Replacement of conventional ICF design coaches with LHB design coaches is
being done.

Al unmanned level crossings (UMLCs) on Broad Gauge (BG) route have
been eliminated by January 2019.

Safety of Railway Bridges is ensured through regular inspection of Bridges. The
requirement of repair/rehabilitation of Bridges is taken up based upon the
conditions assessed during these inspections.

Indian Railways has displayed Statutory “Fire Notices” for widespread
passenger information in all coaches. Fire posters are provided in every coach
so as to educate and alert passengers regarding various Do’s and Don’ts to
prevent fire. These include messages regarding not carrying any inflammable
material, explosives, prohibition of smoking inside the coaches, penalties etc.
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28. Production Units are providing Fire detection and suppression system in newly
manufactured Power Cars and Pantry Cars, Fire and Smoke detection system
in newly manufactured coaches. Progressive fitment of the same in existing
coaches is also underway by Zonal Railways in a phased manner.

29. Regular counselling and training of staff is undertaken.

30. Concept of Rolling Block introduced in Indian Railways (Open Lines) General
Rules vide Gazette notification dated 30.11.2023, wherein work of integrated
maintenance/ repair/replacement of assets is planned up to 52 weeks in
advance on rolling basis and executed as per plan.

The details of the Safety related works related to better maintenance practices,
Technological improvements, better infrastructure and rolling stock etc. undertaken
by Railways are tabulated below:-

2004-05to | 2014-15 to 2024- 2014-25 Vs.
S.No. ltem
2013-14 25 2004-14
Technological Improvements
1. Use of high-quality rails 57,450 Km 1.43 Lakh Km More than 2
times
(60 Kg) (Km)
2. Longer Rail Panels 2,917 Km 77,522 Km Nearly 8 times
(260m) (Km)
3. Electronic Interlocking | 837 Stations 3,691 Stations More than 4
(Stations) times
4. Fog Pass Safety Devices As on As on 31.03.25: 288 times
(Nos.) 31.03.14: 25,939 Nos.
90 Nos.
5. |Thick Web Switches Nil 28,301 Nos.
(Nos.)
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Better Maintenance Practices

1. Primary Rail Renewal | 32,260 Km 49,941 Km 1.5 times
(Track Km)

2. | USFD (Ultra Sonic Flaw | 79.43 Lakh 2 Crore More than 2
detection) Testing  of times
Welds (Nos.)

3. | Weld failures (Nos.) In 2013-14: In 2024-25: 90 %

3699 Nos. 370 Nos. reduction
4. | Rail fractures (Nos.) In 2013-14: In 2024-25: More than
2548 Nos. 289 Nos. 88% reduction

Better Infrastructure and Rolling Stock

1. | New Track KM added | 14,985 Km 34,428 Km More than 2
(Track Km) times

2. | Flyovers (RoBs)/ | 4,148 Nos. 13,808 Nos. More than 3
Underpasses  (RUBs) times
(Nos.)

3. | Unmanned Level As on As on 31.03.24: Nil Removed
Crossings 31.03.14:

(All eliminated by

(Nos.) on BG 8,948 31.01.19)

4. | Manufacture of LHB| 2,337 Nos. 42,677 More than
Coaches (Nos.) 18 times

Indian Railways punctuality is affected due to several factors which include
foggy weather, path constraints, asset maintenance and other issues, alarm chain
pulling, agitations, cattle run over and other unforeseen circumstances.

To improve the punctuality of trains, several steps have been taken by Indian
Railways. These include rigorous monitoring of running of passenger carrying trains at
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divisional, zonal and Railway Board levels, introduction of rolling block system for
maintenance of assets to increase their reliability, removal of infrastructure
bottlenecks in a planned manner and rationalization of Time Table in a scientific
manner.

Further, to ensure real time and realistic reporting of arrival/departure of
passenger trains, data loggers are being used.

The sustained focus on improvement has helped in improvement of asset
reliability and better punctuality performance as below:

Year Punctuality
2023-24 73.62 %
2024-25 77.12 %%
2025-26

79.26 %
(Up to Nov)

Indian Railways operate about 25,000 trains daily and the asset failure
incidences are only about 2 % including those of Locos/OHEs. The unusual
incidences are analysed, and suitable corrective measures are taken accordingly.

Regular inspection and maintenance of all railway assets including Track,
rolling stock, OHE, signalling etcis carried out as per laid down norms to ensure safe
operation of trains. These are regularly monitored through designated officials in
divisions/depots & workshops etc across zonal railways. Preventive maintenance is
also undertaken to ensure safe train operations. Staff are regularly counselled and
trained to improve these parameters.

Indian railways have identified and implemented long-term and short-term
measures for improving the asset reliability. Further, Railways have initiated various
measures such as launching of special punctuality drives and sensitizing staff involved
in train operations.

The punctuality loss incidences on account of maintenance of assets such as
diesel locomotives, over head equipment (OHE) failures, signal failures, track,
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congestion, and rolling stock issues are monitored and analysis is done promptly to
identify the root causes and the corrective and improvement actions.

A number of improvement measures have been taken for improving the
reliability of Diesel Locomotives and OHE as under:

Diesel Locomotives: Diesel Locomotives are crucial to crisis management plan of
Indian Railways. Quality focus is being given for maintenance of this important asset
for maintaining and improving the reliability by way of actions such as:

e Provision of Remote monitoring and Management of Locomotives and Trains
(REMMLOT) in diesel locomotives.

e Deployment of Prompt Response Team across India for quick resolution of
problems in WDG4G/6G locomotives.

e Improvement of maintenance periodicity of components such as Computer
controlled Brake system for better reliability.

Over Head Equipment (OHE): OHE is crucial for reliable train operations. This makes
OHE maintenance, aggregation and adoption of standard prescribed maintenance
practices very important. Several good practices have been adopted such as:

e Survey for identification of trees along the track, which could be potential for
OHE failure and their trimming/cutting.

e Frequent cleaning of insulators in polluted areas.

e To minimise the impact of changes in weather, ensuring free movement and
adjustment of parameters of Auto Tensioning Devices (ATD) in every season.

e Special drive to check crossover and turnouts, OHE parameters and its
adjustment.

e Cross audits of maintenance depots by other depots for identification of
deficiencies and gaps with reference to standard practices.

e Regular training for maintenance personnel.

e Timely replacement of old assets and replacement on condition basis of
catenary and contact wire.

e |dentification of broken and flashed insulators and their replacement in special
drive.

Deep screening of ballast is undertaken as a key mechanised maintenance activity
to enhance track resilience, stability and drainage. The work is executed using Ballast
Cleaning Machines (BCMs), including High Output Ballast Cleaning Machines
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(HOBCMs) ensuring efficient and uniform cleaning of the ballast bed with minimal
manual intervention.

Deep screening of ballast is carried out based on based on thickness of clean
cushion available and not based on age.Accordingly, deep screening of main-line
track is scheduled when the clean ballast cushion reduces below 200 mm.

Mechanised capacity has also been significantly strengthened with the induction of
65 BCMs, including HOBCMs during the last five years which has enhanced the
overall capacity of Indian Railways for deep screening.

To support uniform implementation and quality control, detailed guidelines and
Standard Operating Procedures (SOP) have been issued to enhance the efficiency
and quality of deep screening. Improvements in operational planning, including
advance arrangement of ballast, tools, equipment, and trained manpower along with
better sequencing and scheduling have led to faster execution and better utilisation of
resources. Special priority has also been accorded to points and crossings,
considering their operational sensitivity.

SHRIMATI JEBI MATHER HISHAM: Sir, in early November, in my home State of
Kerala, a very shocking incident happened wherein a nineteen-year-old girl,
Sreekutty, was kicked out of a moving Kerala Express Train and she suffered grave
injuries. Even one month after the incident, she is still undergoing treatment in
Trivandrum Medical College. The women are in fear regarding their safety while
travelling in the trains, especially in the night and also even on the platforms. Sadly,
the Railway Protection Force and the Kerala Police have failed in ensuring women’s
safety in the trains and on the platforms.

MR. CHAIRMAN: Be specific about your question.

SHRIMATI JEBI MATHER HISHAM: Sir, so far, no compensation has been given. |
urge the Government to give compensation. My question is whether the
compensation will be given to her, and also the steps taken by the Railways to ensure
safety of women in trains.

SHRI ASHWINI VAISHNAW: Sir, the question is related to asset reliability and
punctuality of trains. Still, the hon. Member has asked a question about the incident
which happened on 2"9 November. | have full details of that incident. In that incident,
one intoxicated passenger had an altercation with two other passengers who were
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sitting on the footsteps of the train. After that altercation, the intoxicated passenger
kicked the other passenger, and the very unfortunate incident happened. The entire
incident was captured on the CCTV cameras which were installed in the coach.
Immediately, action was taken by the Railway Police as well as the GRP, and the
person has already been arrested. He is right now in judicial custody. The patient is,
unfortunately, still in a very sad and traumatised condition and we are constantly
working with the family also, to make sure that whatever best support can be given
from the Central Government is given, and we are giving that. | also request the hon.
Member to request the State Government also to give the best possible support.

MR. CHAIRMAN: Second supplementary, Shrimati Jebi Mather Hisham.

SHRIMATI JEBI MATHER HISHAM: Sir, the hon. Railway Minister has said, and which
is in public domain also, that regarding the railway development of Kerala, the Union
Government has done their part, but in terms of development of railway projects in
Kerala, whether it is doubling or whether it is the Angamaly-Sabari rail line project, it is
the State Government which is not fulfilling their obligations which they are supposed
to do...

MR. CHAIRMAN: Madam, be specific with your question. ...(Interruptions)...
DR. JOHN BRITTAS: Sir...(/m‘e/’rupl‘/ons)...

it guTafd: g 9 3(5, A E\lléQl ..(IYT)... | am intervening. Madam, please be
specific about the question.

SHRIMATI JEBI MATHER HISHAM: My specific question to the Railway Minister is
this. What is the status of developmental projects of Kerala and who is not fulfilling the
obligation in the specific context of Angamaly-Sabari rail project?

MR. CHAIRMAN: Now, the hon. Minister ...(/Interruptions)... Dr. John Brittas, you
have no right to disturb others.

SHRI ASHWINI VAISHNAW: The so-called fight between them looks like a facade
which is, basically, hurting the people of Kerala. The reality is that the Government of
India and our hon. Prime Minister, Shri Narendra Modi, are committed to develop the
railway network in Kerala, and | would like to give three to four examples of this entire
commitment. First is, the Budget for Kerala has been increased
significantly. ...(Interruptions)...
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MR. CHAIRMAN: Let him complete. ..(Interruptions).. Let him complete. Please
take your seat. ..(Interruptions).. Please do not interfere. ..(Interruptions)... Let the
hon. Minister answer it. Please hear the answer.

SHRI ASHWINI VAISHNAW: Mr. Chairman, Sir, from a Budget of mere Rs.372 crores,
this number has gone up to Rs. 3,042 crores, which is more than eight times
compared to the past. Secondly, hon. Chairman, Sir, right now, we are taking up
projects for complete revamp of the railway network in Kerala. Let me give the
examples of actual DPR work, which is, currently, going on in the northern parts of
Kerala. From Kasaragod to Kozhikode to Shoranur, DPR of 3™ and 4" line is being
prepared. From Shoranur to Eranakulam, DPR of 3" line is being prepared. From
Shoranur to Coimbatore, DPR of 3 and 4" line, which is going via Palakkad, is being
prepared. From Ernakulam to Kayamkulam via Kottayam, DPR of 3% line is being
prepared. From Kayamkulam to Thiruvananthapuram... .. (/nterrupt/ons)... Sir, they
cannot listen to development works !

MR. CHAIRMAN: Mr. Minister, you please address the Chair. Don’t worry about that.

SHRI ASHWINI VAISHNAW: From Kayamkulam to Thiruvananthapuram, 3 line work
is going on. From Thiruvananthapuram to Nagercoil, DPR of 3" line is going on. For
the Angamali-Sabarimala line, the Central Government has already told the State
Government to please start land acquisition because only after they start the land
acquisition, the next step can start. ..(Interruptions).. Out of a total of 127 ROBs in
the State, 105 ROBs are delayed on account of the State Government.
..(Interruptions)... Hon. Chairman, Sir, you would be surprised to know that there are
63 ROBs where the State Government is not even finalizing the alignment of the
ROBs. That is the level of support from the State Government. ..(Interruptions)..
This is something that these two sides can always create the facade of fighting but,
internally, they are all connected. They are all working towards one aim, which is,
non-development of Kerala.

MR. CHAIRMAN: Hon. Minister, please be specific about your answer. Now, third
supplementary, Dr. Sasmit Patra.

DR. SASMIT PATRA: Hon. Chairman, Sir, my specific question to the hon. Minister
arises from para 8 of this reply, which refers to Kavach 4.0. Essentially, Kavach is a
very important element in the safety of Railways in this country. So far, Kavach 4.0
has been commissioned on Palwal-Mathura-Kota-Nagda section, and, on Howrah-
Bardhaman section. My specific question to the hon. Minister is: When would the
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commissioning of Kavach 4.0 cover the East Coast, starting from Howrah upto
Chennai crossing the State of Odisha”? And, especially, because | represent the State
of Odisha in this House, my specific request to the Minister is to specifically state by
when Kavach 4.0 would cover the railways of the State of Odisha.

SHRI ASHWINI VAISHNAW: Sir, Mr. Patra is a very well educated and highly erudite
Member of this House. He is also a good friend of mine. | would like to inform him that
Kavach is a very, very complex system, which has five major sub-systems. First sub-
system is installing a complete optical fibre cable along the Railway tracks. Second
sub-system is installing the telecom towers all along the Railway tracks at a certain
distance defined by the availability of the radio signals. Third sub-system is installing
Kavach data centre which is an Edge data centre at every intermediate station. The
sub-system four is the track Kavach system which is installed every few hundred
meters on the track. The fifth and the final sub-system is the Kavach device which is
installed on the locomotive or on the train. This is a very complex system. It has to
be designed for each and every section of the train. Hon. Chairman, Sir, Our team is
working day and night to make sure that the work on this thing, which should have
been done in the 1990s or in the 1980s, is now being done from 2014 onwards.
Something which the rest of the world has done way back, that work has now been
taken up after Prime Minister, Narendra Modi ji, took the responsibility of the country.
Since then, the development started. This is called Automatic Train Protection
System. The work is going on at a very fast pace. It is going on throughout the
country. Odisha is included as a part of that project, and this is really giving us very
good results.

MR. CHAIRMAN: Fourth Supplementary, Shri Derek O’Brien. Please be specific to
the question.

SHRI DEREK O’BRIEN: Sir, my supplementary request is on Question No. 65. | think
there has been a mistake.

MR. CHAIRMAN: You have written 62.
SHRI DEREK O’BRIEN: Sir, it is 65, on the MNREGA. The Minister is there.

MR. CHAIRMAN: We will come to that later on. Now, Shri Naresh Bansal.

S} AT I GUTART HB Iy, § TS ATEgH | AR AT SI F ST 18l § 1h
HRTII Ned b gATGT ST & JAYHIBRUN &b [Ty Srafed & b1 SUIRT (5 UhR
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forar <1 TaT § &R TeRare & forg 93w wlien & A &9 a6 g1 ERfi?
YR YeTd | 21 &b IR-IR oI 811 & TIAHE BRI RIT & 3R ARBR JHIGGd]
e &1 & folg B A SN HeH 3T 572

ﬁWW:WHWW,WWﬁﬁWﬁimportant
question IBT 2| H AT AIEE ABIGY Bl SIABRT ST AT b 59 11 T8I H Jerd
% modernisation & 1%*1'{’ dgd AR B g({ gl s?TﬁI safety UX dgd e Wwipy fear
TRIT B Safety TR 7B dRE I B SBX systematic T I BT BB ST YT asset
failure BT oft IT ST HY HROT BT 21, S HROT H Ud scientific TRIb A root cause
analysis, reliability analysis, preventive maintenance, predictive maintenance AR
condition-based maintenance UX dgd TRt :I_rg; practices start Gl Tl_s(' %I g practices
&1 Rotee 41 significantly Igd 38T AT 81 AH-1Y GHIART HBIGY, S 94 better
maintenance practices & DN, IS g9 tﬁ Yold et IR hRlg 25,000 trains daily
Focll 8, $9H asset failures reduce BIHR ATH 2 TRIIC A $H I8 T8 &, ST fF 98a

significant improvement g over the past. I Bl g, AN 8H consequential

accidents &I Td Eﬁ%, a1 S 2014 § 135 accidents 9 31” average 2004 ¥ 2014 & 9
¥ 171 accidents ﬁ, I Y 90 IRYT reduce ﬁﬂ(’%l Eﬂﬁmsﬁ??ﬂmgﬁ?gﬁ
g dRE W Uh-Udh point IR HEAd HRP SIDI root cause fAHIARR, IHH
systematic improvement X fhg IRE W SUD! 3IR T significantly improve Gl

AR FUT9fd 9819y, A 9 #81ed 9 punctuality d1 W 910 B
Punctuality i railway system Pl overall punctuality 3TST 80 TR¥T touch PR TI’&‘ %\*, S
feh g5 Bl significant achievement 81§89 YeTd & BRIg 70 divisions H W 25 divisions
U &, S8 IR punctuality 3151 90 URIIE & 31fere 81 TS &1 ATY FHUY weley, §
MY HIETH | with all humility, | would like to say b 39T XeTd @Y punctuality | ST
improvement mé,wwﬁaﬁ‘wﬁ,m‘nﬁ:ﬁuwﬂﬁwwﬂaﬁm
messages AT B b I8 3rsT AT %\r, gH 3R improve Xl ElRvE ?b_.%; European
countries & N&d WIedd A better punctuality ¥ W U§d 1Y, offh SEY 3R SATGT
‘EIE_*I?[ BT %\r IR 3?1?5( 3R better performance Xl %\rl AT FYTafeT ‘ﬁﬁ?ﬂ, QW
JETTHA Sl T SR ARG & 3R S9H g1 S &l g3 2

MR. CHAIRMAN: Prof. Manoj Kumar Jha.

91, WIS HAR S1: A1 U191 FEIG Y, 3T J1EIH I AT HAT Sff J 7)1 Uh
Wﬂﬂ%\’eaﬁ'\’@m?ﬂ%\’IWrailway underpassesiﬁﬁ?ﬁiﬁé:ﬂﬁf-qﬁﬂﬁ? g3l
87 U AT I8 o, did H ysal 1 forg gaT1 g [ [AER & guld H SRl Yo
HICH 81 T8 SONIRIT Blctol & T 1 H FHSIT § 6 39 IR U8l Wl 914 g8 8, ol
SR railway underpasses %, ITh! @Rd T A — ifh TFAR I8 I ST Dl
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feapa g I8t g1 4l railway underpass Eﬁ?l?b_%’, g Eﬁ ferR & f%fl(’, # JMIdh
HHE IS [ I BT §

i1 IR I0Te: Y FHIITT FEISY, THER I AR 1S Sl favay S
2, T ROB 3R RUB ®! policy H ARy &1+ &1 TRIT 2, Riifeh I8 safety BT U g d
important factor &1 ST ROBs 3T railway over bridges &, S8 fd9I¥®HR 100 & ITRAUTH
standard designs §-IU T %, R are Eﬁé 9} feurdde ﬁ, PWD ﬁ, National
Highway g1 T XTd & 319+ divisions ET, J STeal | STeal 3P approval hx<dl A |
HEIGY, SADI result W I BT AT Tl AT HAG-BI 1,000 flyovers and
underpassesWwﬁﬂﬂﬁﬁmwgsﬁ?éﬂﬂ?ﬁmﬂw?ﬂw%l
Underpasses # oft U designs AP SN %\;, R fop 98T <11 Uit YR ST ) aHaT
Qﬂ, REsi k| Ud significant improvement AT %\r, it a%ﬁ pumping DXl U
solution T, Ifhe design H change d XTI permanent solution %\', I R I HH Tdan
T 21 9T ST & R H MY BT, Juie & IR 4, Al H IHDI AIC B o1 8 3R
§ 39 IR ¥ specific STHRI ST AT AEE AeIad bl g1 7

MR. CHAIRMAN: Now, Question No. 63.
Demand for legal guarantee for MSP

*63. SHRI MUKUL BALKRISHNA WASNIK: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that a large number of farmers and their organisations have
been demanding central legislation for providing a legal guarantee for
Minimum Support Price (MSP) for all agricultural produce;

(b) whether Government will consider to enact a law which will provide such a
legalguarantee; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI SHIVRAJ
SINGH CHOUHAN): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Every year, Government fixes Minimum Support Prices (MSPs) for 22
mandated agricultural cropsbased on the recommendations of the Commission for
Agricultural Costs & Prices (CACP), after considering the views of the State
Governments and Central Ministries/Departments concerned.
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The Union Budget for 2018-19 had announced the pre-determined principle to
keep MSPs at levels of at least one and half times of the cost of production.
Accordingly, Government had increased MSPs for all mandated Kharif, Rabi and
other Commercial crops with a minimum return of 50 percent over all India weighted
average cost of production from year 2018-19 onwards.

To realize the objectives of MSP Policy, after announcement of MSP,
Government procures cereals and coarse cereals through Food Corporation of India
(FCI) and other designated State Agencies to provide price support to the farmers.
Procurement of pulses, oilseeds and copra is done under Price Support Scheme
underUmbrella Scheme of Pradhan MantriAnnadataAaySanrakshanAbhiyan (PI\/I-
AASHA), inconsultation with the concerned State Government as and when market
price of these produce fall below the MSP. Procurement agencies under PM-AASHA
Scheme are NationalAgricultural Cooperative Marketing Federation of India Ltd
(NAFED) and National Co-operative Consumers' Federation of India Ltd. (NCCF).
Cotton and Jute are also procured byGovernment at MSP through Cotton
Corporation of India (CCI) and Jute Corporation of India(JCl), respectively.

Government offers to procure agricultural crops through designated
procurement agencies and farmers have the option to sell their produce to the
government agencies or in the open market whichever is advantageous to them.

Increased MSP has benefited farmers of the country which are evident from
data of procurement and MSP amount paid to the farmers.The details of procurement
and MSP amount paid to farmers during 2024-25 (Crop Year) are given as under:

Total Procurement (In LMT) Total MSP Value (In Lakh Crore)

1,223 3.47

In order to incentivize the farmers contributing for the enhancement of
domestic production of pulses and to reduce the dependence on imports, the
Government has approved the procurement of Tur, Urad and Masur under Price
Support Scheme (PSS) equivalent to 100% of the production of the State for the
procurement year 2024-25.The Government has also made an announcement in
Budget 2025 that the procurement of Tur (Arhar), Urad and Masur would be
undertaken 100% to the production of the State for another four years upto 2028-29
through Central Nodal Agencies to achieve self- sufficiency in pulses in the country.

Contents Page t



62

[ RAJYA SABHA ]

To make Minimum Support Prices (MSPs) more effective and transparent, a
committee has been constituted on 12"July 2022. The committee constitute of
farmers representatives also. The subject matter of the committee also include
(i) Suggestions on practicality to give more autonomy to Commission for Agricultural
Costs and Prices (CACP) and measures to make it more scientific, and (i) To
strengthen the Agricultural Marketing System as per the changing requirements of the
country to ensure higher value to the farmers through remunerative prices of their
produce by taking advantage of the domestic and export opportunities. The meetings
of this committee are being organized regularly and till date, 6 meetings have been
held. Additionally, 39 meetings of various sub-committees have also been held.

MR. CHAIRMAN: First supplementary. Shri Mukul Balkrishna Wasnik.

2 Pl G IRIH: AT FHURT HEIGY, AR HA1 off 7 g3 IR |
T IR §HT UCH UR T 2, olfh gHIT | 3T I8 Hel gsdl & fdb HA-T |aTd,
ST b <1 Rl A &, S (hd! W1 o & STa1d & w9 3 59 (a0 H B8l R $B

IO 81 3171 B

AeIey, BRT 9dTd I8 & fob w1 fha 3R S9d e MSP & foTT legal
guarantee b H&H H 3fT=IeT B V8 8, AT PR I8 87 GURI, R WHR 59 W
fooR &< B! B 3R BIs legal guarantee 51 & foTT &I CABCICRIE ST Y8l 872 3R
&1, A 39 ¥WeH § qRT FRT IR I 31R 3R T2, a1 a1 T81? MSP & ot legal
guarantee ARG o4 & foTT IR B IT T, 9 S S1d19 SITU? ....(TTTH)...

2N Rrazret Rg =iem: am=ig qumafc qgied, § gge Sl o g=adre g1 & S=8iv
AT A ST HaTd JeT gl Ugdl H RBR Bl giiagal @b b1 arsdl gl $iv
YR B! g & e 2 AR fHar ISP U107 JAT fha1 BT Hedrol A=< Al
WRHR HI Adled Hhed gl AT FUMART ARG, 1 J GHIY BT a1 R I8 o,
Sy § 3D A1 I =rEdn § 6 I8 Akl WER 2, e IdeT 9gM,
ITT TS 3R STET & S &9 T — I 41 B fhU B

AT AT A2Ied, § A0 96w &1 I8 18 S 9rgar g & MsP,
T UR H W HH 50 HITeTd JAT%1 SR BN bl Y, I8 @RI HHST o 79
RIBTRET BT oY, TT9 57! JUIY B WRBR AT I8 Bl e A IR 51 IH AXBR o
W STBR B (ST AT 3R I8 3T AT [ MSP BT RIBTRET, CACP §RT g HTh
DI fhed IR AR B Y, TR B AMGS R Bl ST &, 3T AN IR HH H HH 50
YT o gig FaiRa &= 9 w4281 4 faefa o wad! 2 8k g8 MRS 7e1 <1 # 14
& T BB g [ I8 N7 Alal WRBR 8, T 2019 H I8 T (a7 {6 AR WR 50
URRT HATHT SHR MSP T T ST H 2013-14 BT 14 B 8T 5, 2004-05 B &1
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&I PR BT ¢l A el MSP T a1 [T dfch JUIY ARBR 2013-14 7 FIAAT MSP
ST T, Y IIIAT MSP 9IS R+ Bl H1H 3R bl 7 fhar 8, 1 a8 A= Alal
HRHR = fHar 2|

AT T 7816, 99 S8R &1 AGR I, d9 THUIUT 919 &1 1,310 YT
T, BT SIDI 2,369 BUY B AT, SAR BT 1,500 BUY AT, T ITDT 3,609 BUT
fopaT, 9T BT 1,250 BUT AT, THH SID] 2,775 BUT BT, IFN BT 1,500 BUT 21T,
BT D] 4,886 BUY BT, TR BT 4,300 BUT AT, T SHDI 8,000 TUY AT, HT
BT 4,500 BUT AT, TI- STD] dGTHN 8,768 BIV fhaT, IS BT 4,300 BUT AT, I
I 7,800 TUY AT, FATHE BT 4,000 BUY AT, BH IHD! 7,263 BUY [T,
GISTET &7 3,700 BUY AT, AT IHD! 7,721 TUY {511 I8 ART fJavor 21 9 1 W
1,400 B9V T o, I 2,585 UV < BT B fhAT, Sl U 1,100 BUT <o o, AT
2,150 YT < BT Bl fhaT, I 1R 3,100 BUT < o, §H 5,875 BUY <1 BT Bl
o, =¥ UR 3,050 BUT 9 &, B 6,200 BV & BT Hagat fha|

AT AUTITCT 8IS, Bdel ST 8l a1, dieth 9 YAYHUT SIIHT 6T 3R
I SN BTl I8 faaRor 4R Uiy 81 H g% WY @1 F18dl g diid o |9 Bl S|
&7, ST 3MI 2004 ¥ 2014 TP b 10 ATl H WRIGT AT, T8 45 BIS 90 G Hifgd T

AT 3R BHH 79 PRIS 11 ARI HIfgrdh T WRIGT| Y 22 BRIS 54 ARG Hifgd T4 g
WRIGT 3R BHH 33 BRIS 58 TG Hifgd < @RIl

AT GHTIRT Heled, § g1 arsdl § 1o 812l & &id W & 3R o &
3R MUY Hael 6 ARG Hifed < Gofed Wia! off, TR Ak TRAR 7 1 FRIS 89
Rg Hifed T WIS MY B WIIed 97 AU 47 IRG 75 BOIR Hifed e foergd
WRIET 3R B 1 BRI 28 G HIfgdh e W ....(ae™).... 3T THUA) of At
B 69 BRI 87 ARG HIfgdh T W] 3R 8H4 117 BRI 32 g Hifed <= Wi
IE N5 A WRBR 8, 511 o & f&ai o =ai dxell 2

AT FUTIfT 78ISy, 941 | 4t =i 81 SV 37U+ 4,44,000 BRI BIT Bl
& WRIST 3R A 14,87,000 BOIR BRIS BUY BT WRIGT| AT 2,56,000 HRIS HIY
HT g WIST 3R T 6,38,000 FRIS BUY HT WIIGT| 3T 1,900 HIIS U B!
TAET W 3R B9 TP oIRg PHRIs YU Bl WIIST| 3T 9,000 HRIS YU P
foreTes @RIEY 3R B9 67,000 RIS BUY B WG| AT FYIfT H8IS, <90 I8
ST 39 10 ATl § 9 THUYT Bol 7,41,000 BRIS BUTY bl W] AR &9
24,49,000 BIIS BUY BT WIS

MR. CHAIRMAN: Second supplementary; Shri Mukul Balkrishna Wasnik.
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2 Pl AAHWT IfIH: FHURT HEISd, H I8! e ¥el o7 b SR A= 7301
HEIGY B IRE &1 GGl Bl 9l YT FaTel Yo b [Ty ST FHI [Hel STy, o1 Uep &
dTel UIThTol § BN ST ofdT STdTd A1 H21 qa8ley = fegr, ifd ftbe ¥t it
FaTdl H4 UV, 98 AR &l 1,12,000 Gl 7 sl 10 Al H AT Bl
fPaT™T IR 31T 28 TR 50 BOIR BRIS BT BT ol B, 8 [hgr UTRIR IR HH--
$H 1 AR BUYY BT Hol 5l I8 RART 81 H <1t IRET BT 919 R IR BT g, IFD!
U HATel ST §1 15 TR, 2024 BT AT FIHAT % Ald] 2RI & SR R
3R I SR H AT WETHHAT it 7 ATdoi=1d FHT H I8 'I9or B foh Aramdi= &1
Tfr faaed 6,000 T THEHT ST ..(GETH). .

MR. CHAIRMAN: You are also making a big statement. Please be specific about your
question.

3t P IAHWT qTH: 2024 FTdHdl TAT, 2025 FdHd 8T 7, WA 3/ ¥ 6,000
B Uit faaed =81 el ...

MR. CHAIRMAN: When you are not specific about your question, then, the Minister
is also giving a long reply. ...(Interruptions)..

AN YPpel TTAGOT AATTH: TR, T4 U 7| § q1117 301 ST A I8 e aredl g
fep T THTRY DY A1 Bl AU fhail Wl B, D! G1d DI MY Yeb T Bl

STa1g SIRTU e 319 FariTeE BRI §RT 93 fhd 1T C24-50 per cent & MR TR
GG PR TT & IT 3MT A2+FL+50 per cent TR TWRIG R 2 &7 PUIPR &b SId1d

<IfSTT
MR. CHAIRMAN: Now, hon. Minister.
sft RrerTe R gle™: A |9fa Feiey:

"q Beet f BRI © O I T8l B,
9 3118 Ul MR €, A1 81 oIl & g9 !"

MR. CHAIRMAN: Hon. Minister, be brief.

it RRraRTer R gite™: I A1 50% AT & aTs WY =Ifyd R J 71 B a7 27!
§ e = a1 § b 89 Rbls A1 H gAUHY! IR @RI &1 BM B I8 &l A
FHIIT ARIGY, § fhR ®8 BT g, W5 A6l SRR 7 I8 a9 a1 & b e fora
R, AR, Ieq UG B, AR WBR 100% WIS BT B AT A
AR 7RISy, § T WY faxa™T A18dl g1 aTd Y9 S 2, olfdh gHd] SRR
W G AU S AT H 2, BH FAT IR 87
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AT FHYT 16, § el Sl bl & (AT Fred g b JaR 100 uRA<
RIS BT BART BAAT 81 BAICH Bl WBR o [UBel A, I¥ 2024-25 H 3R
RIS B 91 Bal, dl 897 hAlch Pl IRBR I Hal b 37 100% WS I=|i
HEl {100 IRAT &, BH Had 25% BI WIH i G, Td FAT ITDT 25% DI WP
&1, SfhT 98 9l SBi+ 81 WRIGT 9 3,06,150 THCT &I WIHIe &, ST BACD
P BT Bl ARBR 1 2,16,303 Hifed o7 WIS ST TRET 7, IF TN BT W b
WHR GRIGd! T8l &1 A8, H qu-1 918dT § [ I8 &l 81 57

31 Pl AP IRID : BRI BIT-A1 &, I8 AT g1 ST ...(GLT)...

Y Rraxrr Rig dtem: g0 A1 B8 BHE 9191 € 81| 89RT Uh & B © -
ATl BT Beamr 3R g4l foTy &9 Jar @RI, TR WRled, Ia Wial| A8y,
S99 Q2 & (B I8 S, A H 39 a1 & A1edd I g e HR1 a8l g &
B I8 I O (51 2 T 89 %ot ok |ieoral Wl wRiel qdiy & ¥R A 4 I
Bl 3R AfeTaT T81 wWRIEl, <ifthd TISIU &l WReBR 7 g8 WRIgT, I8 I8 cHICN 8l,
QTSI &1 AT AT 81| Tl T [ fRATIS TQeT Bl TRBR 7 9% $H8 [ 99 Wla, dl
99T MIS, ITT Market Intervention Scheme & 3idTd 1,16,571 Hifed <9 99 WieA
D1 B BTl STg SR AR 1 HeT b 3R Wlel, 1 59 6K 1 3R Wi
311 USeT ARBR I 519 el b olret e @Rlal, 1 89 offel e & 9rar=iR Y
DI AT ST ST BIIch ARBR o B8l [ AGD @RI, Al §H HAICD Bl B
D1 AGRD WG B AFANT T 3R bR 59,948 Hifedh T 31 |l WIS &9 3R
WX, 99 W, I W AR Fd WISl BAlcd b IRBR 7 & el o fh
Tt frd <, & 89 73,732 Hifed e ot i @it dAled - Bal fob
TeT UST 81 1Y, MM WRIfGY| 89 dicd &I THfd & 3R v 2,50,000 #Hifgd
T A & WIEAT<IR YT BT D14 (BT 89 W WIS B 8, 89 WS WG 2 &, 8
oTel el @i 38 €, 89 99 WY Y8 ©, 89 TR WIS I8 &1 AT &A% Hdlel B V8
272 {5 & SIE &1 SIh S <1 9RT Idhed © AR g9 foami & f&a § 59
Heheq Dl BR BTel H YRT Bl

MR. CHAIRMAN: Third supplementary: Shri Amar Pal Maurya.

1 3FRUTE HId': AR GHTURT HEIGd, AT % AlGl Sl B WRBR fHarH &
Ty 71 Y ST wfid o I8 7, a1g (A S M 81, et 1 Arer &
g1 3= Aeaqul AISHY 8, §a UR IRIGI ¥ BH B 6! ol 596 oy § 3exuiy
TETTHAT ST 3R AR H301 Sil 1 9918 <A1 18 g1 ART A1 H2A1 Sff | 7% 8
e TeTHIAT STINT 1 GHgEdl Bl ST 3 50 URYC 3AfIe o D1 Sl RABIRE B o,
T GRBR 1 I AN fbd1 87 H A1 F3] S F Ig ST are<ll gl

MR. CHAIRMAN: Hon. Minister.
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2 Rraxrst Ryg @iter: 9umdf qgied, g9+ W1 ST @1 RIeTRe o1 9rd
BU el AN UR 50 IRUAC AT Siiehy THUHU! IR WRIG D1 ST GoId AT, IH g1
dRE AN T 8 3R I iR @XIE &1 S 8l R8T 8 3R By Bl W Al had 50
URRIC B T2, Flfeh S 4 31ed ST a1 BT B [T 71 Xal B

MR. CHAIRMAN: Fourth supplementary; Dr. John Brittas.

DR. JOHN BRITTAS: Sir, | will ask specific question to the hon. Minister who is on a
campaign mode. (a) Whether there have been demands to increase the number of
crops for which MSP is mandated; (b) Whether recommendations were given by the
Commission for Agricultural Costs & Prices to widen the ambit of MSP coverage;
and (c) Is it a fact that an amount of Rs. 1,206.69 crores remains unpaid to Kerala
from Centre for the paddy procurement since 2017-187 If so, when is he going to
release this fund to Kerala? Sir, specific questions !

MR. CHAIRMAN: Hon. Minister.

#t Rravrt Rig ditem: 99afy 7eicy, #9798 @ g & fegfad 22 waai &
3CTaT UHINSTH AISTHT & i AT “GIYH SMRIT & fcid Al & MR IR §H
qoTe 3R fiered @l i WRie &R 81 3719 I DRI B! 91 B I8 & - dle B399
IRTER BT A1 YA B3 31R AfS e aTe H Teas! 81N ol IHD! Sird sHfT|

MR. CHAIRMAN: Fifth supplementary; Shrimati Dharmshila Gupta.

S eRTeliet TAT: FHIURT FEled, H ATl STHR &<h Bl § (b I 31 o b
fehaT fd § T2 BT 1 R f&m| H A=y /Al St & S arsd! § fob 2014 9
Uge THUAY R Bl dI fhai @I gidl off 3R 2014 & 915 {1 wdig gs 27
w7 39 gfg g8 87 If &, O 39T <R 97 87 Snexviiy w3t St 9™ &F ot
PN

it RraTo1 (g FiRM: A" Q9T 7216d, AT 9aRa1 &1 § I8 9arET gradl
g fF o &R 1 S/ B R Sanfed g €, ISR ST I+ 8 7 |
W TB Bl 2014 9 IS sa+! Wi A gl off 3R gorg-1-faeied & aa & al
2014 I TS WIS T 9T Bl Bt &Y 11 39 9131 foh 10 99 § haol 6 oIRg Hifed
1 B WX gs 2l ifh T g9 “UIUH-SATRIT ATSTT G418 IR I AT HRb B Dl
] TRE A @IS BT B [T T 91 IR BT A 6 B 1 TRBN WIS H
fEaTs Rl 2 3R g Wi 181 o, ey i &l feand Bkl 21 78iey, 34
IR H Hed &b H1EgH I I ATl § 4 g9 I8 a3 fhar i gor, 497, 9a 3R
AT ST Bl 9T WRBR 3R HH WISH! T o] WRIeT, d Ths ol Yokl &
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AT I WY SRR WRIGH BT BTH B, d1fh fha &I Sid g1 i &b | I8 B
W 89 BN ARG ST A Sl 92 0T &, § qar1 =red § fd 2004 2014 &
WRI% B S THUAYT Bof off, I hadl 46 BRI, 79 g Hifgd e wWiid 78 o,
STefh 39 URBR o 81 BRIS 86 oIRY HIfgh < WISl &1 BT B 23 BRI, 2 G
Aifgsd o1 @I 713 Y, I9 §9Y 9 QU Bl ARBR A1l TTSIY Bl ARBR 7 35
PRIS, 40 TRY HIfgh T WIS & 31K 3TelT-3TT T8 3R faTg &l @eiel| S
ft H9 TR foTaTg = 47 99, 75 B9IR Hifed e Wi STdl &l TSIV &l IRBR
T 1ERIS, 28 AG Hifed <9 WISl 81 T8 6 ARG, 29 FOIR HIfgH <9 < ATl §
ST, EA 1 BRI, 89 T WIT Bl fhdAM oI IHS IUIE BT Q1T S <1 BT &9
T T B

MR. CHAIRMAN: Question No. 64. Shri Milind Murli Deora; not present. Any
supplementaries ?

Establishment of Al hub in Andhra Pradesh

*64. SHRI MILIND MURLI DEORA: Wil the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:
(a) whether Government has approved or proposed an Al Hub in Andhra Pradesh;
(b) if so, the details including nodal agency, investment and proposed application
areas;
(c) whether it falls under the IndiaAl Mission or Digital India FutureLABS and its
operationalisation timeline;
(d) whether similar hubs or Centres of Excellence (CoE) are proposed in other
States, including Maharashtra;
(e) the States identified and criteria adopted; and
(f) measures taken to promote collaboration among Government, academia and
startups for responsible Al development ?

THE MINISTER FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI ASHWINI VAISHNAW): (a) to (f) A Statement is laid on the Table of the
House.

Contents Page t



68

[ RAJYA SABHA ]

Statement

(a) to (f) India’s Al strategy is based on the Hon’ble Prime Minister’s vision of
democratizing technology. It aims to address India centric challenges and create
opportunities.

India’s Al experts contribute meaningfully in global Al development. Stanford
University estimates that India contributes to 9% of global Al development papers.
Further, India contributes about 20% of Al projects on GitHub.

IndiaAl Mission:

In March 2024, Government of India launched IndiaAl mission with outlay of
Rs 10,372 Cr for development of the overall Al ecosystem in the country. Details of 7
pillars of India Al Mission are at Annexure-I.

In less than 18 months, India Al Mission has set up a foundation for
development of Al ecosystem in the country:

e More than 38 thousand GPUs for common compute facility have been
onboarded, which are being provided to Indian start-ups and academia at an
affordable rate.

e« Ten teams have been shortlisted for development of indigenous foundational
models or Large Language Models.

e Thirty applications have been approved for developing India specific Al
applications.

e More than eight thousand undergraduate students, five thousand post
graduate students and five hundred PhD students are supported for talent
development.

e 27 India Data and Al labs have been established and 174 more have been
approved.

Shaping global debate on Al: India is actively participating in shaping global debate on
development, usage and safety of Al. India was the founder chair of Global
Partnership on Artificial Intelligence (GPAI). India was able to carve out consensus on
Al during the G20 communique.

Al Impact Summit: India is hosting the global Al Impact Summit on 19-20 February
2026. The Summit will focus on people, planet and progress. More than 200 pre-
summit events have been organized so far with more than 1.15 Lakh participants from
around the world.
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Google Al Hub in Visakhapatnam: Encouraged by the Government’s initiatives, the
private sector is increasingly investing in Al in India.

Google has recently announced the establishment of an Artificial Intelligence
(Al) Hub in Visakhapatnam (Vizag), Andhra Pradesh. This investment of
approximately 15 billion US dollars marks Google’s largest investment in India to date.

Various State Governments are developing policies to attract investments in Al
and data centers. Amazon Web Services (AWS) is setting up a datacenter in
Maharashtra at a cost of 8.3 billion US dollars.

Annexure 1
Pillars of India Al Mission

1. IndiaAl Compute pillar

e A national Al compute capacity has been operationalised through empanelled
Al service providers offering GPU access on cloud at subsidised rates to
eligible users.

e As on date, 38,231 GPUs have been onboarded from 14 empanelled service
providers under the IndiaAl Compute Capacity framework.

e The Government of India provides access to these GPUs at subsidised rates.
The average rate is approximately Rs 65 per GPU per hour, except for select
high-end GPUs.

e Apart from compute, empanelled providers are delivering storage, networking,
Al platforms and other supporting services necessary for Al model
development and deployment.

2. IndiaAl Application Development Initiative

e« This pillar aims to develop Al applications for India specific challenges in
sectors such as climate change and disaster management, healthcare,
agriculture, governance, and assistive technologies for learning disabilities.

e Asondate, 30 (thirty) applications have been approved.

e In addition, sector-specific hackathons have been organized in partnership
with other ministries and government institutions.

e Ex. IndiaAl launched the CyberGuard Al Hackathon in collaboration with the
Indian Cybercrime Coordination Centre (14C) under the Ministry of Home
Affairs to develop Al-driven solutions for cybersecurity.
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3. AlKosh

Al Kosh provides seamless access to Al-ready datasets, models,
computational resources, tools, community features, and secure, permission-
based access mechanisms.

Available resources serve as building blocks for developers, allowing them to
focus on core Al functionality instead of recreating modules.

251 Al models and more than 27 development toolkits specific to India are
available on the platform.

The platform has attracted more than 1.4 Lakh visits, more than 10 thousand
registered users.

4. IndiaAl Foundation Models

Government aims to develop India’s own Large Multimodal Models (LMMs)
trained on Indian datasets and languages. It is to ensure sovereign capability
and global competitiveness in generative Al.

Twelve (12) organisations and consortia, including startups, industry players
and academic institutions, including Sarvam Al, Soket Al, Gnani Al, Gan Al,
Avatar Al, IIT Bombay Consortium (BharatGen), GenlLoop, Zentieq,
Intellihealth, Shodh Al, Fractal Analytics Ltd. and Tech Mahindra Maker’s Lab,
have been selected for developing Large and Small Language Models based
on Indian datasets.

The resulting Al models are intended to contribute to the open-source
ecosystem and support innovation across India’s startup and research
community.

5. IndiaAlFutureSkills

To develop Al skilled professionals in India by increasing the number of
graduates, post-graduate and PhDs in Al domain. Government is providing
support to:

o0 500 PhD fellows

o] 5,000 post graduates

o] 8,000 undergraduates

27 IndiaAl Data and Al Labs have been established in Tier-2 and Tier-3 cities,
in collaboration with NIELIT, to impart foundation-level courses on Al, data and
related fields such as Data Annotation, Data Curation, Data Cleaning, Data
Science, etc.

174 ITls and Polytechnics across 27 States/UTs have been approved for
setting up additional IndiaAl Data and Al Labs.
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e Under the IndiaAlFutureSkKills initiative, the Government is supporting Al
capacity building through fellowships for PhD, postgraduate and
undergraduate students, with more than 228 fellowships awarded till date.

6. IndiaAl Startup Financing

e To provide financial assistance to Al start-ups.

e IndiaAl Startups Global program was launched in March 2025 in collaboration
with Station F (Paris) and HEC Paris. 10 Indian Al startups are being helped in
expanding into the European market.

7. Safe & Trusted Al
e To balance innovation with strong governance frameworks to ensure

responsible Al adoption.

e 13 projects have been selected addressing issues like machine unlearning, bias
mitigation, privacy-preserving machine learning, explainability, auditing tools,
and governance testing framework. Details are placed at Annexure-II.

e An expression of interest was published on 09" May 2025 for onboarding
partner institutions for setting up the IndiaAl Safety Institute.

Annexure-lI|

Details of projects selected under the Safe and Trusted Pillar

NAME OF THE | SELECTED APPLICANT TITLE OF THE PROJECT
THEME

Machine IIT Jodhpur Machine Unlearning in Generative
Unlearning Foundation Models

Synthetic Data | IIT Roorkee Design and Development of Method
Generation for Generating Synthetic Data for

Mitigating Bias in Datasets; and
Framework for Mitigating Bias in
Machine Learning Pipeline for

Responsible Al
Al Bias National Institute of Development of Responsible Artificial
Mitigation Technology Raipur Intelligence for Bias Mitigation in
Strategy Health Care Systems
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Explainable Al | DIAT Pune and Mindgraph Enabling Explainable and Privacy
Framework Technology Pvt. Ltd. Preserving Al for Security
Privacy [IT Delhi, IIIT Delni, IIT Robust Privacy-Preserving Machine
Enhancing Dharwad and Learning Models
Strategy Telecommunication

Engineering Center (TEC)
Al Ethical IIT Delhi and Tools for assessing fairness of Al

Certification

Telecommunication

model

Framework Engineering Center (TEC)
Al Algorithm Civic Data Labs ParakhAl: An open-source framework
Auditing Tool and toolkit for Participatory

Algorithmic Auditing

Al Governance

Amrita Vishwa

Track-LLM, Transparency, Risk

Testing Vidyapeetham and Assessment, Context & Knowledge

Framework Telecommunication for Large Language Models
Engineering Center (TEC)

Deepfake IT Jodhpur (Cl) & |IIT | Saakshya: Multi-Agent, RAG-

Detection Tool

Madras

Enhanced Framework for Deepfake
Detection and Governance

IIT Mandi & Directorate of
Forensic Services, Himachal
Pradesh

Al Vishleshak: Improving Audio-Visual
Deepfake Detection and Handwritten
Signature Forgery Detection with
Adversarial Robustness, Explainability
& Domain Generalization

IIT Kharagpur

Real-Time Voice Deepfake Detection
System

Bias Mitigation

Digital Futures Lab & Karya

Evaluating Gender Bias in Agriculture
LLMs- Creating Digital Public Goods
(DPG) for Benchmarking and Fair

Data Work
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Penetration Globals ITES Pvt Ltd & IIIT | Anvil: Penetration Testing &
Testing & | Dharwad Evaluation Tool for LLM and
Evaluation Generative Al

MR. CHAIRMAN: Shri Masthan Rao Yadav Beedha.

SHRI MASTHAN RAO YADAV BEEDHA: Sir, | thank you for giving me the opportunity.
Under the able leadership of the Chief Minister of Andhra Pradesh, Nara
Chandrababu Naidu Garu, Andhra Pradesh is positioning itself as a national Al hub
with more than 26 billion dollars invested into Visakhapatnam to make it the data
centre capital of India and the world. Andhra Pradesh is simultaneously pushing the
Al-driven governance and education in our capital city, Amaravati, announcing an Al
university with global partnership with NVIDIA and embedding Al and tools like
ChatGPT in school curricula to build a long-term talent pipeline. With India set to host
the Al World Summit in 2026, | would like to ask the hon. Minister as to whether there
are any plans to host events in different cities during the Summit. If so, could our
State be considered as a host for one of the events?

SHRI ASHWINI VAISHNAW: Sir, the hon. Member has raised a very important point.
Indeed, India is emerging as a major player in the entire development of technology
whether it is Al, whether it is semi-conductors, whether it is drone technology.
Everywhere, the focus is on getting a major say in the way the technology is being
developed and it is part of that initiative that the Al Impact Summit will be organised in
February, 2026; and, as a run up to that Impact Summit, more than 200 events have
been organised throughout the country. Like the way G20 was organised throughout
the country, in the same way, the Al Impact Summit is also being organised
throughout the country. More than two lakh students and researchers have already
participated in the side events so far, in the run up to the main Summit. This is really
giving a very good exposure to the young minds so that they also understand what
the world of technology is moving towards. Indeed, Andhra is an integral part of that
journey like every other State. | would also like to thank the hon. Member for raising
the point of Al hub in Andhra. Yes, there are so many new data centres getting
established throughout the country whether it is Andhra, Maharashtra or Uttar
Pradesh. Everywhere, new data centres are coming up which is a great infrastructure
for the new world, where productivity and new technology is going to play a major role
in our daily lives as well as in our professional lives.
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MR. CHAIRMAN: Next supplementary question; Shri Neeraj Dangi.

S RSt s AT GuTaf gEiey, # Sfue H1EgH I " HA) HEIed J SIEA]
T b ARBR §IRT Q3lTs & WATUT B b [Ty DIF-DIH F e AR WIH T
fohu T E2 g1 =TI fh AUS Sl & YR R fHaT 71 8 3R S vars g9 H
3IFHETT Ud aTaR Bl 9gIdT &1 &b oy IRBR BT SN IR IS & A1
TSI PR BT 87
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Wﬁﬁﬁm@%,ﬁmﬁﬁﬂﬁﬁmﬁ%'@ETAnnotation,@ET
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AT FUTYIT HEISH, TIITS TSI Bl BIg-IRIT & v 3R TRITg & Auct
& BT B & H TG §Y, YIS HUCT SRTSC H 13 Hioiaed Iy ol 32 &l dl
T 6T T & [ < ¥ 98 &1 IR T e &1 &M 9 8T 7l

SHRI SUJEET KUMAR: Sir, | would like to take this opportunity to compliment our
hon. Prime Minister for articulating his vision of making India a 1 trillion dollar digital
economy. Also, | wish to commend the hon. Minister for his leadership in
implementing that vision, and his Ministry, MeitY, has been largely responsible for
implementation of this vision. Sir, the hon. Minister spoke at length about the India Al
Mission and also the answer which, | have in front of me, gives a detailed response to
the various components of this Mission and its activities. My specific query to the
Minister is: What the Ministry is doing under the Al Mission to support Al-based
startups because we have so many promising startups in the country today who are
leveraging the power of Al to solve the challenges of our country. He briefly mentioned
about Al Startup financing, but | would really appreciate if he could give some detailed
elaboration.

SHRI ASHWINI VAISHNAW: Hon. Chairman, Sir, the hon. Member has raised a very
important point. The Startup support and Startup financing is a major part of the
IndiaAl mission. We are working with the venture capital, we are working with
incubators and we are working with universities to make sure that the Startups get the
support that they need. Some of the common computing facilities which has been
provided under this Al Mission is also supporting the Startups in reducing their cost of
development. Today, as per the industry estimates, almost 30 per cent of all Startups
are, basically, Al-based Startups and that is a very major achievement for the
country. In the last 11 years, India has emerged as the third largest Startup
ecosystem. Hon. Chairman, Sir, 11 years ago, we had just about 400 Startups, and,
today, we have more than 1,70,000 Startups and more than 100 unicorns. That is the
success of our Prime Minister's focus on innovation and the programme of Startup
India.

MR. CHAIRMAN: Shrimati Sudha Murty.

SHRIMATI SUDHA MURTY: Thank you, Sir, for giving me an opportunity. Sir, as we
all know, Al is very important. | know in February, we have a World Summit. Many
global leaders are coming. But we, in Rajya Sabha, the elderly people, House of
Elders it is called, should be trained to understand it because Al is not something
meant only for youngsters in engineering colleges or in management. We should
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know how Al is used in agriculture because agriculture is our backbone. Al is also
used in culture, which is our history and culture of India. Al is used in medicine. Al is
used in every part of life. But, how we will get that idea unless the Ministry gives us
training or lectures are arranged for all our Members in Rajya Sabha? We will all
participate in those discussions.

SHRI ASHWINI VAISHNAW: Hon. Chairman, Sir, the hon. Member has raised a very
important point. | would like to say that the focus of the IndiaAl Mission is on climate
change, disaster management, healthcare, agriculture, - Agriculture is the backbone
of our economy; that is again a big focus - to which the hon. Member referred to,
governance, culture and assistive technologies for learning disabilities. These are the
sectors that we are specifically supporting as a part of the IndiaAl Mission.

MR. CHAIRMAN: Dr. Fauzia Khan.

DR. FAUZIA KHAN: Thank you, Sir, for giving me the opportunity. Since the
NASSCOM, BCG Al Adoption Index 2023 highlights significant regional disparities in
Al readiness and access to compute resources, may | ask whether the Ministry has
assessed if the proposed Al hub in Andhra Pradesh addresses these gaps? Why have
the criteria for selecting States under the IndiaAl Mission not been publicly released?

SHRI ASHWINI VAISHNAW: The Al companies and the firms which are setting up their
data centres, they decide which place they would like to go. And, absolutely, in the
spirit of cooperative federalism, we support whichever firm or whichever industry or
whichever industry participant wants to come to India. We look at the entire country
as one country and wherever they want to set up, we support from our side. That is
the philosophy with which we are working. From the Government Mission, the Al
Mission, we are covering the entire country in a very regionally balanced way. That is
what | would like to assure the hon. Member. And, | have given the numbers in the
past, how many numbers of data labs and how many number of Al hubs we are
setting up as a part of the Al Mission, which is throughout the States and UTs in the
country.

MR. CHAIRMAN: Now, next Question... ... (Interruptions )...
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Funds released and increasing number of workdays under MGNREGA

# *65. SHRI RAMJI LAL SUMAN: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the State-wise details of the funds released under the MNREGA over the past
three years;

(b) whether Government would consider to provide more funds under MNREGA
to revive the rural economy;

(c) whether Government would consider increasing the number of workdays
under the scheme so that workers can receive 100 days of employment, in
view of inability to achieve 100 days of work; and

(d) the number of new job card holders added and deleted under MNREGA in the
past three years?

THE MINISTER OF RURAL DEVELOPMENT (SHRI SHIVRAJ SINGH
CHOUHAN): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) State/Union Territory (UT)-wise details of funds released under Mahatma
Gandhi National Rural Employment Guarantee Scheme (Mahatma Gandhi NREGS)
during the last three financial years i.e 2022-23, 2023-24 and 2024-25 are given at
Annexure-l.

(b) Since Mahatma Gandhi NREGS is a demand driven wage employment
Scheme, budgetary outlay is determined based on the anticipated demand for
employment in a particular financial year. The Ministry undertakes regular
assessments of fund requirements based on demand and seeks additional funds from
the Ministry of Finance as and when required for meeting the demand for work on the
ground.

Here, it is also to be noted that for the financial year 2024-25, budget allocation
of Rs. 86,000 crore was made, which was the highest ever allocation for scheme at
the Budget Estimate (BE) stage since inception. In the financial year 2025-26, the
Government has retained this allocation at Rs. 86,000 crore, ensuring continued
support for the scheme.

(c) The Mahatma Gandhi National Rural Employment Guarantee Act
(Mahatma Gandhi NREGA), 2005, is an Act to provide for the enhancement of

* Original notice of the question was received in Hindi.
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livelihood security of the households in rural areas of the country by providing at least
one hundred days of guaranteed wage employment in every financial year to every
household whose adult members volunteer to do unskilled manual work.

The Ministry mandates the provision of an additional 50 days of wage
employment (beyond the stipulated 100 days) to every Scheduled Tribe Household in
a forest area, provided that these households have no other private property except
for the land rights provided under the Forest Rights Act (FRA), 2006.

In addition to this, there is a provision for providing up to an additional 50 days
of wage employment in a financial year in drought/natural calamity-affected notified
rural areas. Further, as per Section 3(4) of the Act, the State Governments may
make provision for providing additional days of employment beyond the period
guaranteed under the Act from their own funds.

The responsibility of implementation of the Mahatma Gandhi NREGS is vested
with the Government of concerned States/UTs. The Scheme guarantees up to 100
days of wage employment subject to demand for work by the eligible beneficiaries. In
the FY 2025-26 (as on 01.12.2025), 99.81% of the eligible rural households have
been offered employment against their demand.

The Ministry continues to closely monitor the implementation of the scheme
and provides necessary support to States to ensure that all eligible rural households
are able to access employment as per their demand under the Mahatma Gandhi
NREGS.

The Central Government has initiated several measures to generate awareness
about the scheme. These include, (|) to initiate appropriate Information Education
and Communication (IEC) campaigns including wall paintings for the wide
dissemination of the provisions of the Mahatma Gandhi National Rural Employment
Guarantee Act, 2005, (i) to expand scope and coverage of demand registration
system to ensure that demand for work under Mahatma Gandhi NREGA does not go
unregistered, (iii) prepare plans in a participatory mode and approve them in the
Gram Sabha, (iv) Organization of ‘Rozgar Diwas’.

(d) State/Union Territory(UT)-wise number of new job card issued and
deleted under Mahatma Gandhi NREGS during the last three financial years i.e 2022~
23, 2023-24 and 2024-25 are given at Annexure-Il.
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Annexure-|
State/Union Territory (UT)-wise details of funds released under Mahatma Gandhi
NREGS during the last three financial years financial year 2022-23 to 2024-25 (Rs. in
Crores)
S.
No. States/UTs 2024-25 2023-24  [2022-23
1 JAndhra Pradesh 7707 .21 7353.67  |8008.81
2 |Arunachal Pradesh 560.70 427 .35 5/8.32
3 |Assam 1929.70 2221.38  [2056.49
4 |Bihar 6715.83 6200.03  [6402.23
5 |Chhattisgarh 3354.85 2895.12  [3420.39
6 |Goa 3.70 0.88 5.05
7 |Gujarat 15640.54 1802.26  |1694.60
8 [Haryana 590.19 477 .87 373.99
9 [Himachal Pradesh 1203.28 1000.96 1164.85
10 WJammu & Kashmir 1151.20 921.60 1051.00
11 |Jharkhand 2705.64 2922.27  [2719.03
12 [Karnataka 5709.90 5431.67  [6218.59
13 [Kerala 3136.44 3532.57  [3830.97
14 |Madhya Pradesh 6252.03 5891.65  [6707.47
15 [Maharashtra 4420.32 3041.48  [2545.89
16 [Manipur 581.99 0.95 1086.63
17 [Meghalaya 1155.09 913.86 1118.77
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18 [Mizoram 611.65 507 .96 540.40
19 [Nagaland 287.85 641.50 839.76
20 |Odisha 3763.80 4906.78  |4707.52
21 |Punjab 1331.61 1169.84 1182.14
22 [Rajasthan 7581.87 8683.98  [9648.65
23 [Sikkim 97.57 112.19 02.71
24 [Tamil Nadu 7585.49 12616.53  [9745.72
25 [Telangana 3825.31 3520.87 2002.21
26 [Tripura 1041.70 1043.59  [925.34
27 |Uttar Pradesh 0721.48 0844.25  [10650.64
28 |Uttarakhand 626.43 553.81 792.66
29 |West Bengal * 0.00 0.00 1.33
30 |Andaman & Nicobar 4.44 0.00 9.60
Dadra & Nagar Haveli Daman &
31 |Diu 9.02 2.21 0.00
32 |Lakshadweep 0.32 0.00 24.95
33 |Puducherry 40.56 58.77 69.00
34 [Ladakh 85.98 62.64 1.62
Total 85333.70 88760.50 [20207.30

* Release of funds under Mahatma Gandhi National Rural Employment Guarantee Scheme (Mahatma

Gandhi NREGS) to the State of West Bengal was stopped since 09th March, 2022 as per provision of

Section 27 of Mahatma Gandhi National Rural Employment Guarantee Act, 2005, due to non-

compliance of directives of Central Government.
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Annexure-lI|
S.
State 2022-23 2023-24 2024-25
No.
No. of No. of No. of [|No.of |No. of
No. of Job
Job Job Job Job Job
cards
cards cards cards |cards |[cards
deleted , , ,
included |[deleted [included|deleted |included
1 |Andhra Pradesh 2882724 [194462 370326 (271443 (148478 (312851
2 |Arunachal Pradesh [8875 24736 12869 26745 115651 29200
3 |Assam 157138 652147 1282142 114642 576220 316338
4 [Bihar 5870225 [1099870 2112092 (1000169 (981284 (8073882
5 |Chhattisgarh 264839 84719 204544 112761 (399026 [278219
6 |Goa 21 645 24 369 53 441
7 |Gujarat 146141 142085 [338533 [94251 [53616 622668
8 |Haryana 11028 38389 8834 69744 16237 103364
9 [Himachal Pradesh [18119 35869 15543 36674 14559 416205
10 [Jammu And Kashmir [38388 41100 73015 23502 30123 95742
11 |Jharkhand 954252 457800 1324524 1823815 [176956 [533061
12 |Karnataka 203185 4148664 196036 216248 27286 180488
13 |Kerala 110722 110922 [218752 (84672 (89300 (92186
14 |Ladakh 1421 1008 897 652 452 789
15 |Madhya Pradesh 366349 537388 1695278 486788 [51890 |[588872
16 |Maharashtra 72863 454016 137625 707659 [26449 [597993

81
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17 Manipur 3153 5806 5778 14623 16395 21704
18 |[Meghalaya 3832 22702 15375 23206 [13181 142502
19 |Mizoram 4149 7891 4902 7314 9388 11061
20 |Nagaland 2528 10811 3759 7995 8999 22596
21 |Odisha 2370031 352401 5623622 340742 (286009 880997
22 |Punjab 340659 85269 69225 81560 [20981 (167969
23 |Rajasthan 634800 245390 (393797 259829 (65563 479493
24 |Sikkim 1409 1779 2133 2159 1969 1701
25 [Tamil Nadu 315049 249091 1653677 (289063 633820 (168580
26 [Telangana 510683 64611 84744 105652 80166 (84168
27 [Tripura 5938 18757 20798 15578 18742 27075
28 |Uttar Pradesh 4858064 |756055 3315158 491733 [21568 1510546
29 |Uttarakhand 148098 24081 44229 27515 45150 31360
30 |West Bengal 2177536  |213838 [169691 1726 2026 4581
31 pAndaman and 143 446 70 616 308 428
Nicobar
32 Dadré & Nagar . 89 2 186 14 1184
Haveli Daman & Diu
33 |Lakshadweep 18 76 52 165 37 36
34 |Puducherry 4394 1284 606 4691 480 2043
Total 22486774 16384197 10188652 |5744487 3859976 (15330323

(As per NREGASOoft)
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SHRI DEREK O’BRIEN: Sir, | have a suggestion. The Question Hour is normally for
one hour. My request to you, Sir, is that since all the IndiGo flights today from Delhi
are cancelled, we should carry on for one more hour; everyone, Ministers also would
want. Sir, we cannot go anywhere. All the flights are cancelled.

MR. CHAIRMAN: That is okay. But this point has already been replied to. Question
Hour is over. The House stands adjourned to meet at 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. CHAIRMAN in the Chair.
PRIVATE MEMBERS’ BILLS

MR. CHAIRMAN: Now, Private Members’ Business. Bills to be introduced. The
National Committee for Protection of Media Persons Bill, 2024 - Shri Mohammed
Nadimul Haque.

The National Committee for Protection of Media Persons Bill, 2024

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, allow me to speak just
one sentence on this Bill. The Bill seeks to address a legal and institutional gap in the
protection of media persons facing violence, arbitrary censorship, intimidation and
criminalization and it establishes a statutory framework for pre-emptive and remedial
safeguards to a dedicated national authority.

MR. CHAIRMAN: You introduce the Bill.

SHRI MOHAMMED NADIMUL HAQUE: Sir, | move for leave to introduce a Bill to
provide for the establishment of a National Committee for Protection of Media
Persons for the effective prevention of violence in cases related to arbitrary
censorship, intimidation, assault, or risk to free speech of media and for matters
connected therewith or incidental thereto.

The question was put and the motion was adopted.

SHRI MOHAMMED NADIMUL HAQUE: Sir, | introduce the Bill.
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MR. CHAIRMAN: The Surrogacy Laws (Amendment) Bill, 2024 - Shri Mohammed
Nadimul Haque.

The Surrogacy Laws (Amendment) Bill, 2024

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, the Bill’s Statement of
Objects and Reasons links these amendments to constitutional provisions given in
Articles 14, 15 and 21 and judicial observations that emphasize legislative reforms for
inclusivity. The amendments are drafted to remain within the framework of altruistic
surrogacy while correcting structural exclusions in the principal Act.

MR. CHAIRMAN: You introduce the Bill.

SHRI MOHAMMED NADIMUL HAQUE: Sir, | move for leave to introduce a Bill to
amend the Surrogacy (Regulation) Act, 2021 and the Assisted Reproductive
Technology (Regulation) Act, 2021.

The question was put and the motion was adopted.
SHRI MOHAMMED NADIMUL HAQUE: Sir, | introduce the Bill.

MR. CHAIRMAN: Now, the Sexual Harassment of Women at Workplace (Prevention,
Prohibition and Redressal) Amendment Bill, 2024 - Shri Mohammed Nadimul Haque.

The Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Amendment Bill, 2024

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, the Bill aims to close the
gaps in the 2013 law by making it gender neutral and applicable to the informal
workforce. It aligns with Articles 14, 15 and 21 and draws from NALSA v/s Union of
India to affirm constitutional protection for all persons.

MR. CHAIRMAN: You introduce the Bill.

SHRI MOHAMMED NADIMUL HAQUE: Sir, | move for leave to introduce a Bill further
to amend the Sexual Harassment of Women at Workplace (Prevention, Prohibition
and Redressal) Act, 2013.

The question was put and the motion was adopted.

SHRI MOHAMMED NADIMUL HAQUE: Sir, | introduce the Bill.
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MR. CHAIRMAN: The Criminal Laws (Amendment) Bill, 2024 - Shri Raghav Chadha;
not present. The Public Examinations (Prevention of Unfair Means) Amendment Bill,
2024 - Shri Raghav Chadha; not present. The Representation of the People
(Amendment) Bill, 2024 - Shri Raghav Chadha; not present. The Right to Free
Cancer Treatment Bill, 2024 - Shri Sanjay Singh; not present. The Urban Areas
(Development and Regulation) Bill, 2024 - Dr. Bhim Singh.

The Urban Areas (Development and Regulation) Bill, 2024

s1. W g (eR): wigiey, # wRama ol § & 391 7 ol a5 & fAff e &R
I &1 gHead w1 & oy orest &x (e ok fafrse) |l o e
3R I IT I IMMNATE AVl BT Uy B & oIy fAerges bl gRweMiud
ERS IR UMY

The question was put and the motion was adopted.

S1. W e we1ey, | Adye &1 qR=efid erar gl

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2025 (Amendment of the
Preamble); Shri Bhim Singh.

The Constitution (Amendment) Bill, 2025 (amendment of the Preamble)

S1. W4 R (NER): w815y, H Urd a1 ¢ [ IR & |iaem &7 iR Feles H3
& o7 f4eres o1 R AU R B AN &1 S|

The question was put and the motion was adopted.

<1. W e weiey, # gy &) qr-nfia exar gl

MR. CHAIRMAN: The Legislative Impact Assessment Bill, 2024; Shri K.R. Suresh
Reddy.

The Legislative Impact Assessment Bill, 2024

SHRI K.R. SURESH REDDY (Telangana): Sir, | move for leave to introduce a Bill to
establish mandatory procedures for evaluating the impact of enacted legislation within
each Ministry of the Central Government, creating Legislative Impact Assessment
Units to ensure comprehensive assessments, administrative planning, stakeholder
engagement, and centralised oversight through a Legislative Impact Assessment
Committee and for matters connected therewith or incidental thereto.
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The question was put and the motion was adopted.
SHRI K.R. SURESH REDDY: Sir, | introduce the Bill.

MR. CHAIRMAN: The Representation of the People (Amendment) Bill, 2024; Shrimati Jebi
Mather Hisham.

The Representation of the People (Amendment) Bill, 2024

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | move for leave to introduce a Bill
further to amend the Representation of the People Act, 1950.

The question was put and the motion was adopted.
SHRIMATI JEBI MATHER HISHAM: Sir, | introduce the Bill.

MR. CHAIRMAN: The Sexual Harassment of Women at Workplace (Prevention,
Prohibition and Redressal) Amendment Bill, 2024 - Shrimati Jebi Mather Hisham.

The Sexual Harassment of Women at Workplace (Prevention, Prohibitionand
Redressal) Amendment Bill, 2024

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | move for leave to introduce a Bill
further to amend the Sexual Harassment of Women at Workplace (Prevention,
Prohibition and Redressal) Act, 2013.

The question was put and the motion was adopted.
SHRIMATI JEBI MATHER HISHAM: Sir, | introduce the Bill.

MR. CHAIRMAN: The Bharatiya Nyaya Sanhita (Amendment) Bill, 2024 - Shri Haris
Beeran; not present. The Constitution (Amendment) Bill, 2024 (amendment of
articles 243D and 243T) - Shri Haris Beeran; not present. The Census (Amendment)
Bill, 2025 - Shri Haris Beeran; not present. The Bharatiya Nyaya Sanhita
(Amendment) Bill, 2024 - Shri Prakash Chik Baraik; not present. The Airline
Passengers’ Rights Bill, 2024 - Shrimati Priyanka Chaturvedi; not present.
...(Interruptions)...

SOME HON. MEMBERS: Sir, no flights!

MR. CHAIRMAN: No flights means, they should be available here.

Contents Page t



[ 05 December, 2025 ] 87

The Employees’ Wellbeing Bill, 2025 - Shrimati Priyanka Chaturvedi; not
present. The Regulation of Animal Breeding Bill, 2025 - Shrimati Priyanka
Chaturvedi; not present. The National Commission for Welfare of Sugarcane
Farmers and Workers Bill, 2024 - Shri Iranna Kadadi; not present. The National
Food Security (Amendment) Bill, 2024 - Shri Iranna Kadadi; not present. The
Child and Adolescent Labour (Prohibition and Regulation) Amendment Bill, 2024 -
Shri Iranna Kadadi; not present. The Right to Information (Amendment) Bill, 2025 -
Shri Saket Gokhale.

The Right to Information (Amendment) Bill, 2025

SHRI SAKET GOKHALE (West Bengal): Sir, the Bill seeks to set a timeline for the
Central Information Commission to dispose second appeals under the RTI Act within
30 days.

MR. CHAIRMAN: You introduce the Bill.

SHRI SAKET GOKHALE: Sir, | move for leave to introduce a Bill further to amend the
Right to Information Act, 2005.

The question was put and the motion was adopted.
SHRI SAKET GOKHALE: Sir, | introduce the Bill.

MR. CHAIRMAN: The Records of Court Proceedings Bill, 2025 - Shri Saket
Gokhale.

The Records of Court Proceedings Bill, 2025

SHRI SAKET GOKHALE (West Bengal): Sir, the purpose of this Bill is to record oral
observations made by Judges and courts as part of written proceedings which are
publicly available.

MR. CHAIRMAN: You introduce the Bill.

SHRI SAKET GOKHALE: Sir, | move for leave to introduce a Bill to provide for the
transcription, maintenance and public availability of accurate records of proceedings
of all courts in India and for matters connected therewith or incidental thereto

The question was put and the motion was adopted.
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SHRI SAKET GOKHALE: Sir, | introduce the Bill.

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2025 (amendment of articles
124 and 217) - Dr. Sasmit Patra.

The Constitution (Amendment) Bill, 2025 (Amendment of Articles 124 and 217)

DR. SASMIT PATRA (Odisha): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
DR. SASMIT PATRA: Sir, | introduce the Bill.

MR. CHAIRMAN: The Insolvency and Bankruptcy Code (Amendment) Bill, 2025 -
Dr. Sasmit Patra.

The Insolvency and Bankruptcy Code (Amendment) Bill, 2025

DR. SASMIT PATRA (Odisha): Sir, | move for leave to introduce a Bill further to
amend the Insolvency and Bankruptcy Code, 2016.

The question was put and the motion was adopted.
DR. SASMIT PATRA: Sir, | introduce the Bill.

MR. CHAIRMAN: The Information Technology (Amendment) Bill, 2025 - Dr. Sasmit
Patra.

The Information Technology (Amendment) Bill, 2025

DR. SASMIT PATRA (Odisha): Sir, | move for leave to introduce a Bill further to
amend the Information Technology Act, 2000.

The question was put and the motion was adopted.
DR. SASMIT PATRA: Sir, | introduce the Bill.

MR. CHAIRMAN: The National Commission for Fishermen (Welfare and Support) Bill,
2025 - Shri Masthan Rao Yadav Beedha; not present. The Representation of the
People (Amendment) Bill, 2025 (amendment of section 2 and insertion of new
Chapter VIIB) — Shri Sant Balbir Singh; not present. The Prevention of Cruelty to
Animals (Amendment) Bill, 2025 — Shrimati Sudha Murty.
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The Prevention of Cruelty to Animals (Amendment) Bill, 2025

SHRIMATI SUDHA MURTY (Nominated): Sir, today, | stand here on behalf of all
those animals, who cannot express their feeling, who cannot speak, who suffer
silently, and, cannot ask for their rights.

MR. CHAIRMAN: Madam, you please introduce the Bill.

SHRIMATI SUDHA MURTY Sir, | move for leave to introduce a Bill further to amend
the Prevention of Cruelty to Animals Act, 1960.

The question was put and the motion was adopted.
SHRIMATI SUDHA MURTY: Sir, | introduce the Bill.

MR. CHAIRMAN: The Disaster Management (Amendment) Bill, 2025 - Shri Jose K.
Mani; not present. The Right to Health Care Services Bill, 2025 - Dr. Ashok Kumar
Mittal.

The Right to Health Care Services Bill, 2025

DR. ASHOK KUMAR MITTAL (Punjab): Sir, | move for leave to introduce a Bill to
provide for the right to health care services for all citizens and for matters connected
therewith or incidental thereto.

The question was put and the motion was adopted.
DR. ASHOK KUMAR MITTAL: Sir, | introduce the Bill.

MR. CHAIRMAN: The Stray and Wild Animal Attacks (Prevention and Welfare) Bill,
2025; Dr. Ashok Kumar Mittal.

The Stray and Wild Animal Attacks (Prevention and Welfare) Bill, 2025

DR. ASHOK KUMAR MITTAL (Punjab): Sir, | move for leave to introduce a Bill to
provide for the prevention of harm to human beings and loss of lives and property
from stray and wild animal attacks, establish mechanisms for rapid emergency
response and victim compensation, and to regulate the welfare, population control,
vaccination, sheltering, and rehabilitation of such animals through humane and
scientific practices, and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
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DR. ASHOK KUMAR MITTAL: Sir, | introduce the Bill.

MR. CHAIRMAN: The National Commission for Men Bill, 2025; Dr. Ashok Kumar
Mittal.

The National Commission for Men Bill, 2025

DR. ASHOK KUMAR MITTAL (Punjab): Sir, | move for leave to introduce a Bill to
provide for the constitution of a National Commission for Men to safeguard the rights
and welfare of men, to inquire into grievances and recommend redressal
mechanisms, to review existing laws and policies affecting men, to promote
awareness and preventive outreach on issues impacting men’s physical, mental and
social well-being, and to ensure institutional support through legal aid, counselling,
and research, and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
DR. ASHOK KUMAR MITTAL: Sir, | introduce the Bill.

MR. CHAIRMAN: The Environment (Protection) Amendment Bill, 2025; Shri A. A.
Rahim — not present. The Educational Consultancies Regulation Bill, 2025; Shri A. A.
Rahim — not present. The Right to Disconnect Bill, 2025; Shri A.A. Rahim — not
present. The Constitution (Amendment) Bill, 2025 (amendment of article 19); Dr. V.
Sivadasan.

The Constitution (Amendment) Bill, 2025 (Amendment of Article 19)

DR. V. SIVADASAN (Kerala): Sir, | move for leave to introduce a Bill further to amend
the Constitution of India.

The question was put and the motion was adopted.
DR. V. SIVADASAN: Sir, | introduce the Bill.
MR. CHAIRMAN: The Wild Life (Proteotion) Amendment Bill, 2025, Dr. V. Sivadasan.
The Wild Life (Protection) Amendment Bill, 2025

DR. V. SIVADASAN (Kerala): Sir, | move for leave to introduce a Bill further to
amend the Wild Life (Protection) Act, 1972.

The question was put and the motion was adopted.
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DR. V. SIVADASAN: Sir, | introduce the Bill.
MR. CHAIRMAN: The Right to Read Bill, 2025; Dr. V. Sivadasan.
The Right to Read Bill, 2025

DR. V. SIVADASAN (Kerala): Sir, | move for leave to introduce a Bill to guarantee free
access to libraries within the country to all citizens in a non-discriminatory manner
and develop and maintain a comprehensive public library system within the country to
cater to the general and specialized needs of the members of the community and for
matters connected therewith and incidental thereto.

The question was put and the motion was adopted.
DR. V. SIVADASAN: Sir, | introduce the Bill.
MR. CHAIRMAN: The Motor Vehicles (Amendment) Bill, 2025; Dr. Fauzia Khan.
The Motor Vehicles (Amendment) Bill, 2025

DR. FAUZIA KHAN (Maharashtra): Sir, | move for leave to introduce a Bill further to
amend the Motor Vehicles Act, 1988.

The question was put and the motion was adopted.
DR. FAUZIA KHAN: Sir, | introduce the Bill.

MR. CHAIRMAN: The Right of Children to Free and Compulsory Education (Amendment) Bill,
2025; Dr. Fauzia Khan.

The Right of Children to Free and Compulsory Education (Amendment) Bill, 2025

DR. FAUZIA KHAN (Maharashtra): Sir, | move for leave to introduce a Bill further to
amend the Right of Children to Free and Compulsory Education Act, 2009.

The question was put and the motion was adopted.
DR. FAUZIA KHAN: Sir, | introduce the Bill.

MR. CHAIRMAN: The Central Protection of Healthcare Workers and Medical
Establishments from Violence Bill, 2025. Dr. Fauzia Khan.
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The Central Protection of Healthcare Workers and Medical Establishments from
Violence Bill, 2025

DR. FAUZIA KHAN (Maharashtra): Sir, | move for leave to introduce a Bill further to
prohibit violence against healthcare workers and professionals and damage or loss to
the property of medical establishments across the country by constituting an
institutional mechanism and for matters connected therewith and incidental thereto.

The question was put and the motion was adopted.
DR. FAUZIA KHAN: Sir, | introduce the Bill.

MR. CHAIRMAN: The National Urban Employment Guarantee Bill, 2025. Shri Derek
O’Brien.

The National Urban Employment Guarantee Bill, 2025

SHRI DEREK O'BRIEN (West Bengal): Sir, | move for leave to introduce a Bill to
provide for enhancement of livelihood security to individuals in urban areas of the
country by formulation of an Employment Guarantee Scheme aimed at providing
guaranteed wage employment in every financial year to every adult in the urban areas
covered thereunder who volunteers to do skilled or unskilled work and for matters
connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI DEREK O’BRIEN: Sir, | introduce the Bill.

MR. CHAIRMAN: The Right of Children to Free and Compulsory Education
(Amendment) Bill, 2025. Shri Derek O’Brien.

SHRI DEREK O’BRIEN: Sir, | wish to introduce a Bill further to amend the Right of
Children to Free and Compulsory Education Act, 2009. It is to ensure quality
education based on learning outcomes and infrastructure in all schools.

MR. CHAIRMAN: You introduce the Bill.
The Right of Children to Free and Compulsory Education (Amendment) Bill, 2025

SHRI DEREK O’BRIEN (West Bengal): Sir, | move for leave to introduce a Bill further
to amend the Right of Children to Free and Compulsory Education Act, 2009.
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The question was put and the motion was adopted.
SHRI DEREK O’BRIEN: Sir, | introduce the Bill.

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2025 (Amendment of Article
107). Shri Derek O’Brien.

The Constitution (Amendment) Bill, 2025 (amendment of article 107)

SHRI DEREK O'BRIEN (West Bengal): Sir, | wish to introduce a Bill further to amend
the Constitution of India. This is to make it compulsory for pre-and post-legislative
consultation of Bills to be made compulsory.

MR. CHAIRMAN: You introduce the Bill.

SHRI DEREK O’BRIEN: Sir, | move for leave to introduce a Bill further to amend the
Constitution of India.

The question was put and the motion was adopted.
SHRI DEREK O’BRIEN: Sir, | introduce the Bill.

MR. CHAIRMAN: The Scheduled Castes and the Scheduled Tribes (Prevention of
Atrocities) Amendment Bill, 2025 - Prof. Manoj Kumar Jha; Not present. The
Information Technology (Amendment) Bill, 2025; Dr. Ajeet Madhavrao Gopchade.

The Information Technology (Amendment) Bill, 2025

S1. AT ARG MBS (FERTG): FEIG, | IRAT BT § 1 a1 U]
3T, 2000 BT 3R FLNYF B & oY [Gerae &I qR=UT B B Al af
S|

The question was put and the motion was adopted.
S1. T ATEERTa MBS : Helad, H [A8ge Bl YR = ATMUd B gl

MR. CHAIRMAN: The National Blood Transfusion Bill, 2025. Dr. Ajeet Madhavrao
Gopchade to move for leave to introduce the Bill.

The National Blood Transfusion Bill, 2025

S1. ST ATETERTE MBS (AERTS): Helqd, H UK BT § [ g ¥3h 3iR I7h
gChl b HUB, URIEU, JAWHRUI, HSRYI, faaror, e 3fiR amem &l fafafd
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DHRAT, ATh TIRLY FRET IR AT -FAART I DI ABATH FATZEd Bl ST Fb AR
GRI&T Th WUE, ML AR Y€ b oY IS ATeh MU fby o7 Heb 3fR IR~
3TUTE & o1 3R I AT AT IHP ATHATE AT & oY S HT UG B
& forg fadg® o qR =i &3 @ srHfa <1 S

The question was put and the motion was adopted.
S1. T AT MUBS: A8iey, H f[Agu® B QR AT Bl g

MR. CHAIRMAN: The Astrology (Regulation and Promotion) Bill, 2025. Dr. Ajeet
Madhavrao Gopchade to move for leave to introduce the Bill.

The Astrology (Regulation and Promotion) Bill, 2025

S1. AT AR MUBs (ABRTY) : Helad, H YK BT § b SIS Bl
U IS W & w9 3 J1gd1 9&™ B, [t |ifdferss Aframre amfdresor &
AT qHGT HUCYUT YATAT DI TBATT AR THAh AT G ATNAS vl b7
IUEY B & oY 9IS DI YR RATUT B DI AT <1 SATY|

The question was put and the motion was adopted.

S1. JfoTa AgaRTa MuUss: d8icy, H fA8e B QR Bl g

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2025 (insertion of new article
21B and amendment of article 51A) - Shri Yerram Venkata Subba Reddy; not present.
The Constitution (Amendment) Bill, 2025 (amendment of article 282), Dr. John
Brittas to move for leave to introduce the Bill.

The Constitution (Amendment) Bill, 2025 (Amendment of Article 282)

DR. JOHN BRITTAS (Kerala): Sir, | move for leave to introduce a Bill further to amend
the Constitution of India.

The question was put and the motion was adopted.
DR. JOHN BRITTAS: Sir, | introduce the Bill.

MR. CHAIRMAN: The Wild Life (Protection) Amendment Bill, 2025. Dr. John Brittas
to move for leave to introduce the Bill.
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The Wild Life (Protection) Amendment Bill, 2025

DR. JOHN BRITTAS (Kerala): Sir, | move for leave to introduce a Bill further to amend
the Wild Life (Protection) Act, 1972.

The question was put and the motion was adopted.
DR. JOHN BRITTAS: Sir, | introduce the Bill.

MR. CHAIRMAN: The Digital Personal Data Protection (Amendment) Bill, 2025.
Dr. John Brittas to move for leave to introduce the Bill.

The Digital Personal Data Protection (Amendment) Bill, 2025

DR. JOHN BRITTAS (Kerala): Sir, | wish to introduce a Bill to amend the Digital
Personal Data Protection Act, 2023, with a view to ensuring stronger privacy
safeguards, introducing clarity and specificity in security practices strengthening the
independence of Data Protection Board etc.

MR. CHAIRMAN: You introduce the Bill.

DR. JOHN BRITTAS: Sir, | move for leave to introduce a Bill to amend the Digital
Personal Data Protection Act, 2023.

The question was put and the motion was adopted.
DR. JOHN BRITTAS: Sir, | introduce the Bill.

MR. CHAIBRMAN: The Water Bodies (Protection, Revival and Sustainable
Development) Bill, 2025. Shri A. D. Singh to move for leave to introduce the Bill.

The Water Bodies (Protection, Revival and Sustainable Development) Bill, 2025

SHRI A. D. SINGH (Bihar): Sir, | wish to introduce a Bill to provide for the protection,
revival and sustainable development of water bodies in the country in consultation
with the State Governments and for the constitution of a Board for recommending
and taking measures for the said purpose and for matters connected therewith and
incidental thereto.

The question was put and the motion was adopted.

SHRI'A. D. SINGH: Sir, | introduce the Bill.
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MR. CHAIRMAN: The Prohibition of Child Marriage (Amendment) Bill, 2025. Shri A.
D. Singh to move for leave to introduce the Bill.

The Prohibition of Child Marriage (Amendment) Bill, 2025

SHRI A. D. SINGH: Sir, | wish to introduce a Bill further to amend the Prohibition of
Child Marriage Act, 2006. The Bill pertains to bring uniformity in the legal minimum
age of marriage for all children at 18 years consistent with evolving societal norms,
international human rights obligation and constitutional principles of equality. The
Amendment also seeks to remove ambiguity and ensure uniform enforcement of child
marriage laws across jurisdiction.

MR. CHAIRMAN: You introduce the Bill. We would go into the details later.

SHRI A. D. SINGH (Bihar): Sir, | move for leave to introduce a Bill further to amend
the Prohibition of Child Marriage Act, 2006.

The question was put and the motion was adopted.
SHRI A. D. SINGH: Sir, | introduce the Bill.

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2025 (insertion of new article
21B); Shri A. D. Singh to move for leave to introduce the Bill.

The Constitution (Amendment) Bill, 2025 (Insertion of New Article 21B)

SHRI A. D. SINGH (Bihar): Sir, | wish to introduce a Bill further to amend the
Constitution of India. The Amendment provides a separate constitutional provision on
the right to privacy and digital rights to comprehensively protect individuals in the
digital era. It ensures the fundamental right evolved alongside technology addressing
new challenges while safeguarding personal freedom and dignity...

MR. CHAIRMAN: You introduce the Bill.

SHRI A. D. SINGH: Sir, | move for leave to introduce a Bill further to amend the
Constitution of India.

The question was put and the motion was adopted.

SHRI'A. D. SINGH: Sir, | introduce the Bill.
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MR. CHAIRMAN: The Machine Created Intellectual Asset Bill, 2025; Shri Sujeet
Kumar to move for leave to introduce the Bill.

The Machine Created Intellectual Asset Bill, 2025

SHRI SUJEET KUMAR (Odisha): Sir, | move for leave to introduce a Bill to establish a
legal framework for the recognition of content, attribution of authorship and protection
of intellectual property right in Al-generated works, addressing the interests of
creators, developers, users, and the public, with a focus on ensuring access,
transparency, fairness, and the ethical use of Al technologies and for matters
connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI SUJEET KUMAR: Sir, | introduce the Bill.

MR. CHAIRMAN: The Classified Information and Espionage Control Bill, 2025; Shri
Sujeet Kumar to move for leave to introduce the Bill.

The Classified Information and Espionage Control Bill, 2025

SHRI SUJEET KUMAR (Odisha): Sir, | move for leave to introduce a Bill to establish a
comprehensive legal framework for the classification, protection and management of
sensitive information relating to national security; to regulate the authorised access,
handling and disclosure of such information; to penalize unauthorised access and
disclosure, including acts of espionage; to safeguard constitutional rights and ensure
transparency; and to repeal the Official Secrets Act, 1923, along with matters
connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI SUJEET KUMAR: Sir, | introduce the Bill.

MR. CHAIRMAN: The Ecocide (Prevention and Accountability) Bill, 2025. Shri Sujeet
Kumar to move for leave to introduce the Bill.

The Ecocide (Prevention and Accountability) Bill, 2025

SHRI SUJEET KUMAR (Odisha): Sir, | move for leave to introduce a Bill to provide for
the recognition, prevention, and punishment of ecocide, ensure restoration of
environmental harm, and promote environmental justice in accordance with
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constitutional and international environmental principles and for matters connected
therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI SUJEET KUMAR: Sir, | introduce the Bill.

MR. CHAIRMAN: The National Environment Management and Regulatory Authority
Bill, 2025; Shri Sandosh Kumar P to move for leave to introduce the Bill.

The National Environment Management and Regulatory Authority Bill, 2025

SHRI SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill to
provide for the establishment of a National Environment Management and Regulatory
Authority for the effective management, regulation and monitoring of the use of
environmental resources and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI SANDOSH KUMAR P: Sir, | introduce the Bill.

MR. CHAIRMAN: The National Commission for the Promotion of Scientific
Temper Bill, 2025; Shri Sandosh Kumar P to move for leave to introduce the Bill.

The National Commission for the Promotion of Scientific Temper Bill, 2025

SHRI SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill to
provide for the establishment of a National Commission for the Promotion of Scientific
Temper in the country and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI SANDOSH KUMAR P: Sir, | introduce the Bill.

MR. CHAIRMAN: The Companies (Amendment) Bill, 2025. Shri Sandosh Kumar P to
move for leave to introduce the Bill.

The Companies (Amendment) Bill, 2025

SHRI SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill further to
amend the Companies Act, 2013.

The question was put and the motion was adopted.
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SHRI SANDOSH KUMAR P: Sir, | introduce the Bill.

MR. CHAIRMAN: The Bharatiya Nagarik Suraksha Sanhita (Amendment) Bill, 2025.
Dr. Medha Vishram Kulkarni to move for leave to introduce the Bill.

The Bharatiya Nagarik Suraksha Sanhita (Amendment) Bill, 2025

DR. MEDHA VISHRAM KULKARNI (Maharashtra): Sir, | move for leave to introduce a
Bill to amend the Bharatiya Nagarik Suraksha Sanhita, 2023.

The question was put and the motion was adopted.
DR. MEDHA VISHRAM KULKARNI: Sir, | introduce the Bill.

MR. CHAIRMAN: The Food Safety and Standards (Amendment) Bill, 2025.
Dr. Medha Vishram Kulkarni to move for leave to introduce the Bill.

The Food Safety and Standards (Amendment) Bill, 2025

DR. MEDHA VISHRAM KULKARNI (Maharashtra): Sir, | move for leave to introduce a
Bill further to amend the Food Safety and Standards Act, 2006.

The question was put and the motion was adopted.
DR. MEDHA VISHRAM KULKARNI: Sir, | introduce the Bill.

MR. CHAIRMAN: The Protection of All Religions and Promotion of Mutual Respect for
Faiths Bill, 2025; Dr. Medha Vishram Kulkarni to move for leave to introduce the Bill.

The Protection of All Religions and Promotion of Mutual Respect for Faiths
Bill, 2025

DR. MEDHA VISHRAM KULKARNI (Maharashtra): Sir, | move for leave to
introduce a Bill to promote inter-faith harmony, ensure protection of all religions and
sacred beliefs, and prevent acts intended to insult or malign any religion or religious
community in the country in accordance with the secular and pluralistic spirit of the
Constitution of India, and to provide for matters connected therewith or incidental
thereto.

The question was put and the motion was adopted.

DR. MEDHA VISHRAM KULKARNI: Sir, | introduce the Bill.
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MR. CHAIRMAN: The Climate Resilient Agriculture and Farmers Protection Bill,
2025. Shrimati Renuka Chowdhury; not present. The Solid Waste Management Bill,
2025; Shri R. Girirajan to move for leave to introduce the Bill.

The Solid Waste Management Bill, 2025

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | move for leave to introduce a Bill to provide
for the segregation and re-cycling of municipal solid waste, use of re-cyclable waste
in waste-energy plants for generation of energy and transportation of non-recyclable
waste into landfills and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI R. GIRIRAJAN: Sir, | introduce the Bill.

MR. CHAIRMAN: The Immoral Traffic (Prevention) Amendment Bill, 2025.
Dr. Kanimozhi NVN Somu to move for leave to introduce the Bill.

The Immoral Traffic (Prevention) Amendment Bill, 2025

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | move for leave to introduce a Bill
further to amend the Immoral Traffic (Prevention) Act, 1956.

The question was put and the motion was adopted.
DR. KANIMOZHI NVN SOMU: Sir, | introduce the Bill.

MR. CHAIRMAN: The Breast Cancer (Awareness, Early Detection and Diagnosis)
Bill, 2025. Dr. Kanimozhi NVN Somu to move for leave to introduce the Bill.

The Breast Cancer (Awareness, Early Detection and Diagnosis) Bill, 2025

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | move for leave to introduce a Bill to
create mass awareness among the people of all walks of life about breast cancer and
the need to detect, diagnose and prevent breast cancer among females, to provide
free screening including mammography for all women across the country, and provide
advanced state-of-the-art treatment, free of cost for those diagnosed with breast
cancer and for all matters connected therewith or incidental thereto.

The question was put and the motion was adopted.

DR. KANIMOZHI NVN SOMU: Sir, | introduce the Bill.
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MR. CHAIRMAN: The Mandatory Population Control Bill, 2025. Dr. Kanimozhi NVN
Somu to move for leave to introduce the Bill.

The Mandatory Population Control Bill, 2025

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | move for leave to introduce a Bill to
provide for mandatory population control and for matters connected therewith or
incidental thereto.

The question was put and the motion was adopted.
DR. KANIMOZHI NVN SOMU: Sir, | introduce the Bill.

MR. CHAIRMAN: The Bharatiya Nyaya Sanhita (Amendment) Bill, 2025. Ms. Swati
Maliwal to move for leave to introduce the Bill.

MS. SWATI MALIWAL: Sir, | wish to introduce a Bill to amend the Bharatiya Nyaya
Sanhita, 2023, by adding a new Section 72(a) to make it an offence to shame, blame
or publicly target survivors of sexual offences in any form.

MR. CHAIRMAN: You introduce the Bill.
The Bharatiya Nyaya Sanhita (Amendment) Bill, 2025

MS. SWATI MALIWAL (NCT Delhi): Sir, | move for leave to introduce a Bill to amend
the Bharatiya Nyaya Sanhita, 2023.

The question was put and the motion was adopted.
MS. SWATI MALIWAL: Sir, | introduce the Bill.

MR. CHAIRMAN: The Maintenance and Welfare of Parents and Senior Citizens
(Amendment) Bill, 2025; Ms. Swati Maliwal to move for leave to introduce the Bill.

The Maintenance and Welfare of Parents and Senior Citizens (Amendment)
Bill, 2025

MS. SWATI MALIWAL (National Capital Territory of Delhi): Sir, | wish to introduce a
Bill to amend the Maintenance and Welfare of Parents and Senior Citizens Act,
2007, by substituting Section 24 and inserting new Sections 24 A, B, C and D to
strengthen penalty for abandonment of parents and ensure direct income
deductions from children, quicker redressal and stronger protection of senior
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citizens.
MR. CHAIRMAN: You only introduce the Bill.

MS. SWATI MALIWAL: Sir, | move for leave to introduce a Bill to amend the
Maintenance and Welfare of Parents and Senior Citizens Act, 2007.

The question was put and the motion was adopted.
MS. SWATI MALIWAL: Sir, | introduce the Bill.

MR. CHAIRMAN: The Small Claims Court Bill, 2025. Shri Sanjay Seth; not present.
The Persons with Rare and Life-Threatening Diseases Financial Support and Medical
Entitlement) Bill, 2025- Shri Sanjay Seth; not present. The Clinical Establishments
(Registration and Regulation) Amendment Bill, 2025 - Shri Sanjay Seth; not present.

The Compulsory Sports Education and Basic Infrastructure Development for
Sports in Schools Bill, 2025; Shri Dhananjay Bhimrao Mahadik.

The Compulsory Sports Education and Basic Infrastructure Development for
Sports in Schools Bill, 2025

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | move for leave to
introduce a Bill to provide for compulsory sports education from primary to senior
secondary level and provision of requisite basic infrastructure for sports in all
government and private schools in the country and for matters connected therewith or
incidental thereto.

The question was put and the motion was adopted.
SHRI DHANANJAY BHIMRAO MAHADIK: Sir, | introduce the Bill.

MR. CHAIRMAN: The Historical Heritage Conservation Bill, 2025; Shri Dhananjay
Bhimrao Mahadik.

The Historical Heritage Conservation Bill, 2025

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | move for leave to
introduce a Bill to provide for a mechanism to maintain, preserve and protect
identified and unidentified ancient, historical or archaeological sites, remains,
monuments, modules and carvings in the country and for matters connected
therewith or incidental thereto.

Contents Page t



[ 05 December, 2025 ] 103

The question was put and the motion was adopted.
SHRI DHANANJAY BHIMRAO MAHADIK: Sir, | introduce the Bill.

MR. CHAIRMAN: The Destitute Senior Citizens, Widows and Orphans (Housing
Facility) Bill, 2025; Shri Dhananjay Bhimrao Mahadik.

The Destitute Senior Citizens, Widows and Orphans (Housing Facility) Bill, 2025

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | move for leave to
introduce a Bill to provide for housing facilities to destitute senior citizens, widows and
orphans and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI DHANANJAY BHIMRAO MAHADIK: Sir, | introduce the Bill.

MR. CHAIRMAN: Hon. Member, Shri Satnam Singh Sandhu have given three Bills for
introduction and one Bill for withdrawal. An intimation has been received from the
Member that he is unable to attend the sitting today. Therefore, those items are not
being taken up. Now, the National Commission for Welfare of Sugarcane Farmers and
Workers Bill, 2024 ; Shri Iranna Kadadi.

The National Commission for Welfare of Sugarcane Farmers and Workers
Bill, 2024

7 STUU FSTS! (FAICH): ABIGY, H YK BT § b I - T fhA AR HHBR
BHTU] TN B TS DR AR IHY AGh F21 IHD AT (G521 BT e HRe
& foTq 48T 1 QR TS DR B SFHI Sl S|

The question was put and the motion was adopted.
7 SYUUT FHSTS!: Heled, § [A8ue Pl qR:wenfud &rar gl

MR. CHAIRMAN: The National Food Security (Amendment) Bill, 2024; Shri Iranna
Kadadi.

The National Food Security (Amendment) Bill, 2024

Y SRUUT FSTST (FICH): Helad, H IRATd B § [ ISR ey GReaT A,
2013 T AR AT B b oI fA8TH DT YRR B DI AT &1 1T
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The question was put and the motion was adopted.
i} XUV HIST: HBId, H A8 B YR AU BT g

The Child and Adolescent Labour (Prohibition and Regulation) Amendment
Bill, 2024

37t $Y0U1 OIS (Flch): FEIGd, H U1 T g (b el 3R FAR &4 (Ffme
3R T e, 1986 BT 3R NG R & [oly (A8 Bl QR RATUT B

EaERUINICIRSINY

The question was put and the motion was adopted.

2} X0UT HISL: HBIGH, H AT B YR :TIUd ST g

MR. CHAIRMAN: Now, the Criminal Laws (Amendment) Bill, 2024; Shri Raghav
Chadha to move for leave to introduce the Bill.

The Criminal Laws (Amendment) Bill, 2024

SHRI RAGHAV CHADHA (Punjab): Sir, | wish to introduce the Criminal Laws
(Amendment) Bill, 2024, the Bill that proposes to add Section 299A to BNS 2023 to
make cases of sacrilege a criminal offence with maximum possible punishment. The
State of Punjab witnessed several cases of sacrilege to Shri Guru Granth Sahibyi,
Bhagvad Gita, the Holy Quran and Holy Bible and this Bill seeks to impose maximum
possible punishment.

MR. CHAIRMAN: You only introduce the Bill.

SHRI RAGHAVY CHADHA: Sir, | move for leave to introduce a Bill to amend the
Bharatiya Nyaya Sanhita, 2023, and the Bharatiya Nagarik Suraksha Sanhita, 2023.

The question was put and the motion was adopted.
SHRI RAGHAV CHADHA: Sir, | introduce the Bill.

MR. CHAIRMAN: Now, the Public Examinations (Prevention of Unfair Means)
Amendment Bill, 2024 ; Shri Raghav Chadha to move for leave to introduce the Bill.
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The Public Examinations (Prevention of Unfair Means) Amendment Bill, 2024

SHRI RAGHAV CHADHA (Punjab): Sir, | wish to introduce the Public Examinations
(Prevention of Unfair Means) Amendment Bill, 2024. The occurrence of paper leaks
has made the stakeholders put a question mark on the credibility of competitive
exams, and, therefore, this Bill proposes to enhance the minimum punishment to
seven years and maximum of life imprisonment for paper leak.

MR. CHAIRMAN: You only introduce the Bill.

SHRI RAGHAV CHADHA: Sir, | move for leave to introduce a Bill to amend the Public
Examinations (Prevention of Unfair Means) Act, 2024.

The question was put and the motion was adopted.
SHRI RAGHAV CHADHA: Sir, | introduce the Bill.

MR. CHAIRMAN: Now, the Representation of the People (Amendment) Bill, 2024;
Shri Raghav Chadha to move for leave to introduce the Bill.

The Representation of the People (Amendment) Bill, 2024

SHRI RAGHAV CHADHA (Punjab): Sir, | rise to move for leave to introduce a Bill that
seeks to empower the Indian citizens by allowing them the right to recall their
representatives under specific conditions. The Bill addresses this gap where the
elected representatives can be recalled if they do not perform their duties. Therefore, |
introduce the Reprsentation of People (Amendment) Bill, 2024.

MR. CHAIRMAN: You only introduce the Bill.

SHRI RAGHAV CHADHA: Sir, | move for leave to introduce a Bill further to amend the
Representation of the People Act, 1951.

The question was put and the motion was adopted.
SHRI RAGHAV CHADHA: Sir, | introduce the Bill.

MR. CHAIRMAN: Further consideration of the motion for consideration of the
Protection of Children from Sexual Offences (Amendment) Bill, 2024, moved by
Dr. Fauzia Khan on 7" February, 2025. On 7" February, 2025, Shri Sanjay Yadav had
not concluded his speech while participating in the discussion | now call upon
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Shri Sanjay Yadav to continue his speech. Shri Sanjay Yadav; not present. Now,
Dr. John Brittas.

*The Protection of Children from Sexual Offences (Amendment) Bill, 2024

DR. JOHN BRITTAS (Kerala): | thank you, hon. Chairman, Sir, for giving me the
opportunity. Sir, | compliment Fauzia Khanji for bringing this very important Bill. Let
me just admire her because she is one person who has been steadfastly taking up
genuine issues, the needs, addressal and also redressal.

3.00 P. M.

Sir, as you rightly know, POCSO Act was path-breaking in 2012. But, after that, there
were a couple of amendments. The realities, the ecosystem have drastically
undergone changes -- the way in which our children are subjected to harassment in
different forms, the technological revolution that has happened. The hon. Minister is
here. He is aware about the internet penetration, the impact of social media, the
encrypted messaging app which he wants to make accessible to the Government
agencies, and the data-driven exploitation that is happening. There is a huge impact
of ecosystem that has come on these hapless children. So, rightly, Fauziaji has
suggested that this Act should undergo certain changes in tune with the times. | fully
subscribe her views and support her.

Sir, please allow me to submit a statistics which is very relevant. You would be
interested to know that. We introduced fast-track courts, so that, at least, these
verticals have a mechanism that should be in tune with the time of giving justice to our
hapless children. But, Sir, 1,37,000 cases are still pending. That means the system is
suffering a fatigue. Who is responsible for it; | would say that. It is the procedural
wrangles, lack of coordination, and lack of trained person. And, Sir, this is very
important. Our approach should be victim-centric reforms. Unfortunately, we don't
see these issues from the standpoint of the victims. Across the globe, Epstein files
are being discussed. You know the importance of Jeffrey Epstein files, which is
rocking US politics. It simply means that minors are trafficked, silenced, and abused
by powerful men for years together. The Epstein files in US have created a ruckus;
and you know who are all mentioned there. Even high and mighty have been
mentioned in the Epstein files.

® Further consideration continued on a motion moved on the 7™ February, 2025.
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SHRI JAIRAM RAMESH (Karnatak): Who?

DR. JOHN BRITTAS: You know it. Sir, Jairamji wants to know those persons who
have been mentioned in Epstein files, which | don't want to give. ...(Interruptions)...

MR. CHAIRMAN: You look at me and speak. You have got only five minutes” time,
which is running.

DR. JOHN BRITTAS: | would be happy to look at you only, Sir. It is such a delight to
look at the Chairman and speak. Now, there are other issues also. You know that
Kerala has been the first State in the country to launch the Nirbhaya policy for the care
and protection of women and children in distress. Kerala is rehabilitating POCSO
survivors by using -- Sir, this is very important -- 100 per cent of its funds, and, for
this purpose, Kerala Government has allocated Rs. 12 crores each for the last two
years. Naddaji, | want your attention. You had promised that to each district, you will
grant 10 lakh rupees for this purpose. We have sent in our proposal for Rs. 1.4 crore,
Rs. 10 lakhs for each district. For so many years, it is pending with your Ministry. If
you are committed to this cause of protecting the children, protecting the victims and
rehabilitating the victims, then, before the conclusion of this debate, you will stand up
and say that we are clearing Rs. 1.4 crore which the Kerala Government deserves. |
am expecting a reply from hon. Naddaji.

Sir, | am very happy that the Members across the political spectrum are very
sensitive to the issue. For example, Jebi Matherji, my friend, our esteemed colleague
from Kerala, today introduced a Bill, Sexual Harassment of Women (Prevention) Bill.
Contextually correct, Sir. She has been mum in Kerala. She is very vocal in the
Parliament House. But her own colleagues are under clout there in Kerala, which is
creating a mayhem in Kerala politics. Jairamji, you must compliment your junior
colleague for coming up with a Bill like that...

SHRI JAIRAM RAMESH: Why don’t you mention to the colleagues of that party ?

DR. JOHN BRITTAS: Now they will point fingers at them. | am very happy that she is
my younger sister, but Ms. Jebi Mather, you must open up when things happen in
Kerala. Your colleagues there...

MR. CHAIRMAN: No, no. Address the Chair and come back to the subject. Leave
her.
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DR. JOHN BRITTAS: Sir, coming back to this topic, there are pertinent issues
regarding this. | am just giving an insight into this. There have been observations by
the Supreme Court. Let me say one thing here. When there are issues between a
teenage boy and a teenage girl, many a time, the boy is implicated. So, the Supreme
Court, and even the High Court of Madhya Pradesh, said that you need to view it
differently if the boy is not mature. The High Court of Madhya Pradesh, in the Rahul
Chandel Jatav versus the State of Madhya Pradesh, urged the Centre to reduce the
age of consent to 16 years in order to address the injustice that was happening with
adolescent boys who entered into consensual sexual relationship. The Supreme
Court also spoke about it. | remember the former Chief Justice of India, Shri
Chandrachud, also said that the age of consent under POCSO, which is 18 years at
present, poses difficult questions for judges dealing with such cases and the growing
concern surrounding this issue needs to be considered by the Legislature. Dr. Fauzia
Khan had put across her views on this too. | am not sure how we should deal with
this. The Government has to come forward. The Minister is erudite and enlightened.
He should guide this august House as to how to tread in this matter.

Now, Sir, the most important issue is silence of the abused. As you know, 70-
80 per cent of the harassment cases are not spoken out, out of fear. The children are
mum. The system does not want the children to speak out. That is more significant.
Starting from the schools, hostels, coaching centres, religious institutions, sports
academies, if you look at this 360 degree spectrum where children move, in 70-80 per
cent of the cases, children do not come forward and speak out. The moment the
children come forward, there are procedural issues. Even from the parents’ side,
there are problems. There is a taboo surrounding the abuse of children. At home,
many a time, relatives are the culprits in such cases of harassment and abuse. So,
the silencing starts at home. How are we going to deal with it?

Sir, the hon. Minister must listen to this. | would suggest that there should be
proper awareness given to the children, parents and all stakeholders including
teachers and social leaders. We could make changes in the syllabus also because
many a time children do not know whether it is abuse or not. They may not be aware
of the reality. They come to know about it only after they grow up. There are many
instances when the victims speak out after reaching a certain age and they speak out
about what they were subjected to as kids when they went to their relatives’ homes.
Only then they realize that what they were subjected to was harassment and abuse. |
would recommend that, as part of the school syllabus, we must make sure that
proper awareness is imparted to the children.
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Sir, please do not look at the clock. | am making pertinent points. This is
Private Members” Business. There should be flexibility and liberty. Now, what | am
trying to say is that protecting our children from abuse is a noble cause because we
are protecting the future citizens of this country. Think about the trauma that is being
inflicted upon these children. Many a time, brilliant children come back home silently.
They do not divulge what happened to them in the school or at the coaching centres.
We are losing precious talent. Nobody has any idea about the number of abuse and
harassment cases.

The experts make it a point saying that 70 per cent to 80 per cent cases go
under-reported. We need to sensitise the police system and the judicial system.
Moreover, we have to bring in trained activists into this arena. That is very important.
Who are dealing with this? The ordinary police station may not be in a position to deal
with this. Like teachers who are trained for, say, differently-abled children, we need
to have a specially-trained workforce to deal with such a system. Moreover, there
should be a system of rehabilitation, giving them a therapy to bring them back to our
society. So, there is a whole plethora of things which we can do, but we do not do.
There are certain provisions which have become obsolete, as | told, because of the
ecosystem that is evolving. So, | would humbly request that the Government should
come forward because the Bill is slightly old, though there are amendments. Since
Fauziya ji presented a beautiful Bill covering all the aspects with wider spectrum, |
would urge upon the Government to look at those provisions and imbibe and
incorporate them, if at all they do not accept it. Since it is a neutral agnostic Bill,
which does not have any political overtones, | would urge upon the Government and
this august House that let us all jointly and unitedly pass this Bill.

MR. CHAIRMAN: Shri Sandosh Kumar P; not present. Dr. Ajeet Madhavrao
Gopchade.

S1. AT ARG MUBS (FERTE): AT FHIIRT ARG, Wi TRl & I=ai
D1 ARETYT, T8 YTl T Tab (4219 BT &, Sl g2ai b RIeTh oif¥1eh =1 &
AHAl 9 e & {1y 2012 # fharf=ad gam g1 | 9241 & AR W ST =9rsdl g,
FAIfP Ted FAR B R DI 9IS & g 9gd Ada-2id f[Avg 81 39 Hdg-eid
w1 SR ARBR 7 W I HAS1 A ford1 212012 H I8 Sl B fehanf=ad gan
&, I8 g & fdi 3R ITd! 9eTs 3iR I FRIH & oIy g1 I8 <l gxe, I
IS, TFRITHT S ORI H I=di Bl GRET UG HRdl 8l 359 (98 H A1
HER = GRT 19, €RT 21, YR 25, GRT 33 3R ©IRT 43 BT NG Db U TIT AT
Mgl AR i Ferdr AFIfod &) &1 Y| T 81 A1 98 g1
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TR faRgat ARie iR AfRer d q1et fIehT #3159 9% | 9gd daaeiid gl
59 vy § IR €t 9 fIRIvadn fheiR gford sarg a1 i gfed &l sraedd
fere & 9T BRars B Bl & 3R IR 24 € & 3@ b WIdR 39 deld DI,
SY-RT 1 H I PR 6l =1 srqR1e fbarm € A1 fby ST 1 HHra1 8, dn qrel
HITT WA & FHeT RIS HRAT B &1 [T AT $HG A1EIH A 98 &1 did
TRT F B HIAT 1 IR DI AFIH B RT 19(6) &b AR DI Fa1 24 €S H
HIaR ArSeey™l, eIy <ITaTery | iR IR 9 Dl o &I $899 Y99 &l 92
DI TYHTA DHRAT, o0 DT A& BRAT, IH IU-11 4 & T8d TAOIIR] 3R I &
foTQ g=a &1 Areedl & THeT UK DR AR Jodidh DR BT IRIY BRA & [olY
ESNRIERIRECRCIRICES

A GHIITT HEIG, 39 AW 3 Yford 81 a1 =il 81 A1 Afgell ard
BT HATT BT IT HRT STRIY HATTY &I, T+ fAeThr U TR wU I R 39
fEgwT™ & Wfasy & ¥ dE ¥ )i efte ¥ <@ 51 9 =19 81, I1e S8l Bl
BHRATS DHRAT Bl, T [ATT H FART ST AT dTell IHEAN g3 Dall §, SHBT HRET B
&I U g TS| LA 3HH Dl 75 B

UG HIEIH | H 3MUh! I8 AT ar8dl § b ded Bl qauTel AR GRE0T I
STR] &, <ifhd Sd A1 SHBT T BT, ST A1 3] d)E I IR Th
GRI&TT AT § I 41 S]] &1 AR RIS & A1EgH |, Yford IR &
H1EgH | 3R GRBR P AEIH I g &4 §ed Dl od &, A1 IGb g8 IHDI YT Rl
BT, BT IRTBHIF HIAT 3R MRS AT DI I8 Tb SThY 39 g Bl
YR &A™ A B IHD! HIGSIT o qb SANI Sl APR &, I8 NI av8 o
Pfeag Bl

g &I o A © fh POCSO AR &1 &RT 19 H '31Rid!’ 368 BT STANT
fRaT T 21 B 7 AT [y w9 | uraer RAr g1 R 21 F dgd Yl
3MTRIHT & foIg BIs FHM &S 81 841 ANMRYI I HAFT S & 6 I§ b T A
T8I g5 21 $HP AT, 3T &b AR TR SIS BT A Igd AR YR 81 Fehel o
AR TURTY &b TSI bdel ATDT Bl RUINET DI SFART I I 3T IT Dledd
Rrerad ff 8 ot 8, e aRumReasy 3N |1edf & v § Afh & HUR
I BRATs & Fhdl 8 98 39 UHR & Fhdl 8, O e DI TaT8l Bl Sl
fread=NadT Bl 2, ISP HHAR BRAT 8l; WIS & oIy BT qremy I+
BHRAT B, TS YROMAT BT GHITAT BT 81; T difed & i bl brovl Jhar
UEd Ahdl ol 3HP dad I8 UIhINTd [dare =g H 911 Ica~ R hdl ol &H 39
I Bl =TT T 8; B8 ATE Il JTRTH] Bl PR A HoR oS o1 gl 39 JrfSf gy
& ILTY P Y 911 TP ENCHIV IATY I, I8 FART HIAHP B 2l
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POCSO 3T # I eTuRTell & YifSdl 1 Jamasi o1 3R A< A
UGT BT, SHABT A 3ITeNS] BT UL g1 gRT 33(8) | I Al H ey
=TTy g1 iR gt o1 i graer 81 g9 = &1 # g1 =redn g f cwe
SR IS BI T fhY ST &1 ) 39+ Traer= fomam 131 51 89N U 199 9/7 #
THRATSAR GOl B & TG [l W RO H g2 DI 184 IT Y™ Bl STRaxad] Bl R
B o olQ AR Farrast BT Hl yraer= 81 59+ (4RI =TT §IRT Al & e
P SR AT F3MTST o1 Dt RIBIRET BT AT ABR a1 121 21 $AlAY TRBR o
R} IRE H 9P HUR I8 81 A9l A & @ &1 qH AT S 3R AT
1 UishaT H W BRI S CWC &, DCPO B, S9! 59 GTZad HRT 13yl I8 HRell
A 81 AT §IRT ST Y AT DI fhAT 9T 1131 1 Gifed ol qRa Yo fdban

ST I8 AT BIcll 81 I8 AT aRRAfdeh Fed Dl STl 2

AT FHYT 1S, H U] g el a8l § fb ged Bl U by S &
g1 Tl WR IR AR S 97 ST FAfd 8l 8, 39 91 hed1oT IAfd § e
Hifsarfe R eidr 81 S99 89R B1%! IR ATHINTS G-l & TS 8 81 599
HTHT TR TSR & AT B 31 A AR AN e SR S 9 &l ATRIGAT B FHTed
B, I vy # IR efte 9§ T3] & YR R 3R Il B 39 9ed & HIT= &b aR 4
foaR BRd B1 88 95 B GUTAHT 8, RlfP I AR I Bl JURT &1 SAfTT 3 3L
TR 91 AT AT §RT I8 SN W99 foar a1 8, 399 ST gREATT § g9+
HeNe WY by & SR a8 31 URHAT H $HHB] SUINT &1 ¥ET &l

AT AT 9815, BRal & S <A = U TRIUFIURT I $hal
RIS & A § BHSAT GATT POCSO AT b T8 31T RITI b BRI ey
HIT DI | THR IRUMH Y- I Febdl &, [TH Tefdl A f&am 71 HRmard,
HITATH S B A R AT AR YRTST Bl JHAT qgar1 1l el 21 =Irrerd -
GRETHD GG b GOUINT A 9 & (oY, B BIRATS D J Ugel, SIF Fdl
Bl JMTTIHAT W WIR fIT 81 3 IR BIABAT ST IR-TAT H Yt 3I Uil
AT & RIeTh 2024 & BRAATE! |, JTSTHIdE 919 § Y T 3R TR &
RITh, Hel @ TR 1 ST 598 3T RIbridl & STid &y &1 feer ¥ fear
TJAT 59 919 R SR T fh Sredhararsil T STaRET & 3MRIT, =TI BT ¥ B aTol]
ST aRdfde Gifed 8T 7, S9®! fIsad=-adl @ aSIR BRd &l 89 I9d!
fead= T @1 HASIR BRAT 8] dred| gARI Sulfeldl ¥ AR A1 Bl
ATUTTehT W1 39 AV H 98 ST SR BT IR I8l o

HBI5d, 5 il ¥ Ig Udl Tl & b Seidmall &1 o Te] o1 iR g
T B BIedl~Teh RIBTadl Bl gerar el FohdT 7, ey Ahal & %G rgfad
HNATS &1 Aol Bl TURIED BT 3R BT RATS Yo B A U8l WE FId
e 9gd STxI 81 FBT Just Rights for Children Alliance 9 UH. I AR 2|
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2024 & HATHA ¥ Hdied AT 1 W fhar fo giedr ifafm & d8d s
TGl ! ALY o] fhdl ST ST 3R e T9 AT DHRAT 13T, S
IMIRYT T2 el TRy & IR ¥ I d<g A1 A Rfd o il 3R AT
frrreR R 3 feiy aafeal o1 i e fosar S 9t gl

AT FUTIY 9815, BRd S T ° uiRaiRe faarel iR favrad-
Heefl TS H Ulel HTaem=l & g §OUAN bl IR-IR IR (6T &, T8l 3R
=T fhefl S JMER 9R YA SIRIY ¢ S 21 Ig Moy 59 91d &l gt <dr & 6
TR B FaT e < W g€ <1, Rfid s Rigidl & fada 7, e
AR BHRATS YH B F Sl IId Wqg IT e I AGID] Bkl ol AT
HEIGY, B Aol Bl 8% Wdl F Tt = ST 2, Yford- TR <@l 8, §AR]
AfgaT Ud 91 faer d3rerd I 396! fow@dr g 3R 89RT SIRY HATd YT 39!
ST &1 3AH J3TTaol i |l 1 3Tl B

A AHTITCT RIS, B9 dTel HeaTol AR &1 W fav 9amam 71 39 98d
IR Ao Ot B T S 91add D) fhd YhR B @9 81 A1l S YhR |
pediatrician, adolescent pediatrician ﬁ, sdzb e J STh] ATRID AT B ST
R, SHh! YR IRE H ARV <1, U gl Dl 31 Al Bl IR Gl Y, Al Bl
QR <1 81T ©, difdh U 95di & A9 U U 8] F&HT 8IdT1 &1 I8 U Hda-9hd
AT 81 9 U Hi 319 9=d dl FHTe &, 31 a¥8 I H as a paediatrician, I8
HEdl g [ § U aTel HeAToT AT BT GG AT 95 Al SHT8| IR U 3191 gV <,
a1 H ga PR g7 Il & G Weld] AT, 37 SR IRAR Bl A1 H g8 of SH
U gal & A1 H Weld o, I9h 1Y Td] Bed A1 SHDT S FdgAT 2, SHHT I8 Sl
SIREH 21T, 3 SRH TR Holgq VA1, ST a1 BIH ol 8IdT &, difdh STP 3iE 9ra=T
BT SN IS BT BIT B, S YA+ I &H TP 918 a1 81 81 U d1¥of §
T TR ¥ 89 9I9d &, 341 a8 ¥ WRBR BT I 39 5| §RHR - 39 957 &I 9gd
Haeefierdr & |1 foran 81 § wer grear g 6 I8 3-fear Ried 81 5w 3R
ST WIR R Q1 STY, <1 9gd 31 S8l UR g2di & RIATh Sl 3URTe 8l &, S94
T A1 H g9 T & Tob Sl oruRTel} 7, S9! gfed a1 foham €1 < 7, ofh U4
i Bl A AFRIES TRETT ST R g<a] & A1 Bls RIcrdrs sl &1, VAT BT J&F IR
HE1 Bl

R, P75 IPHR AR T WRBR P BRI, FAN Yord &b ARTHIRT B
N fro-dra 3, T9I-997 R, 59 favg § Ufnefor 8141 8, 91 39 § HeToild sIdl
2 3R 31 MU # 39 fawyg & darg giar ¥ 81 91t <@vTd & fory St ddeefid
T &, 3% S YYRI FRh 8, 987 & Sl HHARI & 3R 3T 1D AT 8, STB1
W) 59 fawg 9 ufderor g1 81 3750 TR IR 9, T W) dh, 91 dhodnor A § 59
o & 37T W9 A U U1 BIdT 81 IRPHR 39 1ol Bl QX ARE H HIGTATeAdl o
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o<l 81 ARBR $HD] THRAT oI X8 81 B v H, I8 Sl BT &, $9 B Bl Sl
ATl 8, SHD o0 ST & d1 ST dT Bl BRIhH AT HRAT, BHR Sl
TRARY ATHRY B, TR S IR-TRBR] WIS 2, FIR ANRG TA & Gt I8+
2, W BYPh IR Sl S 2, TN S IR IIgHRI S © 3R S Wbyl < 8,
39 ST BT WY 399 fITT & STRechd] T BIRIhH TRBIR AT Bl B

9 et TR BT HIRIGH 81 Y81 2l 894 <] © fh WRAR 7 9P
STHRIEITT & ®U H ol 81 89R H8RTE &l IRGR + SHE-S8 IR U fawdl &
Y SARRAGRY, ST BATTHR] BRIBAT & ATTH A AR JDHINAT DI, gferd
IfBIRAT BT, ATATT & JAABIRAT BT 59 fIwg § yaerT &1 drd fhar g, wifdh
RT1ERI &, 89 IR ARG1 &1 9 SRR 8, 89R G419 & 41 SRER] 81 99 $8
IR IRBR AN, T ST FIT BN ? A 3R] STHIMG I g9 21 9+ 379+
Tl 9 S8 -S17T8 TR 39¢ aR § ATEINTG Jaied & forv g 9910 81 89N Sidey &
TS, ST MU §, W B P SHR]T MSIMMSUT 8, ST pediatric FT8 &, S8 W1
9P foTU ST § SR & forw &l fhar 21 91 SFTst & Raas PCPNDT 1
GIFCR ST G311 BT &, S I8 ¥ &9 94 pediatrician IRl & I, 199 3R &<
& N ¥ ITUT-3U ST H W R &1 SHBI Adld Ig & (b &A1 $Hdb! 984
g3 wU A o1 81 89 396! dhel-A-hsl WHY ShY $UP JEIH J 5-d] &
19 Y 212012 BT S B &, Sl ol{1eh SR8 & RIeTh BT 8, IHD Al DI
FUer & oY He1-H-5$] 39 YA o] 2l ... (TALT)....

MR. CHAIRMAN: Fifteen minutes have been allocated to him by the Party.

S1. AT AR MUSS: H8I9Y, I8 Sl B 2, I8 gedl UR il gqal, I
IS 3R YU & STURTHT ¥ =2l Bl JRET UG Bl 2 ... (FqEH). ..

MR. CHAIRMAN: Please wind up.

S1. AT ARG MUBS: Heled, I8 89N < & fod 4 81 $Hd 71edd 4§ 91N
gedi T HRETT HRAT SR SRl 21 ... (FaHH). .

MR. CHAIRMAN: His Party has allocated fifteen minutes to him.

S1. AT ATYARTT MBS : HBIGd, TR el Bl I3 I8 F USRI HRAT AIBR
&I RERI B ... ()., I8 Sl [AW 7, I8 Ada-1eid [vg 2l ... (aagm™). ..

MR. CHAIRMAN: Please wind up.
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S1. AT ATYAaRTE MIBS: Heled, 2012 BT N1 AAIH 8, 98 U a2y B ol
g ] ! GRET YT Bl 21 VAT Bad §Y H 37U+ arvll Bl R < §, g=dre|

MR. CHAIRMAN: Now, Shri Sandosh Kumar P.

SHRI SANDOSH KUMAR P (Kerala): Sir, | take this opportunity to congratulate Dr.
Fauzia Khan for suggesting certain amendments to the existing Act. There are certain
issues to be highlighted. Number one, the High Court of Delhi suggested that there is
blatant misuse of the provisions of the POCSO Act. Of course, we need to strengthen
the Act. That is why, | support her. But, at the same time, there are instances of
misusing the provisions of this Act. So, how to tackle this particular situation is a
matter of concern. We have to uphold the rights of children, especially in divorce
cases. To win the ‘matrimonial wars’, -- that was the term used by the High Court --
children are being used by parents, either by husband or wife. This has happened in
many cases. As was rightly pointed out by the Kerala High Court and other courts,
including Delhi High Court, this is an area of concern. So, | would like to suggest that
we need to amend this Act further to address this issue. Secondly, Sir, there are a
number of cases related to political party leaders, school teachers, religious leaders
and those who occupy very high positions in our society. | think that all political
parties should make it a point that all those who are accused of these types of crimes,
if the court takes cognizance of the same, disciplinary action is taken against them
immediately. This is what we can do.

There are a number of instances. | do not want to mention any name here.
There is a very famous case against a Karnataka political leader. This is not to harass
him. But it is a matter of fact. If | tell the name, it will be a big issue here. They will say
that because of political enmity, | am telling the name. But it is a reality. The case is
going on. It seems that the court did not grant him anticipatory bail. Anyway, there
are instances. My learned friend, Dr. John Brittas, already quoted a case from Kerala.
A political party had to wait for days. This is not to harass them. There are hundreds
of gentlemen in that political party. | know most of them. At the same time, they had
to dilly-dally the process to give him a chance to ... (/nferru,oﬁons)...

SHRI JAIRAM RAMESH: Can | name an NDA leader? Can | name a CPI (M) leader?
Can | name a CPI leader? ... (Interruptions)...

SHRI SANDOSH KUMAR P: You name a CP! leader. ...(Interruptions)..
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MR. CHAIRMAN: He is talking about all the parties. He is not talking about Congress
Party alone. ...(Interruptions).. Hon. Member, let him speak.

SHRI SANDOSH KUMAR P: Sir, let me tell you this. | never expected this kind of
behaviour from my learned senior colleague. | am proud of Jairam Rameshji.
(/nz‘erru,oz‘/ons)... | am just telling you why they are getting so agitated. My point is
very clear. Actually, | am here to support her cause and | should not skip this
occasion. That was my sole intention. What is my take? My take is that all political
parties .. (/nz‘erru,oz‘/ons)... If you can name someone in CPI, | will be very happy. | tell
you this. If you can name a CPI leader, | can give one lakh rupees in cash.
(/m‘errupz‘/ons)... The thing is that the political parties must have guidelines. It is not
to harass the Congress Party. It is a reality. For one who reads Malayalam
newspapers and one who watches Malayalam news channel, it is public knowledge.
..(Interruptions )... The Chairman knows about it.

MR. CHAIRMAN : Do not mention about anybody? You just speak on the subject.

SHRI SANDOSH KUMAR P: | do not know why they are trying to divert the
attention. ...(Interruptions).. My point is that there are hundreds of accusations
against political party leaders. It is a matter of fact. | do not want to spare any political
party. If you can point out my party's case, | am very glad to hear about that. | am
challenging anyone openly. | know this type of challenge is not a good one. But | am
sure about my Party. Leave that point.

DR. JOHN BRITTAS: Sir, not in cash, but cheque only.

MR. CHAIRMAN: It seems your colleague is very rich.

SHRI SANDOSH KUMAR P: Sir, | am talking about my political party.
MR. CHAIRMAN: He is trying to protect you.

SHRI SANDOSH KUMAR P: Sir, let us not divert from the topic. The point is that there
must be a guideline or it must be incorporated in the constitution of each and every
political party that those who are accused of these kinds of crimes must be expelled
or dismissed or suspended without dilly-dallying or without offering lame excuses.
This is the only thing. | can name a number of other leaders also. | do not want to
make it a political issue. .. (/nz‘erru,oz‘/ons)... Why are you making it an issue of LDF,
UDF, INDIA and NDA? It is a question of children’s future and a question of the

Contents Page t



116 [ RAJYA SABHA ]

morality of society. ..(Interruptions).. | know they are very much annoyed because of
these developments. What can | do? | cannot help them.

Sir, | support the noble cause behind this particular Bill and thank you for
allowing me to speak on this Bill and hearing me patiently.

DR. V. SIVADASAN (Kerala): Thank you, hon. Chairman, for allowing me this
opportunity to give my opinion on this subject. | congratulate Dr. Fauzia Khan for
taking this initiative to introduce such a Bill. Children are the future of the nation. And
they should be protected by the Government. They should be protected from all kinds
of assaults. The question is: How can we protect the children from sexual assault?
The Union Government has the primary responsibility of protection of the child. The
proper legal framework and strict actions are very necessary to protect the child from
this kind of assault. But strong social security measures are also necessary to protect
the child from sexual assault. Lack of food, lack of shelter and lack of their basic
needs is creating a space for sexual offences. So, the Government should address
the basic needs of the children. But, what is the real condition of children in India? In
our country, what is the status of children? Sir, they are exploited in various ways. In
the stanza of a poem by great poet, Neruda, said, “Come and see the blood in the
streets; come and see the blood in the streets”. Here, | like to say, ‘come and see
children on the streets; come and see children on the streets.” In this winter, in the
Capital city of our great nation, Delhi, when the cold is at its peak, our children, the
children of our nation, are sleeping on the road without a single piece of woollen
cloth. In this winter, our children, who are our children, are walking on the streets
without shoes. In this winter, they are walking on the streets and begging on the
streets for their daily meals. In the Capital of our nation, near the President Estate and
near the Palace of the Prime Minister, children are begging for a single laof of bread.
In this winter, thousands of mothers are standing and crying on the veranda of
hospitals because of lack of money to pay hospital bills.

Sir, health is the universal right of the people, but | am sad to say that India is a
country that has the largest number of children who die due to lack of medical
treatment. India is a country that has the largest number of mothers who die during
childbirth due to lack of proper medical attention. Yet, they are spending only pittance
on public health. In our nation, Child Protection Act is here; Right to Education Act is
here; but these legislative actions are not sufficient to save children from their pathetic
life. In the year 2014-15, the health Budget of the Union Government was 0.31 per
cent of the GDP, but in 2026, it is only 0.27 per cent. Respected Chairman, Sir, 18.68
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per cent of the Revised Estimates — Naddaji is sitting here — has not been utilized as

1ST

on 31° January, 2025, which is Rs. 16,000 crore. But, the Central Government is not

ready to give money to the States.

Sir, according to the data, health expenditure of the Government in the US is
13.9 per cent; in Germany, it is 10.1 per cent; in the UK, it is 8.9 per cent; and, in
Canada, it is 7.9 per cent. But, in India, it is only 0.27 per cent. It is affecting the
children of our nation. So, if the Government is interested to protect the interests of
the children, then, the Government should spend more money on the health sector
for the protection of children. Even if you consider the combined expenditure of the
Union and States, then also, it is only 1.2 per cent of the GDP. Sir, they have spent
thousands of crore for other expenditure like statues, but they are not ready to spend
money for hospitals for children and mothers. What is the vision for the development
of the health sector? What is the vision for protection of the children in our country ?

What is the vision for the protection of the children in our country? Do you
know what the conditions are? They are asking for more doctors in our children’s
hospital. They are asking for more doctors in our mothers” hospital but they are not
getting doctors and they are not getting medicines in the hospital. The playgrounds
are necessary for the children and the anganwadis are necessary for the children. In
Malayalam - | know that you know Malayalam very well - there is one Poet
Madhusoodanan Nair. He wrote a stanza, the meaning of which reads: “| hear the cry
of crores of Gods in the cry of every little child.” This must be our attitude to the
child. The Government, the authorities are not ready to hear the cries of the children.
So, my humble request is that please hear the cry of the child. The anganwadis are
not getting proper attention. The Saksham Anganwadi and POSHAN'’s allocation was
reduced. The anganwadis should be strengthened for the protection of children in our
nation. In schools, they should get proper mid-day meals and the Government should
allocate proper money for mid-day meals. Now, these mid-day meal workers are
getting only Rs.1,200 as their wage in wages per month. It should be increased;
otherwise, how can they prepare food for the children in the schools? The Right to
Education is here but the children in the schools are not getting proper food and
health facilities. So, we, the people of the country, should protect our children
through the social security measures. Therefore, the Union Government should take
necessary action for the protection of the children in our country. This is my humble
request to spend more money for protecting the children, to make the legal
framework for protecting our children. Also, the Government and the Executive
should take strong action against the culprits of the sexual assault. This way, we
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should protect our future, we should protect our children in our country. Thank you,
Sir, for allowing time for the discussion.

MR. CHAIRMAN: Dr. Anil Sukhdeorao Bonde.

S1. A JEIIRE i (AERTG): FHIUNT HBIGY, 319 AT Fidg BIfTT
@Wﬁﬁﬁﬁﬁ?-mﬁfﬁ'ﬂ?ﬁw%,ﬁGIE[WcomparisonW%ﬂﬁﬁ'ﬂq
& 1Y HRAT g, Al 1 HEGH BI1 & (b Ul o ATATTIH 3 IRATAT Hele 4 Ugel
B 9l I enfiet 81 AT e gIRT IR e {51 §, 98 uleal $
SATGT ASIG & GTel] T8l SFIdT 21 $B d1d il & - S 37D BF & d18 IqD
IR THIATSINR ol BRI, T TS YIHRAT & AT BT AR 991 a1l &1 safery §
9 IR-GRBN AT BT GHAT 1 BRal g, H IGHI [GR1Y HAT §, olfbd b
3BT <@l A1 HiAS b AIEH 3 .. ().

37t STIRTH THL: WX, UTCT 61 <39 WA 8l bl &

S1. AT @SR FS: 39 F91 & HAIH I 9541 & hIsH & I H U 6! I &l
&l 2, IFHT H WRIT Bl gl

MR. CHAIRMAN: Today, we are giving time to everybody. ...(Interruptions )...
SHRI JAIRAM RAMESH: Sir, there is another Bill. ... (Interruptions)..
MR. CHAIRMAN: | am giving time to him also. ...(Interruptions )...

SHRI JAIRAM RAMESH: There is another Bill today. ..(Interruptions).. That Bill is
listed. ...(Interruptions )...

S1. el @EQaR[E dis: U A8Iqy, U € fob STIRM™ A S S efth S
g4l & HIgH & IR H Faf 81 I8 7, SABT fORIY IR 32 Tl ...(agH)... 39 =i &
B3 & IR | ga] BT WM &3 & fory S [T 781 370, a1 &1 2Rl
..(TAYTT)...

MR. CHAIRMAN:I am giving time to him. ..(Interruptions).. | am giving time to
everyone. ...(Interruptions)... | have allocated more time to everyone and not only to
him. ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, their Party’s time is up. ... (/nterrupz‘/ons)...
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S1. 3IeT J@RARTE FIS: BT W Sl A gl b HIsH & IR H Sl =i IuRAd
P 2, S G BT Tt BT qEAT BT AR SMTDT oF7al 8, O I RIeiRet
&1 g9 Ad BT

MR. CHAIRMAN: One minute. ...(/nz‘errupz‘/ons)... | am going by the list of speakers
only. The time allocated is here. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, the party’s time is up. Party’s time is up.
MR. CHAIRMAN: Noj; | am going by the list of speakers only.
SHRI JAIRAM RAMESH: But, Sir, the party’s time is up. ...(Interruptions)...

DR. ANIL SUKHDEORAO BONDE: Hon. Chairman, Sir, when you are allowing, | think
that no Member should misinterpret it.

MR. CHAIRMAN: For Brittas)i also, we have allocated more time. ...(Interruptions)..
We are allocating for everybody.

DR. ANIL SUKHDEORAO BONDE: Hon. Chairman, Sir, you are the supreme
authority of this House. ...(/m‘errupz‘/ons)... You are the supreme authority of this
House and if you are allowing...

MR. CHAIRMAN: Noj; don’t worry. ..(Interruptions).. You please address to the
Chair.

S1. e @EQaR[E 9IS WX, I8 TIUdh VAT 8, SN Ulficdd T8l 81 Fobal &l I8
iU U1 &, Sl AT fSATAISTehel 81 81 Febell &1 I8 AI-d GR&T | Halerd Sifie ©
IR g Bl fSFET BT TRfera w== atett eifue 81 safery §+ syt 1f¥=e foar,
FAIT ATI 312 I 9T IR Dl 5l AT TAHISNRE] BT STl Hadl & [ AR H 1.77
AIRY ShI5+] Fedl o IRT BId &l DI, FART TRDBR YT AfEIH s
IE 30T JRITTI B 3R 39 IR A X159 37t Hl v 3= €, fhv Y 70 BOIR Hagerdt
ST IR gy %! This number is not just statistics, but these are the broken

childhoods. ¥ 3l Feal &t et gaig HR=T el Bl These are the damaged

futures. These are the life-long scars.

Y
“g¥ Ry AT &1 7fcrar 781 81d, I ¥iawy &1 191 81 &1
g8 gIc INIV gV 781, forq it gv o 81
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SHY Sl WhR S BIdT 7, 98 396 QNI el 9ais - Id1 &l 594
TS ISR e BIdT 81 I8 % fhThe sTee A81 81 O, SUD! Udh SIh
RUfedl & - T HIs=T B9 Al 82 A HIgRT Bls ST fh Tl Hrdl 8l 95
gfrerd sifthed A ¢ & ages 81 81 9 Wiel Ha¥ 81 Fad 8, M9-a19] H I8
aTel TSRl Bl Fahd &, CIoR 8l Wl &, Wl H B B+ dIel] Bls 8l Ahdl 8, S
3ieI-Rae & ygar arer A1 {3t iR @ldel | Ugdr arell 81 Al §, Wpol Bl
TRTAT B Gl © - AT WPl H I8 aell Dls Afh & Ahdl ol SHD A1 &,
IBT UTeA -GV 0T B ITelT W) &1 el B

(SuHTafel weled JIaredi= gvi)

T gTie AT RIRAT @1 RERT 81T &, SHY I 98! 9a¥ g1 BT 81 Fabll
g1 HW-HY I8 DI 8 Thdl &l I DI Woa- & 7T Brsd 8, ifh 98 Hid SHHI
ATTST BIIS] ISTT &l U H g<a1 didd 41 81 urdl &, il IHD (g I8 agd
STV T BIAT & - 918 98 I9H] SR 81, HaR Fax g1, gt 8 a1 Reder
11 I8 IUb R H gict HT T2 Febell & 3R $9 HIgH bl 9gd ol db Algeical T8
HRAT &1 U B9 "I e’ &g Fabd ol U1 7ol o [d I8 hIsH Rt Yo T H Bl
2, dicth I B1eH 91l TTH | 9gd dIehd | 81 R8T &1 SIW, (4] ATelTid, HeRTSE 4
T3, S8l U BIC! gedl Bl didelc BT AT (&A1 AT 519 IAdh A1 Hagard
3T 3T, A1 Bichc Bl T fb a8 foedl bl gl <3t AT I+ o, <l S 99 AR
STl I8 U1 H a7l A e & BIC A TS 4 Udh &4 AT DI dsd! oAl SHSD
FolToT Thitolt T H ST YT AT, U SUH 1Y feAife =R fhul 98 dsa!
e g1d SAfIY T8l 1 TS, Riifdh IEH B8l 11 b < AR AI-919 D1 I AR STl
I U HAS H g ff <) It 21 SHHT SR | Aifed fhar b S 9= Raera-
Worch! off, 98 3oidhel gu 1 I8! 8, Fl UQTe W Se¥e ol ol 2! oid IqP
fgfaaR § <ioist gU, 99 SRR 7 I8 Uil 3ATRET Dl gl 5 S b Bl
gafeie fhaT, S99 g4l Bl Bifbsd H fordr, I9 a1 o b 39 SH9RI &l STs
IqH TR H B B

W 3%’&'[ Ty QW gafl, RTI 13 A1 & 9 B private learning centre |
instructor RI% academic punishment 9 & A WX abuse BRI AT| I8 9T -Tal T,
ifeh STd 98 qIeT, T9 I8 ISR 37Tl Shelter homes ¥ Igd AR d<d Y8 & D]
emotionally blackmail IR %\', gt <) STl € 1R 79 routine inspection BT
g, I9 379 A T g2 dierd 8 IR J 1 A1 31l §1 I8 U guivg &l 91 &, ST
BITIT HSH ¥ HI BB A8l § 1 H1 9gd FRI STT8] IR T @ b S misuse of
religion, religious history 3R religious culture A dgd EK% T R I @I I g8 @
seventh century Qﬁ, tl?ﬂ 319 B4 21° century H %, <ifhe S religious preaching B
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%,?Jﬁseventh centuryﬁmﬂﬁ,WWWW@,U%W#W%W%W
T BT - -1 will not utter the words because | am not supporting it, clfth I8 9dral 8
feh I ah a1 I8 b o1, 1 39 a<h H &1 SHDI AT §, H 39 HGRY BT SR g,
al Ig Yl SISt 21 98 B eltﬁEﬁ@ldldl%\',ﬂ_efﬂ_s’ﬁconception%- ﬁ@?,?ﬂqﬂ%’
fSet IR 3T €, T 95 NS 2 IR H 3MMUd AT | I8 HaT aredl g 14 G4 U4
Nill preachers %, seventh century T ST g ET%, I condemn B B g1 vlsl,
qicdh IHDBT FHATT Db, STd YD preacher, AGH BT YW, DI Alcdl, I8 I1d

s SUITIL: 31T AHRT 91 HRU|

Sl. Sﬁﬂﬁ'@é?ﬂ'ﬁﬁé XN, ﬁaﬁWWéﬁ?WhistoryEﬁstoriesﬁlﬁﬁiﬁ
EI?I'IT% STl %, al S99 Ig ot a1 flT%Q that no religion teaches sexual exploitation
of the child. Ig dictum & f& Zﬁg | religion sexual exploitation of the child &I G|
support el BTl Islamic scholars world-wide reject such misuse. Modern Islamic

jurisprudence requires the maturity, consent and capacity. Any sexual capacity with
the minor is considered to be forbidden in any religion. But, H S 9T Xzl Yg’ d facts §I
I8 I Bl

MR. DEPUTY CHAIRMAN: Please speak in general terms.

DR. ANIL SUKHDEORAO BONDE: Criminals misuse the religion, but the religion
never supports criminal. ATYD[ Yl BT fh male children, 15 \dTcl I HH 39 & BIe-
Bl dg<d, I IR YR B T B PY countries & IR H — HifP T social media
TR 7T § 3R -t a1 7T © f& social media anti-social media 81 @1 & -
TreTer HifSa § ofrdr 8, g1 aroil| s 9roit | 10 AT, 15 AT & 9<d, male, | am
not talking about females, g g<al Bl dance BT H AT SITd] %\’I 3Pl exploit
o ST B SRR B Il support P 21 T8 EEl problem g1 T8 social media
& HIEIH W 954 SATST spread B Y81 &1 B9R 9 &I Sl country &, I8l UR 4l IHD
HUX ban %\r, IfeH Central Asian countries § ST g criminal cultural practice %\r, which
is called as bacha bazi a1 I8 ga1 groi 9 faed religion @Y 81 B It is condemned
by their scholars. It is illegal even in those countries. It is the violation of human rights.
UNICEF T 9Tet 38T 8, UN 1 91e &, but it exists. I8 exist BT § IR AR H &
AN €, ST I8 HRAT 9184 &1 I8 Hoar 3MR cultural identity BT criminal misuse B
SHH HUR I B4 &I o B g SToxd o

POCSO & 3ieX WRd & stand absolutely clear gl No culture, no tradition, no
religious argument can justify the harm to the child. Indian Constitution # Article 25
dadl %\’, ‘Freedom of religion does not protect practices contrary to the public order,
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morality and health’. Sir, sexual exploitation of children violates the POCSO Act,
Bhartiya Nyaya Sanhita Act, constitutional morality and dignity under Article 21.
Therefore, no religious text, no historical event, no cultural practice can override the
child protection. | will say, child is the primary thing.

WY, s Bldd ) IJg Il W%IK’ HERF{UT % fp DT psychological 3R social
impact Igd SIT&T BIdT 81 379 g2l & HUR I g9 H sexual exploitation BIAT B,
g 3P future life definitely criminal BIdT 8 3R T8I behaviour I 3199 future life § Y
dHR &) I AR AN A T e | <@l 8111, 'Red Rose' AT &1 U U= 31Tg
oft, FORT ToreT =1 STt =1 14 forar o) ¥ Wt 984 A1el Ugel 9a! famar a1 o)
Sexual abuse damages the child which is often invisible. dg HIc[H T8l BIT B ST
BIC B AT TS, T8 Al R d | T999 IR g+ dTell e Y1 FIeft 1 9ist a1 Sirel!
21 R, 399 loss of trust BIT &1 ST e & R favard &) 781 &1, 7 a1 39D
T & DU, SIRSESER family member P SR Y I EK% depression 3R anxiety H
SINES Jgd HR g=d dl future life H suicidal attempt BRI &1 ST 2TGT B & I18
ﬂﬁ, especially in females, they are having difficulty in relationship. dgd RIN Q?:ﬁ Sill
females BT 8, they develop frigidity. Frigidity  @TRUT 39T husband ¥t 98 81T ®
IR E(\ﬁ family Y g9ig Il Bl ?Rﬁ long-term trauma Nadl HEH Udh fad &7 trauma
T8l 51 791§ S SX 99 1, 98 X all the time Y&1 o ...(AHI B €Y. WX, oI
TST AT GHY T SISTY, Hifdh I8 Yeb 98 important topic &1 SATTY ATST I ddb HRT
I 95 81 AecaqUl &1 UR, $9H 98 FIRT self-harm 41 BIAT 2|

o} SggHTafar: o1fvrer ST, 3R Y ah1 2
3. e gEeaRE 9IS ¥R, 5-10 fAie ik 3 D
SNt SUUTUfar: 1, 1, 31U STSH BT &1 YRIT| 34T 3R Y I<h1

3. AT GEIIRME diS: 3, $ i, Sl alarming &, S $9 9¢1d1 8, d & drug
abuse. MDMA-MeOQO, ST sexual arousal T hypersensitivity to the touch Elﬂ_cﬁ %\’,
g 9gd AN el Bl 3T S 81 9 S AT 81 Ahd &) $9Y S99 arousal SATET
NI X, 31T pornography Cil gﬁ?ﬂ %, 3T reel B gﬁ?ﬂ gl Early puberty KINE
1%'1'({ female @I hormonal supplementation fear ST 81 S9dT hormonal
supplementation IERIRSIGI %\r, GUEASRED early puberty RIkSE] early puberty Eﬁ'*ﬂ, ar

early prostitution, early reels HdHHH GHIQW‘i | 9%, J A Aol implicated gl .(THY
Pl ETD)...
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N, important EISRERACT IR U prevention WT%\’, a1 g R srae 9
el STHIT BIRTIT W #eH, 319 fha+l It IR F9Ne ST, ST9 ddb FaTST ol
GERAT, §a1 & $HUR SR BT IH ST 984 difficult B

MR. DEPUTY CHAIRMAN: Dr. Anilji, please conclude now.

S1. 3l @eavT@ a1 IR, H conclude R 8T ¢l f54F family # problem & &,
9 family H T2l & HURX &I S D SIoxd §l SADI UH A1MRY, ST FTETgyf
flT%Q, IThT fdt a1 support ﬂT%QI 3d Q@( ?fl?%'ﬁ?, Q@( G| neighbour ® B
dependent g %, preacher P HWR dependent g %, coach & $HUR dependent B
g 3R I 1€ STD] exploitation 3% SIS Wﬁﬂ’ HNA Eb—[\_rﬁfamily structure
%\', SR religion T, Yt society DT, STT disturb BT X&T %, Yz Hd EYTCF% NS gl

4.00 P. M.

seiéq family structure improve g9 T 3QI XX, PY policy recommendations, il
practical %, Afhe strong g fo s P of # safe childhood curriculum Y& flll%Ql

it SuruTafer: Briefly mention 3 RﬂQI
S1. I g@EQaRE diS: Sil, H briefly 941 Y81 §l 8% Wpdl H safe childhood

curriculum Xg-T flT%QI Age appropriate education on their safety measures,
boundaries and reporting good touch, bad touch need to be focused on. Good
touch, bad touch, I8 concept TG 3BT & IR T8 B ¥l SITR Pl I AM(RT|
AR, POCSO & cases 1 Wl & HUR el oM AN Fast track POCSO Courts
should be set up with time-limits. One year limit should be set for trial completion.

THRT %\r, there should be training for Police, teachers and religious and community
leaders and sensitivity towards child communication and their legal duties. g 9T
g 7121 21 J I3H 1 & 918 81 AN &, Rifd for¥ Bl 3799 Y8+ &l fTed 71 g
3IfeIY, & E{%RT T ¥ U communicator Y&9T dIf@U, S UH @i 9
TW| ... (9T Y €Y. TR, ATST |18 T B

XX, qOXT g - protection and audit of hostels, madrasas, ashrams, gurukuls,
shelter homes, or any institution, ST g<d] Bl 9 I %\r, SH DT monthly audit BT
ﬂT%Qﬁﬁ T I&1 g1 DY dnlé THeAT B Mandatory child psychologist - &YX %@‘cﬁr
SESRIRH ﬁ, specially pediatrics department ) Ud psychologist Xzl ﬂTP{fQ IR
national database of repeated offenders BT ﬂTPEFQI Ye offender Uh dIN offence el
&Rl 8, dieh IR-IR Bl &l AT H 5 GURE & ATIH I I8! 18l § b no

religious beliefs, no cultural traditions, no historical example can justify the sexual act
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with a minor. Criminals who misuse religion or culture are not protectors of the faith;
they are betrayers of the faith and humanity. Sir, children carry no religion, no caste,
no politics, only innocence and trust. Our duty is not only to punish the offenders but
also to prevent the possibility of any child ever feeling unsafe. So, while concluding, |
will say that India will not tolerate any harm to the child; India will not accept any
excuse for such crimes; India stands firmly, fully and forever with the children. Thank
you, Sir.

£ SUAHTIRT: A1 ASRITT, H 3Tl IXhT Bl Jelld, S U8l g3l I8 el o
fp normally Private Members' Bills ¥ time is not insisted. H 3aepT g1 Aol §drI
|TSdl gl 17.12.2004 B U Ruling 81 "..to this, the Vice-Chairman, when the issue
was raised, said that he could not cut short the discussion as Members wanted to

speak on the subject and they had the right to speak." T& a1 €1 The recent instance
| would like to quote for the clarification of some Members. The Constitution
(Amendment) Bill, 2022, by Dr. V. Sivadasan was moved for consideration on o
December, 2022, that is, in 258" Session. Thirty-one minutes of discussion took
place on that day. Being partly discussed, it was carried forward. Thereafter, on
8.12.23, it was discussed again for one hour and forty-five minutes. The discussion
was not concluded. Then, on 2.2.2024, discussion concluded after participation of
Members for one hour and two minutes. Total time taken was more than three hours
eighteen minutes. So, T9Th AT listed %, | will request them, at least, to confine to
their time. Shri Sanjay Yadav; not present.

1} STIRTH YA IR, <1 A1 SHD] ATl I8 & fob 3Tl fdet 781 fofar Sirgm?
MR. DEPUTY CHAIRMAN: | have not said that.
11 STIRT AL R, T [ddep =1 Sl 1 [det T8l (o721 SYn? .. (Fqaem). ..

MR. DEPUTY CHAIRMAN: | have not said that. Please take your seat. Do not
misinterpret, Jairam Rameshji. Please take your seat. ..(Interruptions).. | have
already explained the things, please. ..(Interruptions).. WG  golellel
SH ... (TGE). ..

37l STIRTH THE: R, 8 ] (1] ST RET 5 ... (). ..

st Suygumfa: §49 Ruling ddldl, tradition ddlAT, recent Y¥QIeXUl  €ddNATI
(E?II?-I‘ETH) | have explained your query, please. goicile \_rﬁ, MY |3IQI Only that
will go on record.
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2 g el (ITR U< 20): SYGHIULT HEIGY, MU G 59 {49 UR qiei-l BT HlepT
fem, 39 Ty H afue! g=gdTe o1 g1 39 a9y IR 891N U &g Uded ©, oI The
Children Act, 1960; The Indian Juvenile Justice (Care and Protection of Children) Act,
2015; The Child and Adolescent Labour (Prohibition and Regulation) Act, 1986; The
Prohibition of Child Marriage Act 3R Protection of Children from Sexual Offences
(POCSO Act), 2012, 5T IR I fewhe Tl 38T B

qEIed, {1 314l g™ awh1all Bl YT 21 H I8 He1 arsd g (&b Yae $I qa4
TEayol AT BT & IS SR S STHIRGT goiis 8, 374 dfifefadt gt
ElE proseoutionﬁﬂTﬂT%QIﬁWW@(GW%Gﬁ?ﬁWWWW%I
AfEEE, S d9T$ & UM g, 98] IR Udh dIges & A €cHl g%, and, in that
case, the conviction was made in three days only. EYT%F;’ I ¥ CIgY & Wfaor=
Bl 3R I TRBR 39 ISl Bl B 3R TR I RPN, Sl AR €, T 39 W
&9 <, Al $9H gedl BT =T fSolraT ST G 2l

HEIGd, S99 U W4 AEYU] A1l & 3R I8 & 31151 BT AldTsdl| 3T g<di Bl
AITg e BT YaRTd ol H TSI § [ $9h oY W 3% Had & [OTRIGR 8, i 317a
S foh TR BIC-BIC g2 I &, A1 d P! AldISd IhsT ol &l AIdIs ol B BRI
Tl Dl 3fTad Ul 81 ¥81 & foh 3! 3R 811 A1 el & $9 &1 g, ol a8 gl
3R HER Bis BTH B Yol & AR 241 I BT 8, Al SAD! I8 AIISd Uh Sl <ol 8l Bs
T H Ol U STHM H H8T ST 7 T SThT 2ST-9T opium < feam Sirar o, e
Ig 1 V| 39 e 9 89 SUD] 396 foTv Ufsae 991 o1 591 d¥8 31T 89 Sh]
AlTgel SR SHP [oTY URSFE 41 32 &1 Ay AT I8 Dl © 1h SHH UNeH &l Hi
GO &1 BT IS 1 A1 ST 8 1 9 9w 1o g2t g TTord 3frad 7 did, S
knowingly or unknowingly TP AT fhdT ST BT &

ABIGY, ST8l A YdC I d1d 8, D N H H T 9ol Dl arsdl §, SAD]
SMHRI ATS I8 HH AN Dl 2 T faror aRe H U v &t - <garil| g8 g
954 A1 9 Teil 31 2T AT S UAT H T AT? WA DR Sfofd AR Sfearil 8=l &
gy 1 JfexT § T BRI ST o7 IR 39 #fex ¥ 98 Tder{ dgart offl a8
g9 A i Bl AT 3R IHBT abuse BIAT 2ATI I $ I1d Bl Had H g1 5 &Il
g T araTTa} & sav ATe i 7T, <ife frsdt 7 I abuse TR, S YAT TR &1 e
feam S99 99 R R fddl 7 & fon, O 89R We H3 TR Alal Sft 7 fam
...(STTET)....

37t STIRT R0 IR ... (FIgH)...

i} o1 SATeT: HUAT MY Tgt G|
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it STFUTIRT: JSTeATe SiT, HUAT TIH H G1d 7 DI .. (FGEH). ..

21 STIRT U2 R, 70 ATl G&el BT &1 oI
MR. DEPUTY CHAIRMAN: Let him speak. | will give you the opportunity.

#f g1 oTel: W=, H I8 A AM_A1 § P 2016 H Act No. 1, SC/ST Act, 1999,
amended in 2016. That was called Devdasi Pratha. ...(Interruptions)...

1 SR A : AR, HGR H BT 1 (1 T1=1 1) .. (HGEH)...

S g1 Ae: TR, A&l S 7 IFB] B gae 910 L. (Fag™).... That is a
Criminal Act, and that system is abolished. H 3199 g HAT St Bl sHd ﬁvl(’ dgd-
95 g=IdTS <1 § b U Sl institutionalized HeIT 2T, IHHT I+ Act No. 1 of 2016
ERIEZECRACRII

STHTITT ARIGY, 314! 7T fhfiea sifew Rived sman &, S 1 TS, 2024
BI AN gAT 2l Held, I8 HRT AW o1 S H ulferamic ST HHST [ M
IMHIR BT AR V&TI 3V & STHI H S Ude g9, S Tae H S9d! ATel | Hdold
AT, S B e A AT AT| ITh! AR D1 ST A, ST A1 §U TAPR 9,
g1 A DI AGAd el AT R B H §T Pal M1 AT? 8 AR 7R 302 W
oAT| FATDIR Bal T AT? T8 RIS FaR 376 TR ATI §9 Re A AT H T § [
3ITSTal & 916 ST BHRT BIRS YL A BT, I I8 fshATeT SiRed RieHd gae
ST A1 AT, [T &9 YR BT holdh Hed o, olich I ol galll Helad, I8
BTH AR JeT §3ll, I Hial off 7 fhbar 3Rk =g fhfiee siftew Rivew s
AEIGY, TIT 3MY ST & b iU § 9w 99 |7 87 AR <1 dfedl § 9w
g ofences against women and children ¥ IR ¥ g1 I8 dfafefadt g1 98iey, I8
A AR 31 ARfefae! 21 ...(caaem)...

SHRI SANDOSH KUMAR P: Sir, | have a point of order.
MR. DEPUTY CHAIRMAN: Under which Rule?

SHRI SANDOSH KUMAR P: Sir, it is under Rule 240 — Irrelevance. Sir, he is a very
senior Member of the House. There are many more speakers left.

MR. DEPUTY CHAIRMAN: That is no point of order. | would clear the issue later.

31 o1 A1l HEIG Y, $9 AxE I Sl 71 fhfAel STReq RIeeH ol T, SHH g8l
X offences against women and children g1 IFPT Sl A IEx %\r, dg offences
against body & F&frd 8, RTFH murder, attempt to murder g1 All these are in
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Chapter-Il. FiRIGY, I8 A WHR & RIS 7, el < fpfima siftea
RIeCH ®1 N BRb geai iR AlZAAT & UfT B @Tel offences BI b BT T
fear &1

qBIgY, st fioavs 7 g yraens At fhar 1 8 6 3R 12 91 9 6H $H B
fopd It BT XU BT ©, T SHD o0 BT Bl oIl BT YTadT= &1 5 AT, TR
ford) e AfgeT & 1 9 BT B, 1 IS9P TolU ATSfias BRIITT BT WTae= & 3iR
Y 20 AT BT IO BT YA Bl 39 IRE, 39 WRBR B I8 ARafefadt I8t fh
S IR Vaed H V¥ 9T & foly dret | ds! 11 & Uraeme fhy 1Y &

HEIGd, 319 § GOil-UHC] Uae UR 31T g1 ST H4 dal, Tadl-uac! ae 2016
¥ 3 galll il gferd Afgel &, e 89 Srfed SIfd a1 SIgfad STotii &
Afgell ®ad B, 3¢ foIv S8 /7 Mot fhw v 872 R fosdt gferd ot anfearh
AT T g4 BT ARTD ST | TeAd AT A < AT SITaT &, @ that is an offence.
IE A T o fhar 81 S9w fifsdr snfre eradr <5 &1 Mifas g1 S9H B!
d TaeTe forar T B fh A TR Tsfhdl, S TRI9 817 9 A 8§, BT HH-Hul
YroT {1 ST &, stalking fRaT ST 81 596 IR # U fhdl 7 781 9Tl 396 IR
H 3R foedt =1 | At 98 HIE! TaHe J AT 1R The SC/ST Amendment Act, 2016
AT T, RTIH even stalking is an offence.

EIgy, I9 R oifiTh S I HAT BT, this is an offence. $HD T,
IR fopa Teit- v AT &1 gareh R fhe IR-T- Ul gRT 8 T © 3R a8
Sl 3Ia & d1e qd 81 71 &, A1 NS D1 8 <G BYY DI Uhgdl WA Bl
UTIeTS Aial Ta-He o fhar 8, S Ugd 8] o1l 39 3feldl, UI¥l-Tde! Tae § S
G He@yul g 2, 98 99 2016 H 1T 1711 IE Ta€ AR 3 2, JoAhR 4§ 8
3R AHfeD FeAThR H 81 37 ITURTET P 81 IR GRS Bl Yl /78 5,000 DU till the
end of her life f&d ST &1 WIS Bl 3FR IHH g2 %\;, SISRED up to graduation
level 01 TO[HE S BT UMY Bl 3R AP U AGM T&1 8, O AGM o7 Bl
qTaeT 21 $9H UITSdT &l ge1 81 & 39 | dI9 78 O °% &1 YRT W9 o Bl
grae W fhar =1 81 A TaeHe T A WIS Act No. 1 of 2016 H fbT € 3R 391
ARE P 31T A Wifdeis fpy 17 B

RIS, 319 IS SR B 91 31Tl &1 TS H 8% fhelt &1 I8 U g1
TR © f a8 < o SA®T a1 RIT HR V8T &1 71 89 < 3B © fh 98 R H I&T
27 DTl I8 3T BR ofc W Al el 3 BT &7 § 9™ ISl Bl Yo A Bl 98 Bl
ST BHR AT BT 81 89 S R ded 8, 99 89 g7 & 3ieX Siail S9b
31Tt St Fresd B8 &, S dR | ITRIR MY IFaRT § Ugd i1l g8l &y IR
AT B9 & ATl | 314 ©| $© ATl Ugel 341 a)a bl Ydb ARTAT AR 3T
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ATl H Bl 157 &1 A FET o, <ifhT g8l afeardl & |r Sl gidll AT, 98 991 &
=TT 271 39 TR & Sl AN 81 ©, ST IAD] B, IAD] URIASTH, ITh
VB -WMM B FIe IR & o b 1Y -1 g HEqYU| FHIST H F7h PR IR
&I o1 81 I8 84 QD] I 8, X FHIS BT QNI 5l AT FATS TRBRIGE
BT A1 $99 UbR & offences bl 8 e el UIdi| gaferg § 9l I e ared g &
FHac BT DI T2, Ifcts TS B SR W) I &1 gyl 2| ...(q9T B =6eh)...

ABIeY, § W Yo JMfIeR IT ¢, ofd: Us A &1 T odx AT &1
MG T HRAT AT ...(FGLH)... TG BT misuse Tal BT AT BT &1 H BT BIS
BT U SToTHC 3T B, oras &1 AT f& live-in-relation &T ST T 81 3—4 T8
AT Y& & 918 I8 He- fo «faarg &1 grer fowan o, faarg F21 fean, safelv This is
a rape. ”Iﬁﬁéﬁwwg%%s is not a rape. W DowryAct\_rﬁg’Sﬂ ar
DT misuse g3l WWWW%WWW o B O q8cl BISATelT
&I S, ST Y&il BT JATHR d1d DI STY, D 971G o 3F B BRATs 8l 7S, Sl
WWW%,WﬁWﬁWWﬁBWmisuseqﬁl

3fd # W1 Fde 8 fb 3o grag ugel 9§ WSS &, $AfGY Y B Bl
LY DHT el &1 Sl B 8, 7o &l Y4Td] Y I Y HRAT A1fey| Fad g1 Jel
HHTST BT 2, Sl ¥ Hecaqul 21 99 IR &1 <1 1y

MR. DEPUTY CHAIRMAN: John Brittas ji, Members are more interested in discussing
this important issue. ...(Interruptions)... You were discussing with him; that is whys; |
took your name. ...(Interruptions)...

DR. JOHN BRITTAS: Sir, "...(Interruptions)...

MR. DEPUTY CHAIRMAN: That will not go on record. Dr. Bhim Singh, please speak.

<1. W9 g (NER): Aty Suavraf Agied, | ! g=adre <di § f 3o 931
9 fAv WR 91 BT 7GR YaT (61| 31 WS & A1 HE1 TS I8 © - 3R § u=e
H 81 g8 WS Uhe dRal g — b ST BIRTAT WM St gRT UK b T MY [qe8res b1
feRTer Y1 o forg § @Sl g7l §1 Uob Waw §IRT GAN TSR Bl [ARIE BT 36! a1
TEI 2, e, RiifP T8 9T 3 aeds wU I R AT 2 £ ST G gqB
faRTer R & T areg 8141 U 8

HBIGY, Ugel § &1 FAN AT X5 AlGT SIl & ~<d dTel] ARBR D] BT
PR B! 2| I8 WRBR gedi &b (ol Hda1eld &, Al a7l & ol Hda-1eid & 3R I8

" Not recorded.

£ Expunged as ordered by the Chair.
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AR 96 ARING, ARG IR Apas et & forg smal o w1 & 2
Iel ST 1[4y oga o 11 2, 991 S el 9 AlG[Q 81 FARI WRBR 4
UEel Sl ARBR oY, I I VAT BT ST 27| S8l ATqeqh FHSIT T, FARI
TRDHR IH HNGT B T8I &, ¢ U § IF B Bl I PR Ie! & 3R 7Y A
g1 Y&1 81 SAfTy BIRTIT @ STt &1 I8 fAeae Maes 8, £ 391 R § 596
faRTe R 1 WIS, Yd BI JUIY WRBR 2012 H POCSO Act AT &, I =5 HIGT
SIt Y WRBR 7 AFHT AR ATaeTRG (AR & YR WR 2019 H qse B iR
B YTALT, B TR R B Wl H HNYT B I AR (b Bl g TAE! 11
Tl 3R ) BUR sexual harassment JT Juvenile justice & foras Ot JdcH %, dl%
Juvenile Justice Act, 2016 &I, Protection of Children from Sexual Offences Act &I, 3+
AN BTLAT BT TH AT [HAT R IHBI ATST DHRP BT BR Bl B (BT Bl
Iy 2018 H FART WRBR Criminal Law (Amendment) Act Wl TS 3R IHF dad I
gl & forq Wt S| yraer {6y g

IUGHIITT ARG, o1 [R1eT, AfEar aret [T, a1 Ud Welgpa AMfd &
HERI B BT A U 5| AR & &M W 891 <@ © % 597 IR S| &
T T ST ¥8T © 3R Psls I 96T B fhal S Y87 21 U8l & Ude | QI
MSAT A harassment BN dTell 91 81 off, <ifhd AR TRGR 7 [IeTd Hifsan
GETITHT BT A S99 M B BT B fHa1 81 8R! SRGR AR 8k 9=,
Eﬁéﬁﬁﬂ’One Stop Centre ST &1 §+1 379+ Y159 {98 R § AT H One Stop Centre
¥ fafste Y 1 g<ai & shelter home ¥ 9T 8§91 fafSte @1l #9 aaiphrd HuRic) 9
fafSte &1, A R # 21 H7 981 3 e IE 2, 9gd UMER awer gl H
HITSTIT @I S 1 TSI & shelter home H AT DT € b d g8l ST fafsie o
Sﬁ?é@fﬁ?ﬁv_d:ﬁww{m%lﬁﬁ%%%ﬁlﬁmsensitiseaﬂﬁﬁ
foTg, Riefenl 1, Heerall ol ...(FIg™ ).

DR. JOHN BRITTAS: Sir, | have a point of order.

MR. DEPUTY CHAIRMAN: Tell me the rule, under which you want to raise the point of
order.

DR. JOHN BRITTAS: Sir, it under Rule 238. It states, “A Member, while speaking,
shall not make a personal charge against a Member.” He said that Dr. Fauzia Khan
has brought this Private Members™ Bill to defame the Government. Her intention in
bringing this Bill was to enrich the present legislation. So, he is making a charge,
which should be deleted.

£ Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Thank you. We will look into it. Now, Dr. Bhim Singh.
S1. WA g 37 3USH 4 qrefedhy g disturb Fd BT
MR. DEPUTY CHAIRMAN: Please...(/nterruptions)... 3TaH H 91 A HIfTY|

S1. WA e 99 I8 ®81 (6 B @ S &1 foR1g B gU 93 WS 81§ I8 Hel
2 {5 1 fadgs &1 Se9u € 721 21 31 disturb A BIYI I € Sl BT HIdBT &
e 81 8HRY AR U A Udh BIH BR I8l © AR gedl bl Hia g1 & oy B
PR B! 2l BRI ARBR I8 Al § b 920 G2 & HAS &, 920 B © 3iR &H S9N
TRl Dl 3R FGIH BT BIH B FARI ARBR 7 Child Marriage Restraint Act !
TG J&T B &1 BISTAT W St 7 fa8de | AN AT Bl a1d DI 5 BT
QT ST BT A MY, Rl 3% gRT Y gV e = & =at 81 38 81§ wen
el § b BRI ISR child marriage & RIeT® AW Il &1 2, Al I8
sensitisation T 1 & 2| &H AT © [ g4l BT Al 2T BIdT 2| fIerres Jgadal
4 3 B BT 2 S erfre AT d 39 dNg & aReld UTs Sl 81 89N o7 § )
BT GAT, AR U Wl HicH 3151 374 37T I8 A HiaQ [ H &+ &1 71 o T §,
SIfh BHR UTH ST URAR AT, 98 AGRAT H U dTel 920 &l ...(TALT)...

SN SgauTafar: fa<) & a1 fh<) SHTE &1 99 9 ohifoiu|
S1. Wi 2 W), 99 & 9 | 781 B 8T 1 HExAT A0 Her gl

MR. DEPUTY CHAIRMAN: We should avoid this.

S1. ¥ Rig: A8iey, 919 7S H g dTel 950 & 29T gafl, Al U URAR - g4
3T o 3iR B S FHRAT A1 e 31 &t war faa)

HEIGY, BAR] ARBR o Wpel, BT, YT IT T UASHI31ST Bl TG
BT T B BT B fHAT g 3R RUIE 9 B W < T Yraeg= fhar g1 9
HRBR 1 I W yrag 6 2 fob NS qeai 3l 24 €9 & AR Arseey2il & FHel
IR BT AR 21 Sl 9o Ao dl & AHel ahed o, I ARG e & el
e T ghed HMT SITQ - I8 WIGE Ugd 1 fhar ST gl 81 Ugel ferd 3R
AT e gRT YRS TSTAT &1 et SiTal ot 89 R) WRGR | Ude § VT W= fhar &
o gzal o RPIFST Bl AdaTefia ARl iR e I | fhar Sy VY ra=er &)
T UTaET T 1T &, I8 9 Wi 81N dicl Wb | ST a<hd 59 hHCT & JHeT fear
SITUATT, 98 &RT 164 & d8d AT e & F9eT faU 10 axhed & 91 |71 S| fifsa
gl d FdRT Refie et - @1 Ugem™ 9t 89RI SRR 7 fhar g1 =l &t
TR W1 9813 715 21 Il & UHE & I8 SRIERT § 6 afq Rl fea
AT ¥ [T G371 © - 912 98 Wbl 81 1 Bls IR WIH &l - I8l & 9=d & |1 I
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SNYOT febaT 11 &, A1 R W Bl Ig el <1 718 & b a8 gferq &1 gae
SHR JHSH] GOl BRIG| UIfST Bl Jid AT A UgdT Bl Gl & TS 81 3HD
oY AfSH HISATT AR AAAATS QAT AR BT T3 21 Wpedl, e8],
BTl 3R Fdfera wverett & @it Hial & forv fFrafia w9 3 ufder &R emdr-
ferator & razer W 81 - I8 IR W BAR SRR 7 U | B R ! gl TARY
HRBR = Ul Gae & d8d e MABRI FFIth DR BT |l JTae 6 T 2| 3
ART LA & T8 Sl |l JheH T B &, SAP] Sleg W Sleg USRI 8l - 3HD
foIT BRe-3F DI & JavqT WY BI T8 gl 54T &f 7al, Jfe 3fcrrsy a1 fied
Ieh™ IR ) T4l BT Y01 81 T 8, I 596 o1 ) I8 urae & o a1 a1 S9h]
IRIR HY 91 BN bl &l ...(q9T Bl Hel)... BAR! ARGR T If & foIv 3w I
3BT BT BR Y&l Bl WR, USel § T Bl Pl ST U J9TE] ®Y A AT BRI B
SRR B, 7 b 9 A¢-T BT I B HBIG Y, BHR] AP 3T H1H $N I8! ol
BT TSI BN | H AT FSRIT I RGBT g (b J AU [Ieeh aTu™y of Bl
HT BN

MR. DEPUTY CHAIRMAN: Next speaker is Ms. Swati Maliwal.

MS. SWATI MALIWAL (National Capital Territory of Delhi): Mr. Deputy Chairman, Sir,
| thank you for giving me the opportunity to speak. ddH Ygcl ¥ A NEEIR
ST BT W Sl ®I g=gdTa a1 dTed! g 1 S8l ST SHIce argde AW
et SETS™ T 81 I8 et By RIS el RBIRA JuIsT &Rl € 3R 3dD
S FAToTel BT TRIRTT 3R 9gd ST 2

R, YTl ke b1 &+ §U 13 ATcT Bl b ©, olfch] gl b RIATD hIged deel
B Tl 7 T7 212023 § AR <9 H 1,77,335 HIgHI R foregT g5 gVl W1, I8
Ry 3fibs 781 2, dfcth SR g<di Bl ARG B JTST W <2 BT Irore= feoel H 8 feT
6 HFGAST 3rATeed Bl ol facell H 2018 H Udh ATS W Bl Iedl & A1 HRG3Td
3RATeT B3N A1 TR, 31 I8 B4 37Tl 41 TS 1 1 oI &1 I8 a1 o, H Ia fHe
SHY H Ugdl| 98 924! 98l [dodd dgge glad 4 Ul ol 98 X &t 4 A1l §
IHD! GG BT T Yol Febell | AT IFD AT IR BRIY, TG SR IHD! ST
T R, I d1e H R M 4R 931 3R 10 &7 Tb A7 39 FATl § b
WRBR BT AR A g b S9d &7 IR I=8iA A A1 A 3R BIC g<dl &
FATPTRAT DI BT B TSI &I, I AT BT, UHT LTS bR AT

%ﬂ WW@I: Uh e wrfa s Hon. Members, Private Members’ Business for
today is over. Next time, ST I I8 BIFTI, T4 31T U1 T RSH BT We will now

take up Special Mentions. Shri Ryaga Krishnaiah, not present. Shri Amar Pal Maurya.
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SPECIAL MENTIONS

Demand for protection of Amla industry of Pratapgarh

it 3R UTeT Hid (IR U< eN): Heled, H UTIiTe foTel ) U8 <2l T 3 “3faalt
IS & ®Y | WT Bl UdT9TE & T 70—80 BoiR T gRaRT &l

JTSIIRT BT YR 3Tl B, ST oW 32—35 BoTR BFeIN &3 H 3figell Scurfed
BT & 3R Pl KT IATEH H YATIG BT TRTGTH 35—40 Hererd a2

3Tl Pael U B e, dicth Uy, RS AR T THHRUT B e |
3T HEYUT BN IUTE g1 SHD! IS 3R AR WR WR RIS A1 2,
g IaTuNTE # AIST IRIRpR YT I BT JHTE hAT Bl ST Hod A dfad dHrar
g1 IS D (BT STE1 10—15 T Ul fhell UR U=l IUST 9 Bl [daer 81 5, I8l
BT SfTAT BV & 1§ by 1 D I R IR H [ 21 THBR
Graersit & AT H T 20—25 TR SHGA T 8 9141 &, o™ fhami o
3T JHTI BIHT 2 3MR FrIiet HHTa=Tg A ¥8 S 8

T YOI H U 3fidel] TRIRTT SS%] FolRey Bl RATYAT JAfIIaeTH B
$qD HIEGH 3 AT YIS, JReAT bl S, AGdiadh Y T 7oy USE IedTa]
& TIQ gl STl [ Rad 81 Fhll, fhari 3! RR 3iR Iferd g urad s,
I G137 & fTY BRI ISHIR AT 81, &g rdegawer &l g el [
31IR YU 1 3faell gz 3iR geg sl

§ ARBR Y (478 31TUE B g (b TATHIG DI I AT ARG 89 & B
H faefid &R B AawId NG e 8, Sl AW SHEE & oy 3iedd
TAEIP AT BN

it SUTIfar: 7. Hiadr TrieR S|

Demand for operation of trains from Mhow Cantonment

S1. Bfqar IEER (787 4<¥0): FEIeY, § 515 . HHRTE 3idSHR Sif &l STHwerefl
g, S W1 A B & ©, 9 I U AT ASYUl [q9T Bl AR ARBR BT &1
3BT HIAT =T g1 A Y URIBTRIG TRI 8 & |1 1Y <2 B TG 99
Al § § TP ) T8I ddl g3 B By ¢, o IRYMH T (19315), SR
SHTRAT YU (22944), JEARATSE TaFAUH (22191) I IE@T4 &g Ag a9 ol 3MTe 2,
R g At SIRET offd TEch € 3R g HaTed SER ¥ bl SITdT 51 §99 A
& ARTRGI 3R AfT IRART BT 57 1 BT Uhs+ b [TV JATTIIH BT I $G IR ST
SRS
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[Surwrens (1. fa=ren e ) dlarviT gvi]

31 T ARBR ¥ IRIY & [ SURRD o1 bl URMH I A (a1 1Y,
s TG STl Pl Tcel oY el e | g iR, Yd § #g I oY 8
By o GTerd Bl i, g gaHT H Yeb Wt el a1 SuST T8l 81 9 Hg DI
ST, he F J991d Afal 3R Sh TRART Bl BiSATSAT BT ATHT BT TodT &l
37 : YIS & oy /g | 78 ¢ AT IRY 1 [T D 2l i B, o1 Fe
009588 AE—TNTGT YeRIYN, SI BRI Bl & d1a §& B & T3 2T, I I: R Bl
ENIREEREINCAED IS Y

3 H, SER—SITYR &b HEg Tl dTell AARATSS YAy Bl W1 SER B Il

g W URY a1 91y, d1fe &1 #ecaqul 97 sl 4g AR STAYR S q1d AR
31IR 37 G &1 Heh|

THE VICE-CHAIRMAN (DR. DINESH SHARMA): Shrimati Sulata Deo. Not present.
Shri Sat Paul Sharma.

Concern over dilapidation of Poonch Budha Amarnath Road

SHRI SAT PAUL SHARMA (Jammu and Kashmir): Sir, | rise to draw the attention of
the Government to a deplorable and unsafe condition of an essential roadway in the
Poonch District of Jammu and Kashmir - the Poonch—Budha Amarnath Shrine Road.
This is not merely an issue of inconvenience, but a genuine matter of public safety,
religious sentiment and regional connectivity that demands immediate intervention.
The road in question is the lifeline for both thousands of Hindu pilgrims and the local
residents who depend on it for their daily existence. It serves as the critical artery
connecting the district headquarters of Poonch to the revered Budha Amarnath
Shrine, a site of major religious significance that draws hundreds of devotees during
the annual Yatra in July and August. The road also serves as the primary route for
local commuters, schoolchildren and patients requiring urgent medical care from
surrounding villages. However, the road is severely damaged, riddled with deep, wide
potholes and frequently waterlogged. The immediate consequences of this
dilapidation are deeply concerning. The current condition of the road endangers lives
and has been the cause of numerous minor and major accidents. For the hundreds of
pilgrims undertaking the arduous journey of the Budha Amarnath Yatra, the unsafe
path diminishes the sanctity of their devotion and poses an unacceptable risk.
Therefore, | urge the Union Government to undertake immediate repair and
comprehensive, long-term strengthening of the Poonch—Budha Amarnath road.
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THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri Sat
Paul Sharma: Dr. Medha Vishram Kulkarni (Maharashtra), Shrimati Rekha Sharma
(Haryana), Shri Amar Pal Maurya (Uttar Pradesh) and Shri Gulam Ali (Nominated).

Shri Dorjee Tshering Lepcha. Not present. Shri Ashok Singh.

Demand for audit of canteens serving foods

3 e g (A= USw): IU9HEdE HEIGY, Tde], 2025 H dlEc], HIdTd
JarST g3 sIforan Fraal Yeftres SR H WTer JRET & TR Ad] Bl s
U TR AT 81§ TS H BIAT AR IR G0 YT iR 3RS HISTT b BRI
I BT YhIY AT 3R B BT 4R U$ MY, TS 918 4,000 H AH ST
IR faRTY Ueeie fharl SH SR AT Gid B! GOl ITd fAwh el ol ISR fhar
gl el AR el GRET 3R AIFd ARl (FSSAI) 7 'arel JRE iR AT
(Tpd 4 g=ai & oy QRIgE 9o &R Aqford smeR) fAfFHl & dgd W<
feenfads I fhy 2, fhe Wt SaT Braf=aa= 1d Siofl 21 f=roft 3R IR R, gl
Bl AT &b WA H, Flolol AR fqeafenetal § hSi TR o3l dArgad He
& qIG AHATH DI FIRTHT & F1 Gl BId XS &1 Feere Bl AHTeMa ! XadT, Sidl
fop MY, ATUTA BT ST | ATHA AT ©, AR BT bl RIbRIal &l dd db g9v
R &, O1d I [ I Ueh THR TReY ADHE BI 1Y 61 of oicli| T8 PIg 3fhell T
Tl 81 BT & gul H T, BUICH 3R IISRATT & Al § A1 A2 food
poisoning & FHTT A ATH 31T 81 IeiHT Fal YRI dRE 9 Ufifsharcqd SuTi
R AR 2, I dRArg a9l & Sl &, STd ST 31Ul Ugd S ol 319 J7+ard
3R 99T gd a1 & BIF dTel 'IS UIST 3ifSS’ B Achlel SMITLIDHT &l 5 ST Bl
hdel BITS BRATS db T T X8 BN dols I Srd HI] A1y, NRIE Siol B
U, I RIS SR ATgshIfede (STare)) uievl, &ed Al di [N,
dex UWs o9 &I eadl BT AATI, HHATRAT BT &eadl, fhad ¥eh & foru
ST TR ST QA il HRT-HREHH BN Il dTel WA Sl &I giarat
SRRl B WY G T81 BR Ahd|  WTEl GReT Ioorgdl W SIRT STl
(Y-AREWLET) T 3R 1 81 URE U Bl & (o Suae aiifee Ruicy &1 98
THHH I 8, Fora Afasy | U1 AT BT IHT ST Aol §1 H IRBR A IIRTE
HRAT E [ 98 39 Al § H=H o

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members
associated themselves with the Special Mention made by hon. Member, Shri Ashok
Singh: Shri Sandosh Kumar P (Kerala), Dr. John Brittas (Kerala), Dr. V. Sivadasan
(Kerala) and Shrimati Jebi Mather Hisham (Kerala).
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Shri Khiru Mahto; not present. Now, Dr. V. Sivadasan.
Demand for GST exemption for Cooperative Sector Products

DR. V. SIVADASAN (Kerala): Sir, the cooperative sector has long played a decisive
role in promoting economic equality, social welfare and inclusive development in
India. This is especially true in States like Kerala, where thousands of cooperative
societies operate across agriculture, dairy, handloom, banking, housing and
small-scale production. These units function not as profit-driven enterprises, but as
community -oriented institutions that ensure fair wages, stable markets and livelihood
protection for ordinary people. Most cooperatives operate with very low profit
margins, often focussing merely on covering operational costs and sustaining
member incomes.

The imposition of Goods and Services Tax (GST) on their products places a
disproportionate burden on these small entities. GST increases their production cost,
reduces their competitiveness and directly impacts the livelihoods of farmers,
artisans, women’s self-help groups, coir workers and other vulnerable communities
who depend on these societies. Exempting cooperative sector products from GST
will significantly strengthen local economies. It will help maintain price stability, ensure
better returns for members and support sustainable community-based production
systems. Such an exemption also aligns with the constitutional vision of promoting
equality and reducing regional disparities.

In Kerala, where a dense network of cooperative units contributes to essential
sectors such as dairy, handloom, coir and agriculture, GST exemption will offer a
major boost to employment generation and rural development. The cooperative
movement represents democratic economic participation. Granting GST exemption to
cooperative products is a necessary step to protect this sector, encourage equitable
growth and ensure that community-based enterprises continue to thrive against
large-scale corporate competition. | urge the Government to look into it. Thank you.

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members
associated themselves with the Special Mention made by hon. Member, Dr. V.
Sivadasan: Dr. John Brittas (Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri R.
Girirajan (Tamil Nadu) and Dr. Fauzia Khan (Maharashtra).

Now, Shri Sandosh Kumar P, “Demand for granting additional forest land for
Sabarimala development projects.”
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Demand for granting additional forest land for Sabarimala development projects

SHRI SANDOSH KUMAR P (Kerala): Sir, Sabarimala, one of India’s most significant
pilgrimage centres, receives an exceptionally high influx of devotees every year,
especially during the Mandala—Makaravilakku season. Despite continuous efforts by
the Government of Kerala, the Travancore Devaswom Board, and associated
agencies, the existing infrastructure and available land within the permissible
boundaries remain insufficient to ensure the safety, comfort and orderly movement of
millions of pilgrims. In this context, there is an urgent need to get the approval of the
Ministry of Environment, Forest and Climate Change for the allocation of additional
forest land adjoining the present pilgrimage zone. Additional land can be utilized for
essential public interest facilities such as expanded queue complexes, sanitation
blocks, medical centres, emergency pathways, drinking water systems, waste
management structures, and disaster response mechanisms. All development
activities will adhere to stringent environmental safeguards, scientific land use
planning, and conservation orientated construction practices. The State Government
is fully committed to protecting the ecological integrity of the Periyar Tiger Reserve
and the surrounding Western Ghats. The allotted land will be utilized only after
conducting comprehensive environmental impact assessments, mitigation strategies
and compensatory afforestation plans as per the guidelines of the Ministry.

Hence, | kindly request the Government to consider this favourably,
recognising the unique religious significance of Sabarimala, the safety needs of
millions of citizens, and the State’s assurance of responsible ecological stewardship.

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members
associated themselves with the Special Mention made by hon. Member,
Shri Sandosh Kumar P: Shri R. Girirajan (Tamil Nadu), Shrimati Jebi Mather Hisham
(Kerala), Dr. John Brittas (Kerala) and Dr. V. Sivadasan (Kerala).

Shri Ajit Kumar Bhuyan, not present. Shrimati Maya Naroliya, “Concern over
increasing water crisis and falling groundwater level in Madhya Pradesh”, not present.
Shrimati Sumitra Balmik, not present. Dr. Ajeet Madhavrao Gopchade, “Concern
over fire safety measures in high rise buildings.”

Concern over fire safety measures in high rise buildings

S1. AT ARG MIBS (FERTR): AEIGY, 2025 H HIg & I3AR H 24 AT
Reraefl fafcs # <t 3T § ueb Afzelr &1 |id g 3R 18 AN °1ddl g4I 81l &1 4

Contents Page t



[ 05 December, 2025 ] 137

BITHTT H g WIVOT AT A G 1T 1 SR [T 3MYfieh Tepeilep iR b fam
8N & dIg9la By IFTHIA Silad @l Y| I§ 9Rd & g darar g o s5-rgs
fafesT d M7 wR =01 Bhaol SYBRUN BT 2], Ifcth dichifeld dRdTs 3R fafid
R &1 49 51 a8, ST, TS AR = AEFRI H ol I BI5-1891 [diesT
& FET07 81 72 81 H ARPR I AT AT ¢ (b 596 (oY $© 19 A1) 6y S1v -
Y BI5-R18ST BIRIR AW HICIbId, BIEQicld ©eh M, Jdifcd VR 3R a6
HHRI b AP BET AMZY, B ABR 4 [T B5-I8S BRI NG9 JiTe Bl
Y, YR SARAI & oIy IR BRR NS fem g1 =12y, BRR geiR
BT quf FSRTCTHHRUI BT MY 3R IHD! Hels A MR B! a2y

Tt s -1gt fafestst # WS 3fifse yormet! &1 ifard fasar e, arfe
BR Y fAfeeT B AT SR 3rard et /111 a1 (FRleror gifead 8l galagad
3R )4 GREf AID] Bl W, WIS Fihe dahr, AaRars be A% AR olid b
RIeeH @1 e RAREad ®1 SY| gl aTEl dTel &rF1 § BRIR BISicT YaRd
Wﬁ@ﬁ?aﬁ?aﬂﬂﬁﬁiﬁﬂﬂqﬁﬁﬁﬁ%ﬂmwu&wmm «gcﬂaﬁ?chwmv%ﬁ
Ut FdgTefier Wi & oy faRiy 3R & BRR $le R 8l 85 -I1SS doRed d
Al 3R g 3MeTRT FIRTT 811 H{J8 3R FFTHHT & ge1g 84 a1 feard € f6 818

RTgS! GRET H o) 1 o |4 Sile &l

I A IR PR I A7 & fb 39 TR STox] hed IS S|

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Dr. Ajeet
Madhavrao Gopchade: Dr. Bhim Singh (Bihar), Shri Dhananjay Bhimrao Mahadik
(Maharashtra), Shri R. Girirajan (Tamil Nadu) and Shri Sujeet Kumar (Odisha).

Next is Mananiya S Niranjan Reddy; not present. Next is Shri Anil Kumar Yadav
Mandadi.

Demand to confer Bharat Ratna award to Mahatma Jyotiba Phule and Savitri
Bhai Phule

SHRI ANIL KUMAR YADAV MANDADI (Telangana): Vice-Chairman, Sir, Mahatma
Jyotiba Phule was an activist, thinker, social reformer and revolutionary from
Maharashtra in the 19" Century. He believed that equality and oneness is necessary
for the development of the country.
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In 1873, he and his colleagues founded Satyashodhak Samaj which
propagated that all human beings are equal. Mahatma Phule believed that education
empowers the low caste people and brings them to mainstream life.

In 1882, he had pleaded for compulsory primary education to all before the
Hunter Commission. Taking cue from the ideas of Phule, many social reformers,
including Babasaheb Ambedkar, emphasized on educating weaker sections of the
society which in turn led to the slogan ‘Educate, Organize and Agitate’. Sensing the
importance of women education, Mahatma Phule encouraged his wife Savitri Bhai
Phule to educate women of the society, particularly weaker section.

In 1848, Jyotiba Phule and Savitri Bhai Phule started indigenous girls school in
Pune. The couples tirelessly fought for the women upliftment, widow marriage,
women education, etc. Because of their tireless efforts, the 19" & 20™ century has
seen women excelling in fields such as agriculture, education, knowledge, science,
research, space, politics and social service, actively contributing to the nation's
progress.

After Independence, the social reformers, freedom fighters, men and women
from various walks of life were honoured with higher civilian awards. | urge the
Government to confer Bharat Ratna to the social reformer couples Mahatma Jyotiba
Phule and Savitri Bhai Phule for their effective contribution for upliftment of girls’
education and social reforms like widow marriage. Thank you, Sir.

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri Anil
Kumar Yadav Mandadi: Shri R. Girirajan (Tamil Nadu), Shrimati Jebi Mather Hisham
(Kerala), Dr. V. Sivadasan (Kerala) and Shri Sandosh Kumar P (Kerala).

Next is Shri Dhananjay Bhimrao Mahadik--Request for doubling of Kolhapur-
Miraj section and early implementation of Kolhapur-Vaibhavwadi Railway Project.

Request for doubling of Kolhapur Miraj section and early implementation of Kolhapur-
Vaibhavwadi Railway Project

2 oI WFRTG FEIfad (A8RTSE): BIceTYR I RS T Bl o9 50 fhariiex
Sl WSS Asd IaAM H Udhd (RITe) asd 81 RS | qul, d919, 4as, d—s,
T S Ayl 2reRi & forg Yer dan danferd gkt €1 359 9r 1R a1 rufde

¢ &1 &l IUT I e db b1 Sdion Ud [Aediror Bl qui 81 gl &, fhg
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DICETIR— AR HFT BT ST BT 37 deb cifed &l RITel oATg b BRI DleaTYR
Y T3 AT IATT FHT T2l 21 1971 H, T FRE—PBIRTR HIeR I Bl 91 ST H
aRafd far mam o1, 9 | 59 A1 & SR @l AR &l S 8T 21 59 Bl |
HIBIYR &b AT, AP Td wie faard oI fawm e

UG A1 B H PlegTR—I9aars! Yoid YRATST &1 Hl Iooid HAT AR,
Y 2017 & X goTc § deblel™ Yol AT S 9 350 RIS SUJ & WAL & A1
wipfel &1 offl ST SRR Al IR 81 g1 81 I8 1S e HERTSE Dl BIhol I
SIS 3R WIRA & gdT doI yiegHl dei ol g el A7 I Sirs &I Agayul bR
S| TE GRITSTHT ATl TRIEH, R&TT & AT RIS, AT R HUlcd XS] &
feT o1 efee I 3rdd Agaqui &

§ WRBR I [T BT § [P BIogTR—THRST Y & Safel Hrd &l 2y
WP TP YR AT SY qAT BleslqR—aHdars! Yod dlsd YRASHT Bl
AT SHR BIATI AT S|

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member,
Shri Dhananjay Bhimrao Mahadik: Shri R. Girirajan (Tamil Nadu), and Dr. Ajeet
Madhavrao Gopchade (Maharashtra).

Shri Rajinder Gupta; not present. Shri Tiruchi Siva; not present. Dr. Ashok
Kumar Mittal; Demand for special package for the huge losses caused by floods in
Punjab.

Demand for special package for the huge losses caused by floods in Punjab

S1. IWNF FAR BRI (IS19): § I &b F=IIaT UoTd & Bl iR ARIRST 0R
31Ts O[T fqUST BT 3R TRBR BT T 3D N BRAT ASdl gl GoTTd, f= "R b1
I HeSR' BB T B, ST UM I BT US T §, AAfhd 2025 B §1¢ ¥ God
JYAYS &l UgdTs ol 399 FAal + 55 MEIY S of off € 8iR 89IRI YRARI BT 98-
R &A1, S 319 YT ATSNADT R 9= Bl s f&rar # 21 gAR fHri &1 2.97
TG U ¥ 318 Bl Bifel G-I d¥E ¥ §91g 81 TTg & 39 9907 J19a! 1 30,000 BRI
DI JHA UGN &, FOTTH 1 9,000 BR YRI ORE ¥ &9 81 TV &1 37D 3TIRD 7,213
el Bl &fT Ugdl 2 3R 4,657 fhaHIeR | 31fdd @ F$db 3R o & gy &l
ST ARXBR 7 el 12,905 BRIS BUY P AT JHAT BT bl [T 5l 7 doTe J
BRI <2 BT RIATAT 2, AT I USTd T BT 3R ANTRD 3TUT Hgd DI BHATS
3R BR Bl WIHR &g B IR Y 981 1 Ig (Ao A=y AR Ubst 9 had
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BRI 3R Agdhl & GAMHT H 75 R, dich I8 SR fhari & oy e iR
ATE BT GIR BT, dTfh d fhe F 99 BT YeR WRA & [TV WS 81 Tl

HRT s WIBR ¥ 3MMUT ¢ [ 8 dSTd & G & fog 3R I81 & fHar o
v I W1 B & foTU TepTal U a9y fa<iig e radr Ut ST ay|

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member,
Dr. Ashok Kumar Mittal: Shri R. Girirajan (Tamil Nadu), and Dr. Kanimozhi NVN
Somu (Tamil Nadu).

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The House stands adjourned to
meet at 11.00 a.m. on Monday, the 8" December, 2025.

The House then adjourned at five of the clock till eleven of the clock
on Monday, the 8" December, 2025.
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